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LOK SABHA
Friday, August 28, 1989/Bhadra 6, 1881
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[ Mg, SeEaxEr in the Chasr)

ORAL ANSWERS TO QUESTIONS
Newsprint Factory, Nisamabad

+
( 8hri Ram Krishan Gupta:
| Shrimati Iia Paichoudbari:
Shri Kunhan:
Shri T B Vittal Rao:
| Dr. Ram Subhag Singh:
( ShkriSs. A Mehdi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
2307 on the 8th May, 1858 and state

“866

{a) the present stage of the propo-
sal for the setting up of a newsprint
factory at Nizamabad 1mn  Andhra
Pradesh,

(b) whether any guarantee has since
been obtamed from the West German
Firm,

(¢) whether the negotiations with
the above firm for the setting up of
the newsprint factory at Nizamabad
jave since been finalised; and

® td) if so, the terms of the agree-
’lent?

. The Minister of Industry,, (Shri
L-lbhl Bhab): (a) to (d). The

192 LSD- -1
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report of the German Expert on the
economic feasibility of the new pro-
cess for the manufacture of News-
print from bagasse 1s still awaited.
1t 1s expected very shortly.

Shri Ram Krishan Gupta: My
question was about the guarantee.
May I know whether this guarantee
has been obtained or not?

Shri Manubhai Shah: The guarantee
will depend upon the report of the
Experts Unless the technical exami-
nation reveals the feasibility of the
practical process, the question of
guarantee does not arise.

Shri Ram Krishan Gupta: May |
know the details of this project, what
i1s 1ts capacity and the approximate
expenditure to be incurred”

Shri Manubhai Shah: The capacity
15 100 tons per day, that is, 30,000
tons of newsprint per year. The cost
will be about Rs 6 crores to Rs. 8
crores of which more than half will
be foreign exchange.

Shri Heda: So far as the economic
feasibility 1s concerned, some quantum
of it should have been there on the
basis of which the scheme was under-
taken Now the question of guarantee
remains [ would hke to know whe-
ther there 1s any difference between
the economic feasibility so far achieved
and the economic feasibility expected
to be achieved by the report that is
awaited®

Shri Manubhal Shah: This, Sir, is a
very new type of process It is not
the economic feasibility but the
technical feasibility that we have to
take into account. Whether bagasse
could be converted by the new process
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into newsprint or not is itself in
doubt, and unless we are satisfied that
such a large investment of Rs. 6
crores to Rs. 8 crores would be justi-
fied from the point of view of practi-
cability of the process we cannot pro-
ceed further. The question as to
whether we can make newsprint from
bagasse or not is itself under exami-
nation.

Shri S. A. Mehdi: May I know
what is the main reason for delay and
when the report can be expected?

Shri Manubhai Shah: Nowhere in
the world has newsprint been so far
manufactured out of sugarcane
bagasse. It is the first process invent-
ed by German technicians. We want
to be sure that the process is really
practicable and. it will result in the
production of newsprint from bagasse.

Shri Nagi- Reddy: May I know whe-
ther any preliminary report was
received from the German firm; if so,
what are its contents?

Shri Manubhai Shah: No report has
been received. As I said, it is still
awaited, but we hawe received the
latest news that within a few days or
a week or more we may get the
report.

Shri Thirumala Rao: Are we to
understand from the reply of the hon.
Minister that this process is being
first experimented upon in India in
this factory?

Shri Manubhai Shah: This is being
experimented in Japan and Germany
at the instance of the Government of
India. Because we are short of the
traditional raw material for newsprint,
we want to try out whether the cellu-
losic material content of bagasse can
be used or not. Therefore it is being
tried in Germany as well as in Japan
and not in India. If the process
succeeds, it will be established in
Andhra, Shakkarnagar,

Shri Damani: May I know whether
the representatives of the West Ger-
man firm visited our country and
made a survey?
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Shri Manubhai Shah: More than
three times they have come. Then
we wanted an independent expert of
the German Government rather than
the firm, and even that expert has
come and gone into the matter. We
are now awaiting a report.

Shri Thirumala Rao: Has it been
produced in any other country on a
commercial scale and proved to be a
success before it is being experiment-
ed here on a commercial scale?

Shri Manubhai Shah: This is the
first time that we are trying. The
normal white printing paper and art
paper are already being produced
from Bagasse. It is quite on the cards
that with the new process newsprint
can be produced from bagasse. Small
quantities have been produced in
Germany and other countries. If we
are satisfied on technical grounds, we
will be the first country to establish
such a plant, and if that comes up the
potentialities of newsprint manufac-
ture in this country would be
enormous.

Bara Hoti Plateau

+
( Shri Ram Krishan Gupta:

Shri Radha Mohan Singh:
Shri D. C. Sharma:
] Shri Vidya Charan Shukla:
% Shri Bhakt Darshan:
| Shri Nek Ram Negi:
| Shri Pahadia:
| Shri S. N. Ramaul:

*867.

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 2337 on the 8th May,
1959 and state:

(a) whether the negotiations with
the Chinese Government regarding
the occupation of the Bara Hotf
Platean and other places situated on
the border of Tibet adjoining Uttar
Pradesh by the Chinese soldiers have
since been concluded; and

(b) if so, the outcome thereof?
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Aa.ln( Lm&m;:

() and (b), The negotstions have
not yet been resumed,

Sheé Ram Kidakan Gapia:t May 1
knew singg when this area 15 under
the contral and occupation of the
Chinese Government®

Shrimati Lakshmj Menon: It 15
neither under the control nor occupa-
tion of the Chinese

Shrei D. C. Sharma; May 1 know
if the Government 18 aware of the
approsumate number of the Chinese
soldiers who are stationed on this
border between Tibet and UP”

The Prime Minister and Minister of
Rxiermal Affairs (Shri Jawaharlal
Nehwu): How can we say the num-
bers of Chinese forces on the other
side? But at these places, that 15, the
Hot: border, thus far, in the past years
1 mean., small patrols have come—
may be 10 20 25, 30 not more than
that—and on our side also relatively
small patrols of police have gone,
there have been no large numbers
involved anywhere
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of wpewer- gy, : W
v Wi s oy W deedr gy §
ag Wik ¥ T Da w §, e .o
g oy e § s efoit F ag W
A o wwd § 1 oD § g W,
awfan wig W & fag, dfer &
faa iR § AT 1 SRR fewe &
s ¥ wl § witfe e O agm ad
e § | W WY W aa gard 9E%
wiw ¥t gfew ardt & gk § ok ok
i

Shri Vidya Charan Shukla: The hon.
Deputy Mimster said that negotiationss
with the Chinese Government have
not yet concluded May 1 know,
whether we sent any letters to them;*
if s0, whether those letters have been
rephed or even acknowledged by
them”

Shri Jawaharial Nehru: On ths
particular matter, I do not think many
jetters have been sent, maybe, per-
haps, 1t might have been mentioned
1n some communication, but we had
those discussions and they were ad-
journed saying that there will be a
future meeting Since then, as the
House very well knows so many'
other things have happened, sp many
other developments have taken, place
that, that rather munor matier hag,
gone 1nto the background.
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Shri Braj Raj Singh: In reply to a
previous question it was stated that
negotiations shall be carmred on with
the Chinese Government on this, and
now 1t ig stated that the negotiations
fhave not yet come to any conclusion
Are we to presume that the negotia-
tions have now been abandoned?

Shri Jawaharial Nehru: No, they
Save not been abandoned. May I
say this mn answer to the previous
question, that it was decided at the
time of those negotiations that no fully
armed party should remain there and
that that area of 1 square miles
should be considered, well, if you like,
& neutral terntory till a decision is
made. So it is still pending a final
@ecision. Our police party that is
there has not, in accordance with that
@ecision, taken even the normal arms
which, I think, may be required to
scare away wild animals, etc., because
the decision was that no party, either
Endian or Chinese, should go there
with guns and the like.

“S8hri Vajpayee: May 1 know if the
Qovernment have any information in
regard to the strength of the Chinese
forces who occupy Bara Hoti and if
there is any likelihood of further en-
eroachment into our territory?

Shri Jawabarlal Nehru: I think I
Bave answered that question. It was
io Bindi which I think is suffciently
understood by the hon. Member.
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Shri Vidya Charan Shukia: The
hon. Prime Minister has just now
said that it has been decided between
the Government of China and the
Government of India that no armed
forces will be allowed at Bara Hoti
plateau If thus plateau is within our
boundary, may I know the reason
why we accepted the condition of the
Chinese that our forces also will not
go there with arms?

Shri Jawaharlal Nehru: It is in our
territory; nevertheless, 1t was a
small disputed area. For three or
four years, small groups, platoon of
the Chinese and platoon of our forces
sat there, both facing each other; not
exactly coming into conflict but they
were sitting there, both of them, and
they were camping in the same place.
We were discussing, according to the
maps and charts what should be the
future of this little styip. We agreed
that neither party should sit in armed
troops to occupy it while we were dis-
cussing it

Loans for Land Development

Shri Barman:

Shri Subodh Hansda:

Shri 8. C. Samanta:
LShﬂ 8. A. Mehdl:
ill the Minister of Werks, Housing
Supply be pleased to state:

Wi
and

to grant loans to State Governments
the
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of land for suls to prospective house

€b) whether this scheme has been
sccepted by the State Governmenis;
and

(¢) 11 9o, whw.h States have
approached the Central Government
for loans so far under this scheme?

The Deputy Minister of Works,
Housing and Supply (8hri Anil K
Chanda): (a) to (¢) A Scheme for
the bulk acquisition and development
of land is being finalised The details
of the Scheme, together with the allo-
cations to be made to them, will be
communucated to the State Govern-
ments shortly

Shri 8. C Samanta: May I know
whether, over and above this acquisi-
tion and development, houses will
also be built and sold to persons®

Shri Anil K Chanda: It 1s really to
provide loan assistance to the State
Governments to acquire land for the
purpose of housing

Shri S C Samanta. We are given
to understand that 3} per cent of
interest will be charged within three
years May I know whether the
State Governments take a long time
to acquire the loans and, if so, whe-
ther three years will be sufficient”

Shri Anil K Chanda: Under the
present scheme, 1t will not be three

years .1t will be spread out to eight
yvears

Shri 8 A Mebdi: May 1 know the
amount sanctioned under this scheme?

Shri Anil KX Chanda: The sanction-
ed amount ,would be about Rs 15
crores The actual expenditure during
the second Plan period will be about
Rs 3 crores to Rs 4 crores

Shri S. A Mehdli: May 1 know
whether the Government have ear-
marked about S50 acres near Moti
Bagh to be requisitioned in this year
or next year?

Shri Anjl K Chanda: That 13 a
different thing altogether ‘This is with
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reghtd to the loan asmstance to the
State Governments.

ghri 8. A Mehdi: 1 am asking whe-
ther under this scheme the Govern-
ment 18 taking over the land.

ghry Anil K. Chanda: As I said, it
15 pot for any work to be done by the
Ceptral Government It 13 just loan
assistance to the various State Gov-
errments who want to acquire land
on a8 large scale

ghri Pahadia: May I know whether
thiS scheme of acqumtion and
development of land for sale to pros-
pective house-bwilders will be for the
cities only or for the villages also®

Bnfi Adll 'K Tnanéa: 1t 15 mainly
ap urban scheme

s aww fag W o e
£ W oI w5 fr N whw w2
AHZ JWT T e Y Ay N
gifee A afg dfew o7 & w4
R ot ot ?

Shri Amil K. Chanda: The details
h#ve not been worked out But if it
1¢ for the benefit of co-operative
house-buildmg societies or for the
«wbsidised industrial housing scheme,
1t Will be on a no-profit-no-loss bams.
But, 1f 1t 1s for some commercal or
pusiness purpose, 1t will not be on a
no profit-no-loss basis

Shri Anthony Pillai May I know
whether the scheme stipulates that a
pArticular portion of land will be

r¢eserved for the industmal housing
c/ operatives”

Shri Anil K Chanda: It 1s for the
states concerned to decide

)lﬁn/:.nhinnmmdm

*869 Shri D. C. Sharma: Will the
yrime Minister be pleased to state:

() the oumber of Pakistani
pationals who crossed into  Jammu
and Kashmir State during 1989, so far,
sNd were arrested;
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(b) how tliese figures compare With
the correaponding peiiod of 1088; and

{c) the steps taken to check infiltra-
tion?

+a) -During the Afirst 74 months of
1969. 161 Pakistan Nationals and
persons from Pakistan-occupled
ashmir infiltrated into Jammu and
Kashmir and were apprehended.

(b) The figure for the correspond-
ing period of 1958 is 182,

{c) Steps are taken to check infl-
tration and this s clear from the
number of mfiltrators apprehended

Shri D. C. Sharma: May I know
whether the purpose of these infiltwa-
tions has been ascertained—whetbur
they cume to Kashmir to settle down
there or whether 1t 1s for espionage
purposes (f 1t .s for espionage pur-
poses, may I know what gsteps are
‘being taken to stop this kind of
infiltration?

Mr, Speaker: The rcply has alreaay
been given The question 1s wheticr
steps are being taken to prevent this
Perhaps he yants to know the otject
of the infiltration—whether they cone
there to settle down permanently and
create trouble or not

Shrigmti Lakshmi Menon: I have
no inforrhation

Shri D C. Sharma: May I know
if these cases are handled by the
UN.O. observers also and, if so, m
‘what way do they help us in this
matter?

The Prime Minister and Minister of
‘Extertal Affalrs (Shri Jawaharlal
Nohru): 1 take 1t that the United
Nations observers have nothing to do
with fndividual civilians coming over
legally or illegally They have to
:io;l ‘writh the military forces on either

Whef Hom Barua: May I know whe-
ther the Government can give us the
figures df those pedple who were en-
gaged actually in espionage, if at all,

AUGUST$8, 1980
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out of thase who have infitested
into Kashmir and have besn appre-
hendéd so far?

~Shri Jawaharial Nehru: It the
Government had that figure it could
not gave 1t I have not in any way
heard of Government giving public
information of what they know about
espionage
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Heavy Engineering Corporstion

+
570 S Shri 8. C. Samanta:
\ Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to lay a state-
ment on the Table showing the pro-
gress made 20 far by the Heavy Engi-
neering Corporation Limited”

The Minister of Infustry (Shri
Manubhai Shah): A ststement is
placed on the Table of the House.

STATEMENT

The Heavy Engineering Corporation
was registered under the Compenies
Act on 81st December, 1968, with an
authorised cepital of Rs. 80 crores, of
which Rs. 10 crores have been issued
and Rs. 90:0¢ lakhs have been. paid
up so fer to start with. All fhe
shares in the company are owned by
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heProiident ofIndia or his nommecs.
‘e affxus of the company are
<mansgéd by au Board of Directors
nominated by the President consisting
of a8 Chsirman end 8 Directors. The
present Board comprises of officiais
oaly. Government intend to
sirangthen the Board further by
appointment of more Directors in duc
course

2. The company has at present three
Projects for implementation, namely,
the Heavy Machune Bulding and
Foundry|Forge Projects at Ranchi and
the Coal Mining Machinery Project 1t
Durgapur Besides, the work relating
to the Optical and Ophthalmic Glass
Plant at Durgapur has also recently
been entrusted to the company for
the time being

3 The Detailed Project Reports fou
the Heavy Machine Building, Coal
Mining Machinery and Optical and
Ophthalmuc Glass Plants have since
been received from M's Techno-
export of Moscow The Project
Report for the Coal Miming Machinery
Plant has since been considered and
accepted The other two project
reports are at present under scrutiny
The detailed project Report for the
Foundry|Forge Plant 15 expected to be
received from Mis Technoexport o’
Cezechoslovakia by '‘about the middle
of November, 1939

4 Preparatory work is in progress
at Ranchi and Durgepur with regard
to the acquisition of land, levelling
and dressing of the plant site, con-
struction of field offices, staff quarters,
hostels, godowns, storage houses,
supply of water, electriaity, ete

Shri 8 C. Samanta: May I know
whether any contract has been signed
for technical and financial assistance
with the ‘Technoexports and the Gov-
ernment®

Bhei Manabhai Shah: As the hon
‘Member 18 aware, a 300 million rouble
credit agreement has been signed, and
under that a schédule has been laid
down for the preparation of the
various technical project reports and
execution &f the scheme
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Shei 8, C, Samants: May I know
whether the renowned consultant
firms in this country have been asked
to give their advice and help?

Shri Manubhal Shah: As the House
18 aware, much before this progect was
contemplated, we had set up a techni-
cal committee under the chairmanship
of Shry J J Gandh: and subsequently
also we had our own experts who
discussed with the Soviet team Now
that Soviet collaboration 1s necessary,
no further consuitations of a technical
nature are nesessary As a matter of
fact, the House will be glad to know
that we have decided to double up
the capacity of the Ranch: project and
also double up the capacity of the
Durgapur mining machinery project

Industrial Survey of Delhi

+
([ Shri Ram Krishan Gupta:
Shri R. C Majhi:
Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Commeree and
Industry be pleased to refer to the
reply grven to Unstarred Question No
4265 on the 8th May, 1859 and state
the progress made so far in under-
taking an industrial survey of the
Union Territory of Delhi”

The Minister of Industry (Shri
Manubhai Shah): The questionnaire
for the industrial survey has since
been finalised Further action 1s
being taken in the matter

‘872

Shri Ram Krishan Gupta: In reply
to a previous question, the hon Mins.
ter said that the details of the budget
provisions have been worked out.
May I know what are those details?

Shkri Manubhai Shah: The budget
provision is about Rs 26000

oft v v - & qg AT e
¥ f& va g wr wietfies wioew vy
faedly i figar wr < & ar o & W
frmrar i afc gt N g e
fwr fer ardf ¥ ety oy e ?



Shri Vajpayee: May I know if
there 18 any proposal to extend the
industrial estate at Okhla and 1f so,
the details thereof?

Shri Manubhai Shah: This, of course,
does not arise out of this, But I am
glad to say that Government have
decided to extend the Okhla indu.-
trial estate by constructing another
180 to 200 industrial sheds at a cost
of about Rs. 2 crores. 1t will be com-
pleted in the next two years

Aluminium Factory in UP.

+
Shri Vidya Charan Shukla:
Shri Ram Krishan Gupta:
u3 ] Shri S. M. Banerjee:
*) Shri Jagdish Awasthi:
Shri Bhakt Darshan:
Shri Kaliks Singh:

Will the Minister of Commerce and
Indusiry be pleased to refer to the
reply given to Starred Question No
2224 on the 5th May, 1958 and state:

(a) whether Government have re-
ceived a detailed project report in
connection with the setting up of an
Aluminium Factory in UP

(b) 1if so, the details thereof, and

(c) the progress made so far in re-
gard to the above project”

The Minister of Industry (Shri
Manubhal Shab): (a) to (¢) The pro-
posa] for the Aluminium Plant at
Rihang has already been approved m
principle. Shri G D Birla 1s nego-
tiating with M/s Kaiser Engineers of
US.A. an agreement for capital parti-
cipation and technical collaboration
for the project. A dollar loan from
the Export Import Bank of US.A and
other credit arrangements are being
negotisted by the parties.

AUGUST 28, 1988
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10 locate the ALMUNA plant nesr the
bauxite deposits and if =0, at what
stage that proposal is?

Shri Manubhat Shah: We are hav-
ing consultations with the technical
experts and Kaisers to see if it is
more practicable to put the aluminium
hydrate plant in Madhya Pradesh, in
which the hon. Member is interested.

Shri Vidya Charan Shukia: May I
know 1f it 1s a fact that there is limited
supply of electricity at Rihand angd if
80 1t may not be possible to extend the
aluminium plant over the capacity of
20,000 tons that has been fixed at
present® °

Shri Manubhai Shah: Originally
the 1dea was to have a capacty of
10,000 tons. Then we decided to in-
crease the capacity to 20,000 tons.
The electricity available from Rihand
1s quite adequate for 20,000 tons,
which 1s considered to be an economic
unit As the country advances, therc
1s every reason to believe that more
electricity would be generated in that
part of UP and the proposed project
can go ahead with greater capacity

Shri Ram Krishan Gupta: May I
know whether the negotiations be-
tween this party and UP Govern-
ment have been concluded and if so,
what 1s the resuit?®

Shri Manubhal Shah: These nego-
tiations are of a continuous nature I
myself had the privilege of visiting
UP three times to discuss the forma-
hities Much of the preliminaries have
already been finalised. There are so
many questions coming up from time
to time that we have got to remain
in constant touch with ali concerned.

Shri §. M. Banerjee: The hon
Minister said that Shri Birla had
negotiations with the foreign firm and
he has submitted a plan to the Gov-
ernment. May 1 know the main fea-
tures of the plan?

Shri Manwbhal Shak: These fea-
tures will bs made known when the
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-Snal appvoval 4s given, Broedly speak-
ing, it is &« 30,000 ton project re-
qmmmm 18 crores t0 Ra.
20 crores with equity capital outiay
of Rs. 6 crorves. The equity capital will
be hald by Birlas, Kaisergs and the
public.

Shyl Jadhav: Is it a fact that more
sluminjum plants will be started in
other BStates, and if so, whether
Kolhapur will also be included?

Shri Manubhai Shah: There is the
greatest scope for the aluminium in-
dustry. We are one of the richest
countries in bauxite 1n the world.
Given proper supply of electricity,
there is no reason to believe that
many States wil] not share the honour
of having aluminium plants.

oft wew woler ¢ AT, WA A
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Shri Feroze Gandhi: May I know
whether the attention of Government
has been drawn to the fact that the
capital cost of Rihand, from which
power will be supplied for this pro-
ject, 15 about Rs. 46 crores and more
than 50 per cent of the power to be
generated at Rihand will be supplied
to this factory. That means a capital
cost of Rs. 23 crores? May I know
whether Government had examined
the economy of this entire scheme”

Shri Manubhai Shah: We have very
thoroughly gone into this question
with the U.P. Government and the
CW.PC. 1t is true—not 50 per cent
as suggested by the hon. Member.. ..

Shri Perese Gandhi: More than
{hat; 00 per cent.
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Shri Mansbhat Shab: .. but I think.

ries—to over 25,000 people. Taking all
questions into consideration, the Gov-
ernment of India and the UP. Gov-
ernment came to the conclusion that
1t 1s a very good enterprise.

Shri Feroze Gandhi: My question
was, because the capital cost comes to-
Rs 23 crores, whether Government
has considered the entire economy of
this project.

Shri Manubhai Shah: As a matter
of fact, when Rihand was planned
originally, 1t was not to produce power
for the aluminium plant. I have no
doubt that the CWP.C. and the
Planning Commussion, which sanction-
ed the Rihand project, had worked out
the details to the fullest extent. It
15 one of the economic projects. The
other point which arises is whether
the entire cost of the project should
be borne by one State or by the two.
States which share 1t. It 1s a matter
which is already under the considera-
tion of the Government of India whe-
ther a portion of the cost of the
Rihand project, which goes to-
irrigate about 600,000 acres of land..
(Interruptions) I am only mention-
ing that the cost is not to be put
on the electricity alone; a portion of’
the cost has got to go into irrigation.
That is under consideration, because
600,000 acres of land are likely to be-
irrigated 1n the adjoining portion of
Bihar. That, of course, is a matter of
detail, but even if we take that the
entire cost is to be borne for electri-
city, it is quite economic and the
aluminium plant will provide a very
big base ioad, as it is called, and im-
proving the load factor by at least 10-
to 20 per cent.

Shri Vidya Charan Shukia: What
will be the production cost per KW"
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- ther that will be econemic?

Shri Manubhai Shah: The cost will
be worked out by the U.P. Govern-
ment., It is more or less going to be

, -economic in the sense that it will not
be too high for the production of alu-
minium. It is going to be fixed at
Rs, 150 to Rs. 160 per KW year and it
will not be uneconomic to the Rihand
project. The aluminium plants and
electro-chemical plants all over the
‘world are based on a little amount of
loss even, if necessary, to the main
generating station. But fortunately

here it may not entail much loss.

ot e fog - o s ag gy
fgr 3w &t oftw gf @ 3w oW
-wg W& wrw w7 w47 91 fw AT AN
% X} AT AT IAE B ® AR
ug @ ¢ ¥feq ww afgr grav & fe
Pawdt qede Y wamfaam i ¥ Am
W ¥o Rz faxsy Wqa ¥ M
A & arar wga g i fory oy a
-J9YT @ IYHT §AA ¥ fipad) qede faaa)
vy gt ?

ot sk A - wa AIA W
UL O
waqfvan iz &1 A7 qraT T A aw
& & 30 A A I A g Frg
B & AGTH WY1 T T JaTET QRIRIAAZ
XY fs Ja% fod 7z @ w0 aga
wel ¥ wie afady @ 1 & wwwar
s 8F wamar Y A faorelt dzr WY
oy WX B B frw & fud
¥y agt ¥ fawsy fadni

. Mr. Speaker: Next question. 8hri
Raghunsth Singh.
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“trom- the. Rihand ‘preject-and st what ' ‘o
-oost will efectricity be supplied to this
iproposed -aluminium: factery and whe-

But Thave calied, m‘m

I thought that this aliminium:plant. h" ’
‘N the interest of U.P. . Otherwise,-
Muydras -or some other Stase will take

$%ay the sluminium favtery. Andhira
Wi take it away. I was resily sur-
Priged at all these questions. :

ot fedw wiely : o g o & 7%
SAAT AT § fe g @ (y wow
M Ffrew sTeE &7 wreamr § aw fod
3 5T ¥ ¥ irzw W w7 AT Wi

Riary, oy ¥ar 7g CwTATRY W ?

ot woysrd ey - faegpar gafrforew
Rm gt ) et & ot g &
Lt 7 sarer qAqeede wrefefaet 5
Wogt @i €M 1 57 Teydfw
iz § A e §im A I N
Uafradwr @M a® fa o som
¥wa ® a1 P 2y wdw @
BL2T wreT K1 &1 F7A7 qEA A A |
T 7 1 T f qorir fipy wrt Wi
T dxr gi, fagea & fd xaw
Fordt weafer dar guit, gaw Wit
*1 feaan arramagz fadm 1 g7 e
AT T A W ) w9 39 fe ot &
N TrRIT & WA § to, o, o
FOr N w5 a4 sq 5 sTwEy
to atrr w1 ¥ 1 <Y oxE & frgemrmy
hmferm & ¢ 1 €6t avg @ &
Wigrs Wiom & faak ¢y w0w
¥ar wim W 70 37 W FOW ¥
TNA a0 | €A R *g w4 &
Tyt aw & gFARifay e w7 ware
& oz frgm % v werw ok Wt
iz 9T )

o e ot xud qegfirfraw
¥ fern Srewry gy ?

o ook Wy gt o qeyfufran
¥om 794 6§ ¢ g o gawhivies



B ] Orat:Acswers  BHADRA 4, 1081 (SAKA)

onitrrcrnfefian o Taedt fieg-
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Shri Vidys Oharan Shuokia: Is it not
-a fact that the MP Electnaty Beard
submitted a proposal through the MP
Government, offering to give electn-
city at cheaper retes than what 1s
going to be obtained from the Rihand
Project?

Shri Manubhai Shah: That 18 pre-
cisely the point which you, Sir, very
¥indly mentioned There are more than
one State which are competing for the
aluminium plant and 1t 18 a good luck
for that part of the State of Uttar
Pradesh which has no heavy indus-
tries as we try to locate 1t there Bul
1 can assure hon Members from other
States also that as the plants go on
expanding we may produce more &and
more aluminium in as many States as
possible

Manufacture of Paper

*874 Shri Raghunath Singh: Wl
the Minister of Conmmerce and In-
dustry be pleased to state whether
the experiment to manufacture paper
from Chirwood pulp which 1s abund-
antly found on the other Himalayas
and Shevalik range of mountain has
been found to be successful®

The Minister of Industry (Shn
Manubhai Shah): No experiment to
manufacture paper from Chirwood
pulp (Twisted Pine) is necessary as
this material 1s  an accepted raw
material for the production of paper

oft eowve fag g ST g
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Oral Avswers 4774

W O ofiy e e TR
gara sur § fexw ey o1 foaen
degite @ dfefas § vew @
e fwar o

Expert of Tea

( Shri M. B. Thakere:
“§76. { Shri Jaipal Singh:
Shri Bhanja Deo-

Will the Minister of Commerce and
industry be pleased to state-

(a) whether 1t 1s a fact that the
tea exports from North-East India fell
considerably in February, 1959; and

(b) if so, the reasons therefor?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir

(b) The decline was due to heavy
accumulation of stocks m the London
warehouses Heavy internal buymng
during the month also contributed
to the decline in exovorts

Shri M. B. Thakere: May 1 know
the total export of tea to United King-
dom and USSR m the years 1958 and
1959°

Shnt Satish Chaadra: From January
to May 1958 the exports to UK were
90 8 milhion lbs In 1859, in the first
five months exports were 53 mullion
lbs To USSR from January to May
1958, they were 5 million lbs and for
the corresponding period in 1939 about
9 milhon Ibs

Shri Vajpayee: Is it not a fact that
as a result of declhine in export of tea,
the tea growers all over the countiry
and especially m Andhra, are facing
a serious crisis

Mr Speaker: Tea growers 1n”
Shri Vajpayee: Andhra
Mr Speaker: Andhra”

Shri Vajpayee: I am sorry, in As-
sam I was confusing tea with to-
bacco
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Shri Satish Chanden: Regarding the
tea growers...

Mr. Speaker: If the hon. Member
has confused tea with tobacco, why
should that be answered?

Shri P. C. Borooah: Is it a fact that
the export of tea up to July 3lst is
lower by 40 million lbs as compared to
the previous year?

Shri Satish Chandra: Yes Sir That
15 50 The main decline was in the
earlier months of January to May
From June the position has improved
In fact, in the month of June 1959 the
exports were higher by 5 mihon ibs
as compared to the previous year In
July also the position 1s better But 1
may admt that the exports are not
likely to be as high as they werp last
year

Shri Hem Barua: The hon Minister
has mentioned the reasons for the dec-
line 1n the export of tea May I know
whether 1t 15 a fact that the foreign
demand for tea, st least for common
tea, 1s withenng off due largely to
competition, particularly from East
Africa® X that 1s so, what steps do the
Government propose to take to im-
prove the market for this tea®

Shri Satish Chandra: All possible
steps have been taken duning the last
year hke reduction or adjustment of
tanffs, customs duty and excise duty,
starting tea promotion campaigns 1n
foreign countries etc The situation 1s
not as bad as 18 commonly imagined
In 1958 we did quite well 1n the mat-
ter of export of tea and the present
trend 1s also satisfactory There were
lesser exports in the first 4 or §
months, because there was heavy
accumulation of stocks in London due
to beavy buyings towards the end of
1958

Shri B Das Gupta: May I know
whether some packages of tea intend-
ed for export were examuned &t
Calcutta and found adulterated®

ghrl Satish Chandra: This question
wuputonapreviouloccnlonal:o
and was answered. There mught have
Deen an individusl case here or there,

AUGUST 28, 1080

Mr. Speaker: The hon Member will
kindly bring it to the notice of the
Mnuster.
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Shri P. C Borooah. May 1 know
whether 1t 15 8 fact that the reduction
o! sales tax on tea by Ceylon by 30
per cent has resulted m an increase of
the export of that country which has
adversely affected our exports?

Shri Satish Chandra: This reduction
in tax 1n Ceylon took place very re-
cently and since then our tea 1s 1n
fact showing i1mprovement

Rehabilitation Ministers’ Conference

-
s7? Shri Afit Singh Sarhadi:
: Shri Hem Raj:

Will the Minister of Rehabilitation
l:! Minority Affairs be pleased to
state

(a) whether 1t 15 a fact that the
Conference of the Rehabilitation
Ministers of the States recently held
at Srinagar expressed the opinion that
the Rehabilitation Ministry should not
be wound up; and

(57 W 5o, how far will Tt-affect the
decision of the Central Government
1o wind up the Ministry?
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. 7he Minlster of Rekabiittation (Shri
P. 8, Naskar): (a) and (b). Yes, some
of the Rehabilitation Ministers of the
State Governments had expressed the
view that the Ministry should not be
wound up till the work for which it
was set up is satisfactorily completed.

The Central Government does not
disagree with this view, but it feels
that the bulk of the work connected
with the rehabilitation of displaced
persons from West Pakistan will be
completed by the end of the current
financial year, after which period it
should not be necessary to keep a
separate Ministry going to look after
that work. Any residuary problems
could then be looked after by the
permanent Ministries concerned at the
Centre.

Shri Ajit S8ingh Sarhadi: In view of
the fact that the Rehabilitation Minis-
try has to remain to deal with the
eastern wing of JIndia, why liquidate
the western wing when some ques-
tions will remain as discussed at the
Rehabilitation Ministers’ Conference
im Srinagar?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Xbanna): There is no use keeping a
ministry unless there are schemers to
implement and funds to give away.
My work in the western region in
regard to the allotment fo lands,
building of houses, giving of loans,
educational stipends and all that has
been completed, while the position in
the eastern region will be a little
different. 1 am hoping that even in
the eastern region we shall be able to
close down the Ministry by the end
of the next financial year.

Shri Ajit Singh Sarhadi: Is it not &
fact that the view of the Rehabilita-
tion Ministers was that it was difficult
{0 complete the payment of compensa-
tion by the target date which was
originally fixed. I mean the actual
payment and not only the giving of
statements of accounts.

Shrl Mehy Chand Khanna: I be-
lieve the compensation work may
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have to be extended to the next year.
I have about 4,85,000 persons to pay
and we have been able {o settle the
accounts of over four lakh claimants
to whom compensation has to be paid

-in one form or the other, Even that

work we should be able to complete
by the end of thig year. There may
be & little residuary problems left.

Shri Bangshi Thakur: May I know
whether Tripura was also represent-
ed 1n that conference? If so, who
represented Tripura and what was his
opinion?

Shri Mehr Chand Khanns: This
conference was primarily convened
to look into the residuary problems in
the western region. I also invited the
mrnisters of the eastern regior. with a
view to see if some of the connected
problems could be discussed with
Ministers, for example, of Bihar and
U.P. where we are sending displaced
persons from East Pakistan. Tripura
was represented through the Chief
Commissioner of Tripura.

Shri Ajit Singh Sarhadi: If residu-
ary problem pertaining to the western
region remain after the 3lst March,
1960, would they be kept with the
Rehabilitation Ministry or would they
be transferred to other ministries?

Shri Mehr Chand Khanna: When I
asked my colleagues to enumerate the
residuary problems they had hardly
anything to say in the matter. What-
evér the residuary problems are there,
either we shall try to complete them
before we go out of the picture or
theére are permanent ministries of the
Government of India, like, Education,
Health, Works, Commerce and Indus-
try to whom all the residuary work
will be transferred.

Shri Ajit Singh Sarhadi: I mean the
residuary problems particular to re-
habilitation and not other aspects, for
example, payment of compeunsation, al-
lotment issues, disputes that are pend-
ing before the Chief Settlement Com-
missioner and the like.
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Akl Achr. Ohand-Rimans: The only
mejor issue with which I am faced
today is the payment of compensation.
As regards the other issues, the work
has been transferred to sister minis-
tries during the last one year or two.
I have said now that I am hopifig to
complete the compensation work by
the end of this year and if there is any
flow over that would be looked into
next year.

Shri Hem Barua: In view of the
fact that the Government proposes to
wind up the Ministry by the end of
the next financial year, am I to under-
stand that the Government considers
it possible that the refugee problem
in the eastern wing mught be resolved
dunng this period and Dandakaranya
might be ready to receive them?

Shri Mehr Chand Khanna: Though
this question primanly concerns the
western region, the eastern 1egion has
also come into the picture 1 want to
make a categorical statement This
Ministry was created to look a’ter the
needs of the displaced persons. We
shall see that their needs are satis-
fied. But if there are need< of some
parties or individuals, that I am not
looking after.

Shri Hem Barua: I could not follow
the reply.

Mr. Speaker: The answer 1s that
the hon Minister will look after the
refugees who have to be rehabilitated.
If there are other persons who are not
refugpes he would not care,

Steri Hem Barua: But who wants
him to rehabilitate us®

Myr. Bpeaker: Hon. Membe: evident-
ly has created that impression. It
may be wrong. Next question.

Skri Hem Barua: He canrot go
beyond his limits,

Naagnl: Rertilinora and. Chemieals Ltd.

*878. Shri Ajit Singh Barhadl: Will
the Minister of Comamerce and Indus.
ity be pleased to state:

{&) whether there wauld be any
arrangement for manufacture of by~

NOGQUNT: 25, 1089 .
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Products-at the Nasigal Fastilishrs: and
Chemijcals. Ltd, Nangal; and-

(b) if so, the names of by.preducts
and the quantity.expected to, be pFo~
duced?

The Deputy Minister of Osmmerse
and Industry (Shri Satish Chandra):
(8) and (b). In addition to ferti-
lizer, the Hindustan Chemicals and
Fertilizers Ltd will produce at Nanga?
145 tons of heavy water per year.
The possibilities of economic utiliza-
tion of 85000 tons of surplus oxygen
are heing explored.

Provision has been made 1n the
design of the Air Liquefaction Plant
for the rccovery of Argon as a by-
prodyet

Shrj Ajit Singh Sarhadi: Is 1t a fact
that the expense is in the production
of by.products? The original cxpense
which was budgeted for this purpose
for the fertiliser factory was Rs. 22
croreg,

Shyj Satish Chandra: The capital of
Hindustan Chemicals i1s Rs. 30 crores
and the capital cost 1s about Rs. 28
crorey,

Hunger Strike by Displaced Persons
in Dandakaranya

*889. Shrl Aurcbindo Ghesn!: Wil
the Mainister of HRehabilitation and
Minority Aftairs be pleased to state:

(a) whether 1t 1s a fact that some of
the dusplaced persons rehabilitated in
Dandakaranya went on hunger strike
n May, 1050;

(b) if so, how many; and

(¢) the reasons therefor?

The Deputy Minister of Rehabllita-
tion (Shri P. 8: Naskar): (a) Yes.

(b) Five.

(¢) The mam reason for the hunger
strike was to protest against the re.
duction of wages paid to displaced
persons employed on s0il conservation
work. The strilke lasted for just one
day snd. was thereafier satipfactomily
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fhri Aurcbinde Ghosal: May I
know whather the refugees of other
chmps also in Dandakaranya area had
been on strike because the manten-
ance allowance was stopped and also
the rate of soil conservation was re-
dupced from Rs 2/8. to Re 1]8}-?
May I also know whether 1t has been
restored?

Shrt P. 8. Naskar: There was only
one occasion for the hunger strike.
As 1 have said in answer to the onigi-
nal question that was for the soil con-
servation work Now the rate for
soil conservation work has been
fixed and the work 1s going on satis-
factorily There 1s no possibility of a
hunger strike or any other strike by
the D.Ps

Shri Aurobindo Ghosal: What steps
are being taken by the Government to
appoint more Bengal: officers m im-
portant posts in the Dandakaranya
scheme which has also been suggested
by 8hri Chakravarti, Secretary of the
Congress organisation in his report to
the Congress President”

Mr. Speaker: Iz the hunger stiike
due to that?

Shri Awrobindo Ghesal: That was
also a cause for dissatisfaction

Mr, Speaker: I am not going to
allow communal considerations here.

Neemundi Mines

*882, Shri Panigrahi: Will the
Minister of- Ladmur and Employment
be pleased to state:

(a) whether Government 1s aware
that as a result of mechanisation of
Naomundi Mines by Tatas, more than
five thousand mine workers will be
rendered surplus there; and

(b) whether Government are taking
any steps for providing them with al.
ternative employment?

The Deputy Minister of Labour
(Shri Abld AID: (2) Yes, nearly 3,000
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workers are proposad to be retrench.
ed:in the Neemaundi iron.ore mines of
Messrs. TISCO weef. 12-0-1958 due
to mechanisation of the mines.

(b) At the intervention of this
Ministry the Company have agreed to
absorb about 2,000 workers in other
employment. As regards the remain-
ng 3,000 workers, the Ministry 1s ex-
ploring other avenues of employment
for them

Shri Panigrahi: In how many mines
this mechanisation 1s taking place in
Bihar and Orissa” Is Government
taking steps to see that all of them are
employed elsewhere?

Sbri Abid Ali: This gquestion con-
cerns Naomund: mines and I have ex-
plained the position

Shri Panigrahi: The Tatas have
mines 1n other places also So, I want
to know whether they are introducing
mechanisation 1n other places also,

Shri Abid Ali: If the hon Member
gives separate notice, an enquiry will
be made

Shri S. M. Banerjee: This question
pertains only to Naomund: mines but
1t does pertain to mechanisation too.
1 want to know whether there is &
serious threat of retrenchment m all
the other mines due to mechanisation
and what protection Government pro-
pose to give to those workers against
the application of such labour saving
devices.

Shri Abid Ali: So far as I am con.
cerned, as I have said earlier, if
notice is given about other mines, in.
formation will be collected and the
needful will be done,

Shri 8. M. Banerjee: The main
question. .

Mr. Speaker: I am not gang to
allow a small guestion relating to a
single affair and & single place to be
developed from time to time into an
all-India question,
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Shr] Narayanankutty Menen: May 1
%now whether the Government s
satisfled in this particular case that all
the conditions precedent that were
agreed to at the 15th Indian Labour
Conference have been fulfilled before
-maechanisation is allowed and effected?

Shri Abid All: It is not the function
«of the Labour Minustry so far as allow-
ing mechanusation is concerned, They
-are concerned with the employment of
workers I have already said that be-
«<cause of our persuasion the company
has agreed to absorb 2,000 workers
With regard to the others, we are try-
ing that the TISCO itsel! may take
them as far as possible in Jamshedpur
-and in other mines of theirs and that
arrangements should be made for then
alternative employment 1n other
avenues My colleague, the Parha-
mentary Secretary, Shr1 Mishra wvisit-
ed Jamshedpur 1n this connection
We are doing all that 1s possible in
the matter

Sari Narayanankutty Menon: Mv
squestion 15 entirely different

Mr Speaker: All right, let 1t stand
as different He has given an answer.

Shri K N, Pandey: Is 1t a fact that
the Union led by Mr John has serv-
«egd notice of strike that in case these
workers were not taken to their work,
there will be strike in gll the mines
wwned by the Tatas?

Shri Abid Ali: It 1s true that Mr
John has served strike notice that if
this retrenchment 1s not stopped or
alternative arrangement is not made
for employment of these persons,
‘there will be strike, perhaps token
strike will be there in all the mines of
"T'atas and also in the Jamshedpur
factory

Mr. Speaker: Shri Narayanankutty
“Menon- let him make 1t clear

Shri Narayanankutity Menon: My
‘submission was that before retrench-
-ment 15 effected in any mine, there is
sa certain agreement entered into at the
“Pripartite Labour Conference that
«certain conditions are to be fulfilled.

AUGUST 28, 1908
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My question is whether the Qovern-
ment iz satisfied that these conditions
which are to be followed before re.
trenchment is effected in pursuance of
mechanisation have fulfilled by the
employers before retrenchment is
effected in the mine?

Shri Abid AlM: Yes This mechani-
sation started long before the agree-
ment to which the hon. Member s
making reference

Reduction in the Price of Streptomycin

*833. Shri S M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether the price of strepto-
mycin has recently been reduced, and

(b) 1if so, to what extent?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir

(b) The price of a 1 gm vial 1s now
75nP as against Rs 125 on 3ist
October, 1958

Shri § M. Banerjee: With the re.
duction 1n price, may ! know how 1t
compares with the streptomycin im
ported from other countries?

Shri Manubhai Shah: It 1. based
directly on the imported price of
streptomvcin because, as the House 18
aware, so fa; we have not started
making streptomycin indigenously

indo-Pakistan Trade Talks

-
{Shri P C, Borooah:
*88 | Shri Pahadia;

Wil the Minister of Commerce and
Industry be pleased to state:

(a) whether 1t is a fact that Pakis-
tan has indicated 1ts intention of
buying cement from India; and

(b) if so, the nature and details of
the deal?

The Deputy Minister of Commerce
and Industry (Shri Satish Chasdra):
(2) and (b). Yes, Sir. Pakistan has
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recently accepted an Indiap tender for
82,000 tons of cement.

Bhrl P. C. Boreoah: Is it a fact that
Pakistan called for global tenders and
the Indian quotation was found most
favourable?

Shri Satish Chandra: I said that
Pakistan has accepted the Indian
tender for 52,000 tons of cement, be-
cause our prices were favourable

Shri P C. Borooah: Is 1t a fact that
in the past, there were instances when
equally facourable Indian quotations
were not accepted by Pakistan and
they imported from costlier sources of
other countries”

Sbhri Satish Chandrs: It Js frue
that Pakistan has imported certain
quantities of cement from USSR
and Yugoslavia against some barter
arrangement, for exchanging goods fo~
goods
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wefay §, Jaw Qo o JeW e
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W owlt: ®r T wEw
oferw et g aft § 7w wvw
v Y gy, T wT W g ?

Mr. Speaker: He says it is not
possible

The Minister of Commerce and In.
dustry (Shri Lal Bahadur Shastri): It
may be possible Sometimes, 1t is not
advisable also to disclose these rates,
because we have to sell the same com-
modity to other countries and we may
be 1n the midst of negotiations with
other countries Hence it 1s not ad-
visable to disclose the arrangements

Shri Vafpayee: We are entitled fo
know whether cement 1s not given to
Palastan to our loss

Mr Speaker: Is it at a loss that we
are selling to Pakistan apart from a
margin of profit®

Shri Lal Bahadur Shastri: It 1s not
being exported at a loss so far

ot g fag W oA W
e gu fr aifermr o divie o fesdt
g aog TG @ R, TR wy M
§ fr o fwe W & arfeRT W,
AR T A MR 2 _W ? W
T § 7 fade & qr Wk fawe
T R ar. R (
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@ 7 cud avaew F avsh gt § o
o & Ffr fex qgramg 9 1 g7 W
a% af § fe @it i w oy o
fadar | gy o T o A Ol
§, o Wit wfY e 3o Wl A
awa § WX AR § av AW gew K
e and§ 1 &t X wafary
v off awd § WX g i fe
AT T Har § aife v I9 W
# YqreT WTiHe g0 HTEW )
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Liquid Rubber

<+
Shri P. K. Deo:
%8, {snn B. C. Prodhan:
Will the Minister of Commerce and
fndustry be pleased to state:

AUGUST 28, 1980
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(a) whether liquid rubber is manu-
factured in India;

(b) it so, the firms which ml;:uhc-
ture this rubber;

(e) what is the demand of liquid
rubber in this country; and

(d) the steps being taken to step up
its production?

The Minister of Industry (Shri
Manubhbal Shah): (a) No, Sir.

(b) Does not arise, in view of the
answer to (a)

{(¢) There 1s no demand for Liquid
Rubber at present :n the country.

(d) In view of the position stated
at (¢) above, the need for any such
steps has not arisen

Shri P. K, Deo: May I know if the
latest process that has been developed
in the National Cheni:za; Laboratory
for the manufacture >f liquid rubber
for casting of printinyg rollers has been
leased out to any private firm and if
so on what royalty?

Shri Manubhai Shah: 1t is under
negotiation This particular thing is
for liquid rubber to be manufactured
in India by some enterprise, The
other process 1s still under negotia-
tion

Sale of Scooters
*889. Shri A. M. Tarlq: Will the
Minister of Commecrce and Industry
be pleased to state:

(a) whether 1t is a fact that a firm
of Delhi dealing m scnoters, is de-
manding Rs. 200 as an advance for
booking a scooter;

{b) it so, the total advance amount
realised by the firm so far;

(¢) whether any instructions have
been issued to the firm not to accept
an advance as has been done in the
case of cars; and

(d) if so, whether the advance al-
ready realised is t» be returned to
individuals or the interest is proposed
to be paid thereon?
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The Minister of Industry (Shri
Manubhat Shah): (a) fo (d). A
stateinent is laid on the Table of the
House.

STATEMENT

In April 1859, the marufacturers of
scooters in the country ins‘ructed
their dealers (including the one at
Delhi) to demand an advance of Rs
200 from intending purchasers of
scooters This was stated to have
been done in the hope of deterring
non-genuine purchasergs from booking
orders. In pursuance uf thes: instruc-
tions, the Delhi dealer started collect-
ing Rs 200 as advance with effect
from the 1st May 1959. However,
when this fact came to the nolice of
Government, they considered this
amount excessive and advised the
manufacturers on the 25th May, 1959,
to issue instructions t¢ all their deal-
ers not to demand advance exceeding
Rs 50 per vehicle and to return any
sum taken in excess of this amount
to the pecrsons concerned

It has been ascertained that the
Delh: dealer started accepting Rs 5C
only as an advance from the 25th
May, 1959 It 1s hoped that the deal-
er will refund t‘he exre«:
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Shri Manubhal Shah: ] take the
information from the hon. Member. 1
know of no family wh ch has 20 or 30
scooters If there .» any, we wilil
certainly enquire Becausr, 11 3 free
country where there 1s no control,
anvbody can acquir® any number of
wooters We #re ceriainly wanting
to see that nobodv hoards them If
the hon Member givec me specific

information, I will b> much grateful
to him

Shri A M. Tariq: It wa. in yes-
terday's papers. Tne Deputy Com-
missioner has stated that therc are
a few families 1n De''n which have
34, 24 and 28 scooters por famuly It
;s m the papers

Mr. Speaker: The hon

will kindly make eaquiries

ot v whr: & orAAT W
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Small Inventions Development Board

*891. Shri K. N. Pandey: Wil: the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the Small Inventions
Development Board has given any
assistance for inventions 1n small
scale sector;

(b) if so, in what manner; and

(c) what are the results achieved
30 far in respect of such inventions
and developments?

The Minister of Industry (Shri
Manubhai Shah): (a) to (¢). The
Board was set up towards the end of
April, 1959, and has onlvy just started
its work. No assistance has so far
been given by the Boaid.

8hri K. N. Pandey: May 1 know
how long this Board will take to
suggest anything so that fruitful
results may follow from that?

Shri Manubhai Shah: We expect
very fruitful results, because, the
idea is to help small industrialists,
artisans and craftsmen to benefit by
the labours of research so that his
inventive spirit grows on the one
,hand and the community gets the
advantage of cheaper production on
‘the other.

AUGUST 28, 1989
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Orientation Course tn Rural Newsing

892, Shri 8. A, Mehdl: Will the
Minister of Works, Houxing and Sup-
ply be pleased to state:

(a) whether an orientation cnurse
in Rural Housing was held at Roorkee
recently;

(b) if so, how many trainees got
training there;

(c) the amount spent thereon; and

(d) how many of them have been
sent for Rural Housing Projects?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) Yes.

(b) Thirty one.

(¢) No expenditure was incurred
by the Government of India.

(d) All the trainees were already
engaged in work relating to Rursl
Housing Projects, in the fields of
planning, execution, research or train-
ing and they returned (o theiwr res-
pective duties after the course.

Shri 8. A. Mehdi: May I know whe-
ther any of these trainees have been
sent to the community development
blocks in the different States?

Shri Anili K. Chanda: They are
people engaged m the research work
on rural or village housing projects in
the special wings attached to the
Engmneering colleges.

SHORT NoOTICE QUESTIONS
12 hrs.

Mr. Speaker: Now, short notiee
question No. 4.

The hon. Prime Minister may try to
answer all these questions together,
because they are similar ones; he may
do as he likes,

The Prime Minister and Minlster of
External Affalrs (Shri Jawahatial
Nehru): I shall answer them one after
the other. I can hardly take them all
together.
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Ooccupation of Ladakhi Territery by
Chinese Forces

Shri RBadha Mohan Singh:
Shrimati Iia Palchoudhuri:
Shri P. C. Boroeah:

8.N.Q. { Shri Awsar:
No. 4. | Shrimati Mafids Abhmed:
| Shri Goray:

L Shri Vajpayee:

Will the Prime Minister be pleased
to state:

(a) whether 1t 1s a fact that a por-
tion of the Ladakhu territory has been

recently occupied by the Chunese
forces; and

(b) if so, the action taken iwn the
matter?

The Prime Minister and Mioister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). There 18 a
large area 1n Eastern and North-
Eastern Ladakh which 1s practically
umnhabited It 1s mountainous, and
even the valleys are at a high altitude
generally exceeding 13,000 ft. To
some extent, shepherds use 1t during
the summer months for grazing pur-
poses The Government of India have
some police check-posts in this area,
but because of the difficulties of
terrain most of these posts are at
some distance from the international
border.

2 Some reports reached us between
OQctober, 1957 and February, 1958 that
a Chinese detachment had crossed the
international frontier and wisited
Khurnak Fort, which is within Indian
territory. The attention of the
Chinese Government was drawn to
this, and they were asked to desist
from entering our territory. They
were also informed of our intention to
send a reconnaissance party in that
ares. It may be mentioned that there
is no physical demarcation of the
frontier in these mountainous passes,
although our maps are quite clear on
this subject.

3. Thereafter, at the end of July,
1989, that is, last month, a small
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Indian reconnaissance police party
was sent to thus area, Az this party
consisung of an ofticer and tive owners
was proceeding towards the Khurnak
Fort, 1t was apprehended by a stronger
Chinese aetachment on the 28th July,
some miles from the border mnsde
our terriory. It appeared that the
Chinese had establisped a camp at a
place cailed Spanggur well within
indian territory.

4. On learmung of this, a protest was
1mrmed:ately iodged with the Chinese
Government of the violation of our
fronuer and the release of our recon-
naissance party was asked for. In
their reply, the Chinese ciaumed that
that part of ihe terntory was theirs,
but aaded that they would release the
persons who had been apprehended.
We sent a furither note to them expres-
sing suprise at thig cimum and giving
them the exact delineation of the
traditional international frontier in
this sector. We urged once again
that the Chinese party well wathin
our territory should be withdrawn.
No reply has yet been received to this
note. Our party was released on the
18th August.

Dr. RBam Subhag Singh: May I know
whether this place 1is about fifteen
mules within our ferritory and also
whether this 1s the only place which
1s under occupation by the Chinese

troops or they have occupied some
other areas also?

Shri Jawaharlal Nehru: It is some-
what difficult to deal with this ques-
tion as an adjunct to the main Ques-
tion Of course, there have been some
frontier troubles in two or three
places widely separated; and it would
be hardly correct to say that our area
Is under occupation of the Chinese,
that is, under any kind of a fixed
occupation. But their patrols have
come within our territory two miles
or three miles or thereabouts. That
is our knowledge, so far as we know.

8hri P, C. Borooah: Has the atten-
ton of the Government been drawn
to the news item published in the
Assam Tribune of 26th inst. that coe
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thousand Chinese troops equipped
with the most modern weapons enter-
ed Indian territory in the NEFA, and
the Chinese fiag had been hoisted
there?

Mr. Speaker: The main gquestion
refers to Ladakh.

Shkri Goray: On this issue, there 1s
an adjournment motion.

Mr. Speaker: That 1s all right; but
that does not refer to Ladakh. There
is no meaning in expanding a parti-
cular guestion

Shri Jawaharlal Nehru: May I say
that there is likely to be very consi-
derable confusion if we mix up these
various areas”

Mr, Spesker: I have got an adjourn-
ment motion here on that, and 1 shall
presently be asking the hon Prime
Manister as to what he has to say on
that

Shri Jawaharlal Nehru: What the
hon. Member has just referred to 1s
an entirely different area, and the
statement 1n the Assam Tribune s
entirely wrong, if I may say so

Mr. Speaker: Hon. Members will
kindly confine themselves to the
occupation of the Ladakh: area There
are other questions with respect to
the other areas, and we shall come
to them.

Shri Goray: May we know whether
the Chinese had built a road across
this territory joining Gartok with
Yarkand and whether this road has
been there for the last year or so? It
passes through the Ladakh; terntory

Shri Jawaharlal Nehru: Yes, that
is in northern Ladakh, not exactly
near this place but anyhow in the
Ladakhi territory.

About a year or two ago, the
Chinese hagd built a road from Gartok
towards Yarkand, that is, Chinese
Turkestan; and the report was that
this road passed through a corner of
our north-eastern Ladakhi territory.
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The House will appreciate that
these areas are extraordinarily ramote,
almost inaccessible, and even it they
can be approached, it takes weeks and
weeks to march and get there,

In that connection, a reconnaissance
party was sent there, I cannot ex-
actly say when, but I think it was a
Iittle over a year ago, some time last
year; I could give the exact date, but
that 1s immaterial here; this recon-
naissance party was sent there. In
fact, two parties were sent; one of
them did not return and the other
returned

An Hoa. Member: What happened
to them?

Shri Jawaharlal Nehru: When it
did not return wc waited for it for
two or three weeks, because these
were remote areas When 1t did not
return, we suspected that 1t might
have been apprenhended or captured
by Chinese authorities on the border.

So, we addressed, the Chinese autho-
rities, this was more than a year ago;
we addressed them about a month
after this incident, and they said, yes,
some of our people had violated their
border and come into their territory,
and they had been apprehended, but
because of their rclations with us etc
they were going to release them, and
they d:d release them afterwards, that
15, after they had been with them
about a month or so That is concern-
ng this road about which the hon.
Member was enquiring In all this
area, there is no actual demarcation.
So far as we are concerned, our maps
are clear that this is within the
territory of the Union of India. It
may be that some of the parts are not
clearly demarcated or anything like
that But obviously, if there is any
dispute over any particular area, that
is a matter to be discussed.

I may say that this area has nothing
to do with the MacMahon Line. The
MacMahon Line does not extend to
the Ladakh area. it is only on the
other side. This was the bdoundary
of the old Kashmir State with Tibet



4797 Oral Answers

and Chinsss Turkestan. Nobody had
marked it But after some kind of
broad surveys, the then Government
had laid down that border which we
have been accepting and acknowledg-
ing.

Shri Goray: Does 1t mean that 1n
parts of our country which are in-
accessible, any nation can come and
build roads and camp there? We
just send our parties, they appren-
hend the parties and because of our
good relations, they release them
That 1s all? The road remains there,
the occupation rema:ns there and we
do not do anything about it

Shri Jawaharlal Nehru: I do not
know 1if the hon Member expects me
to reply to that There are two or
three types of cases here These are
border and frontie: questions In
regard to some parts of the border,
there can be no doubt from any side
that 1t 1s our border If anybody
violates 1t, then 1t 1s a challenge to
us There are other parts regarding
which 1t 1s rather difficult to say
where the immediate border 1s,
although broadly it may be known
But 1t s verv dificult even 1n a map
to indicate 1t, if a big hine 1s drawn,
that line 1itself covers three or four
miles, one might say, 1n a major map
Then there are other parts still where
there has been no demarcation m the
past Nobodv was interested in that
area ‘Therefore, 1t 18 a matter now—
1t should be a matter—for considera-
tion of the data etc by the two
parties concerned and decision taken
in a normal wav, as and when there
is some kind of a frontier dispute,

In this particular matter, we have
been carrying on since then our
correspondence, concerning this part:-
cular North-East area, and suggesting
that this should be considered by the
two Governments

Shri Vajpayee: The hon Prime
Minister just now said that if anyone
occupies our territory, it is a challenge
May I know what positive steps are
being taken, or have been taken, to
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enforce security measures on ths
border area?

Shri Jawaharial Nehru: Which
border area?

Mr, Speaker: The Ladakh area.
All the questions now will be confined
to this area

Shri Jawaharial Nehru: There are
thousands of miles of border. The
hon Member should be a little more
specific 1n his question If he 13 refer-
ring to this particular corner, the Achin
area, that is an area about some parts
of which, 1f I may say so, it 18 not
quite clear what the position 1s It is
not at all that particular area About
other area, the position 1s quite clear
The difficulty comes 1n regarding some
places where there is no absolute cer-
tainty about 1t, m other places, we
are guite clear and certamn about it
The border 15, 1 believe, 2500 miles
long

Shrimatl Mafida Ahmed: May 1
know whether Government's attention
has been drawn to a statement of the
President, ‘Azad’ Kashmir, blammng
India for the Chinese occupation of
Ladakh and urging the Security
Council to take over the responsibility
of the frontiers of Jammu and
Kashmir? If <o, what is the reaction
of Government to that®

Shri Jawaharial Nehru: I believe I
did hear about it I attach no mmpor-
tance to 1t

Dr. Sushila Nayar: I would like to
know If these troubles on the border
are over the same areas of our terr-
tory which the Chinese had indicated
as their territory in their maps. and
if so, the implication thereof

Mr Speaker: Any further en-
croachments within the hmits of the
map®

Shri Jawaharlal Nehru: This parti-
cular question that I answered related
to one area There are other areas
to.: wnere we have had, and we are,
1 fact, having, some trouble now. I
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do not want to nmux it up with this.
Then there will be confusion in one's
mind. Ths is a frontier of over 3,000
milea,

Shri Vajpayee: What 1s the use of
repeaung that it 18 a long fronter?
Are we not 1n a position to defend it?

Mr. Speaker: Order, order. No
harsh words need be used.

Sori Jawaharial Nebru: 1 was only
veniuring to say that by putting two
or taree places together, there woulid
be contusion in tne Members’ minds.
Let us wake them separately so that
they may be separsie compartments
1lhere 1s no Quesuon of detence or
not. For inswnce take the Assam
Tribune’s statement. There is utter
contusion in the Assam Tribune’s
mind about various territories which
are thousands of miles apart which
have notmung to do with each other.
It has lumped them up and said—I
beheve in the statementin the Assam
Tribune—that 1,000 Chinese came over
the Nathula Pass m the Kamerg
Frontier Davision. It shows utter con-
fusion 1n the mund of the writer of
this, He does not know his
geography, although he lives in Assam.
It has nothing to do with it, The
Nathula Pass 13 between Sikkim and
Tibet and nothing has happened there.
Nobody has come across there. It is
said that a thousand men came there
and put up the Chinege flag. 1t 1s
completely baseless—I am referring
to the statement so far as Nathula
Pass is concerned. So far as I know,
I have not heard of a Chinese flag
being hoisted anywhere there.

As 1 was saying, there have been
cases, and there are continuing cases
in one or two places, of Chinese
aggression. Therefore, I want to keep
these separate so as not to produce
confusion in the mind of hon. Mem-
berg here. If this question is over,
1 shall proceed to the other quastion
and deal with as they come.

My. Speaker: I thought the hon.
iady Member wanted to know if any
portion of Ladakh is included in the
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map prepared by the Chinese Govern-
ment and if thus iy beyond that line
even with respect to Ladakh. That
was that 1 thought when I allowed
the supplementary.

Shri Jawaharial Nehru: The Chinese
Government's maps are on such
small scale and m broad splashes tha
some parts of Ladakb appear to be
included in them. But they are not
accurate enough. What we are dis-
cussing, and the question which 1
have answered, relates to about two
or three miles. Two or three miles
are not visible 1n those maps. But it
1s a fact that part of Ladakh is broad-
ly covered by the wide sweep of their
mape. .

-

Some Hon Members rose-—

Mr, Speaker: Next question.

Shri Braj Raj Singh: May 1 know
if the camps that have been put up
by the Chinese have been removed?

Mr. Speaker: Order, order. Next
question.

Chinese Propaganda about Bhutan
and Sikkim

S.N.Q [ Dr Ram Subhag Singh:
No. 5 Shri Raghubir Sabal:

Will the Prime Minister be pleased
to state:

(a) whether Government of India
have seen reports m the press about
Chinese propaganda m Sikkim that
Bhutan and Sikkim were part of
Chinese territory in the past and are

bound to return to the Chinese
mother-land within the next few
years; and

(b) 1f so, what action Government
of India propose to take to remove
the anxiety created by these reports
among the people of Sikkim and
Bhutan and border territories in
India®

The Prime Minister and Minister of
External Affales (Shri Jawahsrial
Nebru): (a) and (b). We have seee
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occasional reports i the press to the
effecz mentioned by the hon
Member. It is not possible for us to
check up the authenticity of these
reports. Such reports are naturally
causing concern to the people of
Sikkim and Bhutan and elsewhere in
the border regions of India. Our pom-
tion 1s quite clear. The Government
of India 1s responmble for the protec-
tion of the borders of Sikkun and
Bhutan and of the territorial inte-
grity of these two States and any
aggression against Bhutan and Sikkim
will be considered as aggression
against India.

Shri Hem Barus: May [ know
whether the Governments of Sikkim
and Bhutan have by now apprised our
Government of the situation obtaxnming
there? The Prime Minister said that
he has seen only newspaper reports

Shri Jawabarlal Nehru: I cant
catch the question

Mr Speaker: Have the Governments
of Sikkim and Bhutan made represen-
tations to this Government that propa-
ganda 13 bemng carried on there”

Shri Jawaharial Nehru: We have
been 1n touch with both the Govern-
ments, naturally 1 cannot say exact-
ly whether thig particular matter was
referred to by them But the fact
remains that, if I may use that word,
they are not happy about the situa-
tion They are rather nervous about
what 1s happening roundabout them

Dr. Ram Subhag Singh: As the
reports indicate the Chinese troops
are all along the 500 mile border of
Bhutan and Tibet, and 1t has also
come to our notice that the traditional
route to Bhutan which passes through
a portion of Tibet has been closed. In
the circumstances, may I know what
help the Government of India is going
to render to save Bhutan's economy
at present®> May I also know whether
the Defence Minstry has studied the
entire situation from the new position
which has been created at present?

Shri Jawsharlal Nehru: A big ques-
tion, Sir. It is true tbat there have
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been some recent dufficulties in a
persan going to Bhutan from ladia by
the normal route which crossed a
hittle corner of Tibet below Yatung—a
route, in fact, by which 1 went last
year this ume or a httle later, There
will be diticulty for Bhutanese people
to cross that route. Therefore, they
are using other routes.

There are other routes from India,
of course; only they are longer and
sometimes more ditficult and these
routes are being immproved. In fact,
quite apart from recent incidents,
there 1s a programme of road bulid-
ing in Bhutan, roads from India to
Bhutan and within Bhutan and we are
helping them in building those roads.

As for the hon. Member's enquiry
about the Defence Miustry, the
Defence Ministry no doubt keeps all
these things 1n view and 1t 18 difficult
for me to discuss what exactly the
Defence Ministry may consider right
or proper under a certain set of
arcumstances

Dr Ram Subhag Singh: May I know
whether Government have received
any reports of harassment of Bhutan
and S:kkim citizens by the Chinese
troops or Chinese nationals?

Shri Jawaharlal Nehru: You mean
in Bhutan or Sikkim or outside?

Dr Ram Subhag Singh: On the
border also

Shri Jawaharlal Nehru: So far as 1
know, I do not think there has been
any incursion of Chinese troops into
Bhutan or Sikkim The Chinese
troops came to those borders probably
because the refugees were coming
through that way, possibly to stop
them or in pursu't of them. Probably,
they were not more gentle with the
refugees One can 1magine that. But I
do not think there was any kind of con.
fict with the Bhutanese as such. It
may be that some threats were thrown
out occasionally and some Bhutanese
have heard them

Dr. Ram Subbag Singh: Will the
Prime Minister give us g clear guaran-
tee that in no case the Chinese will
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be allowed to set up any post In
Bhutan or Sikkam as they have done
in Ladakh?

Mr, Speaker: There 13 no guestion
of guarantee.

Shri Jawsharial Nehru: That is a
very odd question I do not think, not
only this poor Prime Miuuster, any
Prime Minuster can give guarantees of
that type All we can say is that as
I have said already any kind of incur-
sion mto Bhutan or Sikkim will be
considered incursion mato India, that
we shall ab.de by the assurances we
have given to them How we shall
abide by them and in what manner 1t
circumstances arise 1s a matter for
careful consideration It 1s not a
matter of a direct statement made in
this House or elsewhere but of action,
if necessity arises, difficult action,
very difficult action and action the
burden of which will have to be
borne by this House It is not an easy
matter in which an easy assurance
can be given which may rather sound
pompous

Some Homn. Members rose—

Mr Speaker: There are other simular
questions

Shr, Braj Raj Singh: May 1 know
whether we have written to the
Chinese Government at Peking about
this propaganda and whether we have
received any reply to it?

Mr Speaker: Propaganda about
Bhutan anq Sikkim

Shri Jawaharial Nehru: Yes, we
have specifically wntten to them
about this Of course, we could not
accuse the Chinese Government of
propaganda We have not stated so
but we have said to them that such
things are reported to us That we
have said

An Hon, Member: What was the
reply?

Shri Panigrahl: May I know whe-
there these reports are emanating
from Chinese Government sources or
sources outside Chmna—these reports
about Sikkim and Bhutan?
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SBhri Jawabarial Nebru: These
repOrty mostly come from, naturally,
not Chinese Government sources, That
is what I have said. I have said in
my reply that it is not possible for
us to check up the authentiaity of
those reports But they are smd fo
be made by lesser functionaries in
Tibet, smaller people who say this

Ay Mon Member: Less than 5 feet

My, Speaker: Let us not indulge
such kind of remarks

Shri Jawaharlal Nehru: As ] said
we tannot say if any responsible man
has gsaid that The people in Tibet
who come to India repeated that to
us 1y their own turn—that they have
heard thiy kind of thing being sawd
It 18 bazaar gossip, one cannot catch
it, but 1t produces some impression
on the people (Interruptions)

Pakistan President’s meeting with
Prime Minister

.
Shri Raghunath Singh.
Shri Panigrahi.
SNqQ. 5Shri Ram Krishan Gupta:
L Shri S. M. Banerjee
Shri A K Gopalan:
Shrimat! Parvathi Krishoan:

Wil the Prime Minster be pleased
to state whether 1t 18 a fact that Gene-
ral Ayub Khan, the President of
Pakistan, while on his way to Dacca,

IS Mmeeting him at the Palam Air
Ports

The Prime Minister and Minister of
Extérpnal Affars (Shri Jawaharial
Nehyy): The President of Pakistan
will be halting for an hour or so at
the Palam Aerodrome on his way to
Daccg from Karachi on the Ist
Scptember The Prime Mimster will
meet him at Palam No special sub-
jects have been mentioned for discus-
sion
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Shri Hem Baraa Is i1t a courtes)
call or has the Prime M nister an-
agenda for this”

Shri Jawaharla] Nehru: No agenda

Shri Hem Barua- It 1, a courtesy
call then

Shri Jawaharlal Nehru: Yes

Gorakhpur Labour Organisation

-

Shri K N Pandey’
Shri Sinhasan Singh:
S.NQ Shri B shwanath Roy
7. Shr: Birbal Singh:
Shri Ram Shankar Lal*
LShrl Sarju Pandey:

Wil} the Minister of Labour and
Employment be pleased to state

(a) whether the decision r(gardmg
notification 1ssued on 11th August, 1859
abolishing the Gorakhpur Labour
Organisation has been taken at the
instance of the Labour Unions or on
demand of the coalfield employers,

(b) whether the cost of the manten-
snce of this orgamisation was com
pletely borne by the coalfields em-
ployers or a part of it was met by
Government,

{¢) what are the reasons that had
Jed to this deciston of the Government
and whether the Government have
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considered the following effects result-
g from this step-

(1) what avenues have now been
considered and opened for
continuing the recruitment of
labour from these Eastern dis-
tricts of UP State

(n) whether the density of the
population and acute problem of
unemployment which would
further be accelerated by the
abolition has been conmdered,

(1) Whether any alternative job has
been found out for the perma-
nent office and other employees

working in the said organisa-
tion?

The Deputy Minister of Labour
(Shri Abid All): (a) The decision to
abolish the Gorakhpur Labour Organi-
sation was faken in a tripartite meet-
ing held on the 9th August, 1959 The

Trade Unions have been pressing for
1ts abolition

(b) By the employers

(c) It was considered undesirable to
continue treating a section of workers
as a separate class, subjected to van-
nus controls in worksite camps

(1) The recruitment function of the
Gorakhpur Labour Orgamnsation

will be taken over by the
Employment Exchange Organi-
sation

(1:) Thus does not arise in view of
reply to (1) above

(11) The matter is under considera-
tion

Shri K N Pandey: The employ-
ment exchange 1s located in a parti-
cular area angd 1t will serve only that
particular  area Previously the
workers were sent to every part of
the country May I know how these
things will be affected by thu thing
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being taken over by the employment
exchange?

Shri AbMd All: This particular
function of the Gorakhpur labour or-
ganusation will be taken over by the
employment exchange and 1t will be
looking to this special work. The pur-
pose 1n view will thus be served

8hri K. N. Pandey: I want to bring
to your notice that one employment
exchange cannot serve the purpose
because generally it serves a parti-
cular area These workers numbering
16,000 were sent to every part of the
country where coal-field exist One
employment exchange cannot help
them to give them employment in all
these places Will it be possible for
the Ministry to open one special em-
ployment exchange for seeing that
these persons can be employed m
every part of the country where they
are requred?

Shri Abig All: That is the inten-
tion

Shri Bishwanath Roy: In view of
the fact that every year a large
number of workersg were recruited at
Gorakhpur, may I know whether that
sort of employment would be affected
in any way by the new arrangement”

Shri Abid All* That 18 what I have
sai}d The Iintention 1s that The
Gorakhpur Labour Organisation was
enhisting individual persons who want-
ed to go to work in the coal fields
Now also, enlistment will be done and
the collieries will be informed of that
and all these workers will be em-
ployed in these collieries, needing
them.
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Shri S. L Saksena: Is the hon
Mmuister aware that the Minuster in
charge of this in UP did not agree
to the abolition of this depot in the
tripartite conference?

Shri Abig@ All: The representative
of the UP Government was present
in the conference

Shri 8 L Saksena: He did not agree
to 1t?

Shri Abid All. I cannot say This
decision was taken in the Conference

Shri S. L Saksena: Is the hon
Minister aware that the UP Assembly
was told by the State Minister that
they are not agreeable to this? Can
the rccommendations of the labour
tnpartite conference be implemented
without unanimty?

Shri Abig Aill* The UP Govern-
ment had written to us that this or-
ganisation should not be abolished, it
15 a fact

Shri 8 L Saksena: ! want to know
whether you propose to accept the
view of the UP Government or not

Shri Abid All: This was a tripar-
tite conference attended by the repre-
sentatives of the Governments con-
cerned employers and employees and
the decision was taken there

Shri 8. L. Sakeena: Could a decision
of the tripartite conference be bind-
ing if it is not unanimous®

Shri Abld All: Yes, Sir.

8hri Bishwanath Roy: May I know
whether the workers employed by the
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exchenge at Gerakhpur would be em-
ployed in the same manner as they
were employed by the organisation
previously or other formalities will
have to be followed by them?

Shri Abid All: They will be em-
ployed as other workers are employed

WRITTEN ANSWERS TO
QUESTIONS

Import ef Cycle Components

egy S SBri B C Majhi:
L. {sm Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether Government have
decided to ban fhe import of cycle
components,

(b) if so, whether this decision has
been 1mplemented, and

(c) what will be the net saving of
foreign exchange?

The Minister of Commerce (Shri
Kannngo). (a) No, Sir

(b) and (¢) Do not arise

Government Contractors

*875 Shri Keshava: Will the Minis-
ter of Works, Housing and Supply be
pleased to state

(a) whether 1t 1s a fact that the
Government contractors are generally
reluctant to execute CPWD works,

(b) i so, why and for what reasons,
and

(c) how the crisis 13 proposed to be
overcome?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) No, Sir, but occasional
instances of poor response from con-
tractors have come 1o notice

(b) and (¢) A statement contan-
ing the requred information is laid
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on the Table of the House. [See Ap-
pendix III, annexure No 48]

Oonference of Rebabilitation
Secretaries at Srinagar

*g79 Shri Sadbhan Gupta: Will the
Minsster  of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether the Conference of Re-
habjlitation Secretaries held at Sn-
nagar has decided to lay emphasis on
resettlement of displaced persons from
East Pakistan in West Bengal through
the Bainanama Scheme,

(b) if so, whether and to what ex-
tent the upper limit of grants per-
missible under the Bamnanama Scheme
will be increased,

(¢) whether the question of under-
talkung  agricultural and industrial
schemes i1n West Bengal for providing
emplovment to displaced persons was
also discussed m the Conference, and

(d) if <o, with what result®

The Minister of Rehabilitation and
Minority Affairs (Shri Mebr Chand
Khsnna): (a) It was agreed that the
West Bengal Government would take
steps to further encourage the dis-
placed camp families to rehabihitate
themselves under the Bamnanama
schemes.

(b) There 1s no proposal to general-
lv increase the upper lhimits of finan-
ci1al assistance admussible under the
scheme Schemes, however, which
mnvolve higher financial assistance for
purchase of agricultural land by the
camp famihes would continue to be
considered on their ments

(¢) No

(4) Does not anse
Hospital for Mica Mines at Kalichedu

o881 Shri T B. Vittal Rao- Will the
Myuster of Labour and Employment
be pleased to refer to the reply given
to Starred Question No 1828 on the
14th April, 1959 and state*

(8) whether the equipment for the
hospital under comstruction at
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Kalichedu for mica mines has since
been obtained;

(b) if so, when is it likely to be
opened; and

(c) if the reply to part (a) above
be in the negative, the reasons there-
for?

The Deputy Minister of
(Shri Abid Ali): (a) No.

(b) Does not arise.

(c) The hospital building is not yet
ready. Action to obtain the necessary
equipment has already been initiated

Export of Meat and Meat Products

*884. Shri Halder: Will the Minister
of Commerce and Industry be pieased
to state:

(a) whether it is a fact that the
Indian producers of meat and meat
products find 1t difficult to export
their products to UK and other Com-
monwealth countries due to lack of
arrangement of  ‘health certificate’
which the importers demand;

Labour

(b) whether the All India Sheep
Casing Manufacturers’ Association has
made any representation to Govern-
ment in this regard; and

(c) if so, the steps Government have
taken to promote the expogt of these
products?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Yes, Sir

(¢) The possibility of making satis-
factory inspection and certification
arrangements is being explored

Code of Discipline in Industry

°885. {Shrl T. B. Vittal Rao:

Will the Minister of Labour and
Employment be pleased to state.

(a) whether the Seventeenth Indian
Labour Conference, which met at
Madras on the 27th and 28th July,
1959, considered the question of Code
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of Discipline in Industry and the Code
of Conduct in inter-union affairs;

(b) if so, the decisions taken there-
on; and

(¢) whether it is a fact that em-
ployers have contravened the Code
more often than the employees since
the Sixteenth Indian Labour Con-
ference?

The Deputy Minister of Labour
(Shri Abid Al): (a) The Conference
considered the working of the Code
of Discipline only. The Code of Con-
duct was not discussed by it.

(b) The “Criteria for Recognition
of unions” were further clarified.

(¢) The number of complaints re-

ported upto July 31, 1859 is as
follows'—
(1) Complaints against em-
ployers —242.
(ii) Complaints against em-

ployees —204

Invest:gations 1n all the cases are
not yet complete

Manufacture of Newsprint

*890. Shri Subbiah Ambalam: Wil
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No, 2307
on the 8th May, 1959 and state:

(a) whether the German and Indian
experts have completed examination
of the posstbility of manufacturing
newsprint from Bagasse;

(b) if so, the opinion of the experts;
and

(¢) whe'her Government are satis-
fied with this technical process?

The Minister of Indusiry (Shel
Manubha! Shah): (a) to (c). A state-
ment is laid on the Table of the
House,
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STATEMENT

‘The process proposed to be adopted
for the manufacture of newsprint
from bagasse at Shakkarnagar being
8 new one, it was considered desirable
{0 get an amessment of the technical
and economic feasibility of the process
Experiments are to be conducted on
the bagasse available at Shakkarnagar
and on the basis of the results of
which the German Experts would
work out the economics of the process
and give their advice

In the meanwhile a small quantity
of bagasse has also been shipped to
Javan for experiments on the feas:-
bility of manufacturing newsprint
from bagasse by Japanese Paper Ex-
perts

Automatic Looms

[ Shri R S Arumagam.

L]
893. \ Shri Ganapathy:

Will the Minister of Commerce and
Industrv be pleased to refer to the
renly given to Unstarred  Question
No 15 on the 3rd August, 1959 and
state

(a) the number of mills which have
apphed for automatic looms In
Madras State:

(b) how manv of these have so far
been allotted automatic looms; and

(¢) how many applications have so
far been received from Madras State
for installa‘ion of automatic looms for
export purposes only?

The Minister of Commerce (Shri
Kanungo): (a) 5§ mills

(b) 4 mills

{¢) The last date for rcceipt of ap-
plications for installation of automatic
looms for export purposes only s
Siat August, 1959 Upto 25th August,
1958 only ! application has been re-
ceived from Madras State.
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Looting of Trucks by Nagas

g94. Shri L. Achaw Singh: Will
the Prime Minister be pleased to
staté:

(a) whether 1t 1s a fact that two
trucks of civilian businessmen were
loottd by the Naga hostiles at Khoi-
juma on the Dimapur Manipur Road
dunng the last week of July, 1959;

(p) whether it 15 & fact that one
of the drivers was seriously mnjured by
gun shots from the rebels,

(¢) what is the value of the goods
looted;

(d) whether all goods vehicles have
susgended their operations on  this
rout®;

(¢) whether 1t is a fact that only
passenger buses are given armed es-

cart by the military authorities
Kohima; and

(f) whether the prices of all com-
modities for local consumption have
shot up due to the suspension of oper-
atioh by vehicles?

The Deputy Minister of External
Afrgirs  (Shrimati Lakshmi Menon):
ta) Yes, two unescorted vehicles were
looted by armed Naga hostiles on the
29¢p July, 1959

(p) A Handyman was slightly 1r
jured

(¢) Rs 14/. two woollen coats and
two fountain pens were looted

(4) The plving of vehicles on this
route was suspended for a few days
because of a landslide

(¢) All vehicles moving in a con-
voy are provided with armed es-
cort‘.

(f) No increase in prices has been
mported.

Rav Film Quota for Children's Films

+¢95 Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(s) whether Government have re-
ceived representations that the pro-
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ducers of Children’s Fiims should

be allotted special quota of raw
films; and

(b) if so, the decision taken by Gov-
ernment thereon?

The Minister of Commerce (Shri
Kanungo): (a) and (b) A statement
is laid on the Table of the House

STATEMENT

Yes, 8ir; a representation was recei-
ved in October, 1958, and n the cir-
cumstances prevailing at at that time,
it was not found possible to give any
special quota According to the pre-
sent procedure, however, any producer
of Children’s film can get mllotment of
raw film, if he produces satisfactory
evidence that he has made necessary
arrangements for the production of the
picture

Filaria Officers In Coal Mines

Shri R C. Majhi:
0. fsm Subodh Hansda
Will the Minster of Labour and
Employment be pleased to state

(a) whether a Filaria Officer 1s ap-
pointed 1n all coal mine areas, and

(b) if so, whether the survey of
Filana has already been started?

The Deputy Minister of Labour
(8hri Abld AlD): (a) It is proposed to
appoint one Filana Officer for coal
mines

(b) No

Manufacture of Paper and Palp
Machinery
r Shri Ram Krishan Gupta
*897. { Shri Shree Narayan Das
[ Shri Radha Raman:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
688 on the 26th February, 1959 and
state*

(a) whether the terms of collabor-
ation with the Swedish firm for the
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manufacture of paper and pulp machi-
nery in India have been finalised;

(b) it so, the details thereof; and

(¢) when the production is likely to
start®

The Minister of Industry (Skrl
Manubhat Shah): (a) and (b). A
new company 18 to be formed by M/s
Tata Locomotive and Engineering Co.
tn association with M/s A Johnson
and Co, Sweden, 1n which the Swedish
firm propose to invest to the extent
of 80 per cent of the capital The
Swedish firm will supply the Indian
company, designs, drawings and tech-
nical know-how for the manufacture
of pulp and paper machinery, against
pavment of a technical fee cum royal-
tv

(¢) The company 1s expected to
commence production shortly

Central Committee on Employment

{ Shri Raghunath Singh:
| Shri D C Sharma:
| Shrt Tridib Kamar Chaudhnri:
o398 | Shri Panigrahi:
Shri 8 M Banerjee-
Shri Jagdish Awasthi-
Shri Ram Krishan Gupta*
lShrl Sarju Pandey:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
Central Committee on Employment
held its meeting in Mav, 1959;

(b) if so, the subjects discussed and
the recommendations made by the
Committee,

(c) the decisions taken by Govern-
ment thereon, and

(d) the steps proposed to be taken
to implement those decisions?

The Deputy Ministor of  Labheur
(Shei Abid AlD: (a) Yes.
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{b) Imporiant items discusaed and
recommendations made concerning the
mame are:—

(1) The two Study Groups set up
by the Commitiee should examine the
employment aspects of planmung in
general and the employment oppor-
tunities in the village industries sec-
tor respectively.

{2) Programme of Employment
Market Inforwation and Vocational
Guidance should be strengthened

(3) Apprenticeship training schemes
should be organized on sound lines
by resoring to legislation, 1f necee-
Ry

(4) Staff of the Employment Ser-
vice should be made permanent with-
out delay.

(5) State Employment Advisory
Commuttees should be remodelled on
the lines of the Centrsl Committee
na Employment

(@) Pilot project should be under-
taken at least in one District 1n every
State to discover employment poten-
tial

(7) Facilities of the Employment
Service should be extended to per-
sona in rural aveas

(8) All Government Departments/
Statutory Bodies should utilice the
Emplovment Service for recruitment.

(9) Central and State Co-ordinat-
ing Units should take measures to
find employment to workers rendered
unemploysd due to closures

{18) The question of creating a
Special Fund for rehabiuitating weaker
industrial units should be examined
in all its aspects,

(c) and (d' Material for consider-
ation by the Study Groups is made
available The other recommenda-
uons are being exammed 1n consulta-
tion with authorities concerned I
the States and the Central Govern-
ment.

182 LSD.—3
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Decumentary Film ou Tagore

Shei 8. M e
", Shei D. C Sharma:
Shet Ram Krishan Gapla.
( Shot Jagdtish Awngthi:

Will the Munister of Information
and Broadeasting be pleased 1o refer
'9 the reply given to Starred Ques-
tion No. 375 on the 18th February,
1959 and state:

fa) whether the Films Dywvision have
since concluded an agreement with a
producer for the production of a do-

cumentary fiim on the life of Sk
Rabindranath Tagore;

(b} 1f so. the nature of the agree-
ment concluded, and

{c) the progress made so fa: n the
production of the 8im®

The Mimister of Information eud
Broadeasting (Dr Keskar): (a) Ne,
Str The Producer has raised certam
points which are being examined.

(b} Does not arise

(¢) The shooung of the film wall
be started as <oon a< the Agreement
s executed In the meantime, the
necessary material  for the flm is
being collected and a Commuttee has
been constituted to assst and advise
the Producer in the production of the
film

Kashmir

960 Shri A M. Tarig: Will the
Prime Minister be pleased to state

(a) whether Government are aware
that Michel Brithcer 1n his book en-
titted “Nehru, A Poliical Biography”
has published a few maps of India;
and

{b) whether Government are also
aware that in these maps Kashmir has
not been shown as pert of India*

The Deputy Minister of Extormal
Affairs (Shrimafi Lakshm! Menos):
(a) Yes, Sir
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{b) No, Sir.- On the contrary,
Kashmir has been shown as pert of
India in the maps referring to the
evolution of the States in 1950 and
1880, Even in the maps of Indian
States in 1047, Jammu and Kashmir
is clearly separated from West Pakis-
tan by the same demarcation line
which separates West Pakistan from
India. The State boundary line bet-
ween India and Kashmir in this map
13 exactly the same as boundary lines
of other States 1n India.

Fereign Markets for Indian Films

+901 j‘ Shrimati Ila Palchoudhuri:
* 7\ Shri 8. A Mehdi.:

Will the Minister of Information
and Broadcasting be pleased to state

(a) whether 1t 1s a fact that Indian
Trade Missions abroad have recently
carmed out market surveys for Indian
fims in various foreign countries,

(b) if so, when and in which coun-
tries these surveys were conducted,
and

(c¢) what indications do these sur-
veys give in regard to expansion of
the existing markets and finding of
new foreign markets for Indian fiims?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) to (¢)
The Export Promotion Committee has
called for from our Trade Missions
abroad information on such matters
as are Likely to help us in increasing
export of flims to various foreign
countries. - Such reports have been
asked for from all our Missions Some
reports have been received, others
are expected to come soon These
reports will be studied by a Special
Committee of the Export Promotion
Committee and in the light of the in-
formoation furnished devise ways for
increasing our film exports.

Expert of Manganese Ors t¢ US.A.

S&rt Panigrahi:
*BO%. < Shri P. C Borooah: -

Will the Mmister of Commmerce and
Industry be plessed to state:

(2) whether the present ateel strike
in the US.A. has 1n any way affected
India's export trade m manganese ore
to that country; and

(b) if so, to what extent?

The Deputy Minister of Comwmerce
and Industry (Shri Satish Chandra):
(a) and (b) It is yet too early to
assess the effects of the present steel
strike 1n USA on our exports ‘

World Festival of Youth at Vienna

Shri P. C. Borooah: '
903 Shri Assar: .
Will the Prime Minister be pleased
to state:

(2) how much foreign exchange was
allowed to the Indian delegates who
went to attend the World Festival of
Youth at Vienna;

((b) whether any offcial facilities
were provided to them, and

(c) if eo, the nature thereof”

The Deputy Minister of Exteraal
Affairs  (Shrimati Lakshmi Menon):
(a) As a rule, foreign exchange was
not allowed to any person attending
the World Festival of Youth at
Vienna. However, m one instance
foreign exchange worth Rs. 667 was
permitted for incidental expenses to
a Member of Bihar Legislative Asser-
bly who was gomng to Vienna for
this festival. No other foreign ex-
thange expenditure has been incurrcd
by the Government of India.

(b) and (¢) Passport facilities were
given to a limited number of people.

AUGUST 20, 1069 . Written Answers.. %
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Trained Teacher-Administratory

*804. Shei Tangamani: Will the Min-
ister of Labour and Empleyment be
Pleased to state:

(a) whether the Teacher-Adminis-
trators trained :n Bombay have been
posted 1n all the States;

(b) whether 1t 15 a fact that no
such teacher has been posted for
Madras State; and

(¢) if so, the reasons for the same?

The Deputy Minister of Labour
(8hri AbM All): (a) The traned
Teacher-Administrators have been
posted 1n such of the States where
centres have been opened

(b) and (¢) Four Teacher-Admin
istrators were posted at Madras but
were withdrawn owing to language
difficulties

Tractors

*905. Shri Subbiah Ambalam: Wili
the Minister 2f Commerce and Indus-
try be pleased to state

(a) the annual requirements of
tractors in the country,

(b) whether Govermnment have
evolved any scheme to manufacture
track-type tractors in India, and

(c) 1t so, the details thereof”

The Minister of Indastry (Shn
Manubhai Shah): (a) to (c). A state-
ment 15 laid on the Table of the
House

STATEMENT

(a) The estimated annual demand
for tractors 18 as indicated below'—

(1) Agricultural tractors 5,000 Nos

(h) Crawler (track
type) tractors 220 Nos

(b) and (c) The Mmmstry of
Defence concluded, sonretime back, an
agresment with a Japanese firm for
the manufacture of crawler tractors of
heavy eqrth moving type n the
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Ordnance Factories. In addition, »
licence has recently been granted
under the Indusinies (Development &
Regulation) Act, 1951 to a firm in
Delht for the establishment of an
industnal undertaking at Madras for
the manufacture of crawler tractors
in collaboration with a US Firm The
capacity of the undertaking will be
me‘ed after two years of its going
into production

Workers’ Education Scheme

. Shri D. C. Sharma:
m‘{sm Ram Krishan Gupta:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No 702 on the 26th February, 1858
and state

(a) the progress made in launching
the Workers’ Education Scheme in
Delh: so far, and

(b) the names of other industnal
towns to which the scheme will be
extended duning the year 1959-60°

The Deputy Minister of Labewr
(Shri Abid All): (a) The first batch of
worker-teachers concluded its train-
ing m July 1959 Details regarding
training workers through these
worker-teachers are under prepars-
tion

(b) Worker-teachers are bemg
tramned at the following 9 other
centres —

(1) Alwaye

(2) Bombay

(3) Bangalore
(4) Calcutta

(5) Dhanbad

(6) Hyderabad
(7) Indore

(8) Kanpur

(9) Nagpur

Centres 1n some other industrisl

towns will also be opened whenever
considered necessary
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Setting W of Muniniam Fians ia
Salem (Medens)

Shrt B. C. Waght:

Shrt Subodh NMansda:
. Shrt«S. C. Samanta:

Sheli Tangamani:

Shri T. B. Vittal Rao:

Shri Narssimhan:

Wil the Minister of Oommerce oad
Industry be pleased to refer to the
reply given to Starred Question No

26 on the 10th February, 1969 and
state:

(a) whether the Italian firm has
smce subnutted any report in regard
to the setting up of an Alumunium
Plant n Salem (Madras),

{b) if so, whether this has been

considered and accepted by Govern-
ment,

(c) when the work 1s likely to be
taken up, and

) whether the project will be

completed during the Second Mive
Year Plan period®

The Ministor of Indusiry (Shri
Manubhai Shak): (2) to (d) A report
on the feasibility of an aluminium
plant m Salem has been received by
the Goverament of Madras and s
umder their consideration We are
awaiting a further communication
from them

Industries (Development and
Regulation) Act, 1951

*988. Shri Ram Krishan Gupta: Will
the Mmuster of Commerce ang Indus-
fry be pleased to refer to the reply
given to Starred Question No 970 on
the 6th March, 1959 and state at what
stage stands the question of assuming
more powers under the Industries
(Development and Regulation) Act,
1651 to take over industnies which
close down or go into lqudatien on
account of intend] guarrel among the
management?

The Minister of Indusiry (Shri
Manubbal Shak): The matter is under
consideration

008, Shr 4. M. Tavky: Wil the
Paige Minisler be plessed 4o siaste:

(a) whether Government are aware
that the Natonal Grindiays Bank
Lunited 1 its advertissment mep has
ot shown Kaslumir as part of India;
and

(b) if so, the aetion taken by Gov-
ernment 1n this regard?

The Degputly Minister of Extersal
Aflairs (Shrimati Lakshmi Meoon):
(a) Yes, Sir

(b) The matter 15 being taken up
with the Bank

India's Membership to UN.
Trusteeship Council

*918, Shrimsti Ila Paichowdhuri:
Will the Prime Minister be pleased to
state

(a) whether it 1« a fact that the
period of membership of India of the
UN Trusteeship Council 15 about to
expire,

(b) if s0, whether it 15 proposed to
seck re-election to the Council, and

(c) the steps taken or proposed to
be teken i1n this comnection?

The Deputy Minister of External
Affairs (Shrimati Lakshani Menon):
(a) to (c¢) Inaia’s present term on
the Trusteeship Council expires at the
end of this year, snd we have decided
to seek re-election We have made
our candidature known to other mem-
bers of the United Nations and we
hope that they wll find it possible to
support us

Expert of Mica to USSER.

*911. Shri Panigrabli: Will the Minus-
ter of Commerce and Industry be
pleased to state

(a) whether it 1s 8 fact that the
USSR have recently placed a sub-
stantal order for the purchase of muce
from India, and

(b) it 20, the amount of ordse
placed by the USSR.?
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The Migisley of Gommeros (Shri
Kenungeh: (&) Yes, Sir

() 208 tonss

National Predantivily Osunmeil

*91f. Shel P. C. Botecsl: Wil the
Mimister of Cemmerce and Industry
be pleased to state:

(s) whether it 15 a fact that the
National Productivity Council has
decided to organise a series of train-
ing courses on productivity technigues,
and

(b) if so, the nature of the training
and the places where 1t will be
imparted?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir

(b) Courses are being organised m
Work Study, Productivity Control,
Cost Control, Materials Handling etc
A 2-month basic course on Work Study
commenced at Delhi on the 3rd
August, 1859 The course has been
joinfly sponsored by the National
Productivity Council, the Delh: Pro-
ductimity Counci! and the Dell
Polytechnie

Requests for a smular course have
been receivad from Ahmedabad,
Asansol, Bangalore, Baroda, Cochin,
Dalmianagar, Hvderabad, Rampur and
Salem Action 1s being taken to
organise Basic Work Study courses at
these centres.

Indian Trade Uniom (Amendment)
Act, 1947

Shri Tangamsani:
Shri 8. M. Banerjee:

*513 { Shri Jagdish Awasthi:

| Shet Fahadia:
| Shri P. G. Deb:

Will the Minister of Labowur and
Employment de pleased to refer to the
reply given to Unstarred Question No
3803 on the 30th April, 1989 and state-

-

(a) whether Governmient now pro-
pose to énforce the Indian Trade
Unlon Amenament Act, 1MY;
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(b) if so, from which date;
(c) if not, the rdmsons therefor; and

(d) the altermate arvangements
made for recognition of Trade Uniona?

Fhe Deputy Minlsior of Labour
(Shrl Abdd All): (s) No.

(b) Doeg not arise

¢¢) It 18 considered that the cause
of good mdustris} relstions will be
better served by voluntary recogntion
thgn by legsistive compulsion for
recognition

(d) The Code of Discipline in Indus-
try which has been agreed to by All
India Organisations of employers and
wUisers Twys dvwn Yne ‘véfaral 1w
recognition of unions

National Industrial Development
Corporation

1672. Shrf Ram Krishan Gupla: Will
the Minister of Commerce and Infius-
try be pleased to state the total
amount of losns sanctioned to the
Cotton Textile Industries by the
National Industrnal Development Cor-
poration during 1959 so far, mill-
wise?

The Minister of Industry (Shnt
aanubhal Shah): A statement is laid
op the Table.

STATEMENT

Names of Cotton textile mill eom-
pontes which have been santtioned
loans by the National Industrial Deve-
lopment Corporation Pnovate LEid,
together with amount of loan sane-
tumed thereof, during the period 1st
January, 1858 to 15th Awuwgust, 1088
are as follows —

——r

Amount of
loans
§ No. Name of the Mull sanctioned
y ﬁ.h
hs)
- B S AW
msron 3
: MﬁCnL:d., Bombay . 489
. S Spg. & W
> Mib Li§, Trichur (8
____Bauiderion) . . . -6
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Lokmanya Mills Bars: Ltd.,
> Barsi. .

4 57

Textile Mins Ltd
¢ Lﬂn ’ 8 73

s. Shree Blumhl Mulll, S. A
: Pondicherry 19 69

6. Somssunderam Mﬂls (P)
Ltd., Coimbatore 20 00

v Shree Meenskshi Mulls
Lid., Madurai] 57 86

8. Shn Hanuman Coton
Malls Ltd , Calcutta . 13 4

9. Mldun Mills Coe Lud,
Madura . 7S ©o

10. Yamuna Mills Co Lud,
Barods 27 84

g1. Tarun Commercal Mdls
Lad., Ahmedabad 25 Co

s2. Bharat Suryodaya Mms

Co. Lid., Ahmedabad 22 37

Tota __ _ 34264

No payment has so far been made
40 the above mentioned mill com-
panies as the legal formalities are yet
20 be completed

Corresponding figures are given
below for earlier years

No of Mlls Amoun;d sanc-

_uon
€956 Nl Rs Nil
1957 4 Rs 120 7 lakhs
1958 13 s 250 6 ,,
Labour Co-operative Societies in
Punjab

1678, Shri D. C. Sharma: Will the
Muister of Works, Housing and Sup-
ply be pleased to state how many
registered Labour Co-operative
Societies have been awarded minor
works of construction in Punjab so
far by the CPWD without calling
for tenders?

The Minister of Works, Housing and
Sapply (8kri K. C. Reddy): None

Fiims on Food Production
1674. Shri Pangarkar: Will the
Ninister of Information and Broad-
apsting be pleased to state:
(a) the number of fAlms relating to
f%oed production produced so far; and
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(b) the number of such Alms shown
in villages during 1953-859?

The Miaister of Infermation and
Broadoasting (Dr. Keskar): (a) and
(b). Sixteen films have been pro-
duced and shown on the subject.

Film on Silk Industry

1675. Shri Pangarkar: Wil the
Minister of Information and Broad-
casting be pleased to state:

(a) whether documentary films
depicting the various processes of
silk industry have been brought out;
and

(b) if not, whether there 15 any
proposal to produce such films?

The Minisier of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir Two documentaries have been
produced on the subject

(b) Does not arise

Progress in Housing Schemes

Shri Pangarkar:
1676 Shri D. C. Sharma:
) Shri T. B. Vittal Rao:
LShrl Kodiyan:

Wil the Minister of Works, Housing
and Supply be pleased to state the
progress made upto the 3ist July, 1959
in regard to the Low Income Group
Housing Scheme and Subs:dised Indua-
trial Housing Schemes (State-wise)?

The Minister of Works, Housing asnd
Supply (8bri K. C. Reddy): Two state-
ments, indicating the progress made
in each State/Union Territory, under
the Low Income Group Housing
Scheme and Subsidised Industrial
Housing Scheme, from the inception
of the Schemes upto 31st July, 1989,
are laid on the Table [See Appendix
II1, annexure No 491

Slum Clearance ia Bombay Siale

1677. Shri Pangarkar: Will the
Minister of Works, Housing and Sap-
ply be pleased fc state the amount
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allocated by the Centre to Bombay
State under the Slum Clearance
Scheme for 1959-60%

. The Minister of Works, Housing and
Supply (8hri K. C. Reddy): A sum of
Rs. 135 lakhs (Rs. 74 lakhs as loan
and Rs. 61 lakhs as grant) has been
allocated to Bombay State during
1859.60, as Central share of financial
assistance, under the Slum Clearance
Scheme.

Displaced Persons in Tripura

1678. Shri Dasaratha Deb: Will the
Minister of Rehabllitation and Mino-
rity Affairs be pleased to state:

(a) the number of displaced persons
in Tripura who are:

(1) already rehabilitated,
(1) partially rehabilitated;

() 1n camps—waiting for reha-
bilitation;

(1v) outside the camps—waiting
for rehabilitation;

(b) the schemes adopted for com-
pletion of rehabilitation in the cases
of (1i), (1i1) and (iv) above; and

(c) the approximate amount to be
spent for implementation of each of
these schemes?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Xhanna): (a) to (c¢). The attention
of the hon Member is invited to the
Annual Report of this Ministry for
the year 1938-59, copies of which have
been made available to all Members
of Parliament The work of rehabili-
tation is still contmuing in Tripura
and is likely to be completed by the
end of the Second Plan period

All Camps in Tripura have been
closed. Except for Homes and Infir-
maries for unattached women,
- children, old and infirm, there are no
camps in the State.
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Power Generation

1679. Shri P. K. Deo: Will the Prime
Minister be pleased to state:

fa) the cost of power generation per
unit*

1) 1in the case of Therma! Station;

(i) in the case of Diesel Oil
Station:

(1ii) 1n the case of Hydro-electric
Station,

(iv) in the case of Atomic Power
Station; and

(b) the rate per unit m Bombay,
Dhanbad and Cuttack”

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): The informatron required 1s
being collected and will be lsid on the
Table of the House in due course

Indian Textile Experts in U.S.A.

1680. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state-

(a) whether it 1s a fact that a team
of Indian textile experts was refused
permission to see the textile mills in
USA whose operation they had gone
to study recently,

(b) if so, whether Government have
received any complaint from this team;
and

(c) the nature of the action taken in
this regard®

The Minister of Industry (Shri
Manubhai Shah): (a) to (¢) Some
mills declined but many more invited
the team to visit their miils. The
TCM authorities were very helpful
and team’s tour was successfully
completed
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Central Avtistonce to Anira Pradesh

1081, Shet M: V. Rrishee Rae: Will
the Minister of Masming be pleased
to state:

(a) the Central assistance given to
Andhra Pradesh for the fourth year
of the Second Five Year Plan;

(b) whether there was any short-
fall in the Plan expenditure of the
State Government during the year
1958-59; and

(¢) if so, to what extent?

The Deputy Minister of Planning
(Shri 8. N. Mishra):. (a) Rs. 1899
crores.

{b) The figures of actual expendi-
ture for the year 1958-39 are yet to
be reported by the State Government.

{c) Does not arise.
Raural Heusing in Orima

1682. Shri  Panigrahi: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No 2533
on the 31st March, 1959 and state:

(a) the number of villages in Orissa
where development work under the
Village Housing Project Scheme has
Yeen completed;

(b) the nature of development work
undertaken; and

(¢) whether the total allocation of
Rs 2,65.000 to the State Government
bas been fully utilised during 1958-59?

The Minister of Works, Housing and
Sepply (8hri K. C, Reddy): (a) to
(c) The required information has
been called for from the State Gov-
ernment and will be placed on the
Table of the House on its receipt

Scientific Apparatus
1683, Shri Ram XKrishan QGupta:
Will the Minister of Commerce and
Iadustry be pleased to state the nature
of the steps taken or proposed to be

ATGUBT 28, 1008
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tahex 0 manufacture

appesetus reguired by tha Bchools
Colleges in India? .

The Minister of Industry (Bhes
Madudbbai Shal): The follswing steps
are being taken:—

(i) Existing factories producing
scientific instruments have been allow-
ed to increase their capacities.

(i1) Small Scale Units who are able
to increase their production and
lebour atrength are being encouraged
and licensed under the Industries
(Development and Regulation) Act.

(iii) Recently the scheme of an
Indian firm manufacturing slide rules
and drawing instrument boxes has
been approved for the production of
higher precision types of rules and
quality drawing instrument boxes
which are required for Engineering
Colleges, Polytechnics ete.

(1v) An Expert Committee has been
set up under the All India Council
for Technical Education to go into the
question of requirements of equipment
of Engineering Institutions. It is
expected that the Committee will sub-
mtt 1ts report in a few months

(v) Another expert committee under
the Chairmanship of Prof. M. S.
Tacker appointed by the Planning
Commussion for suggesting ways and
means Lo develop scientific apparatus
industry in the country has submitted
its report recently The recommenda-
tions of the Committee are bewmng
examined.

(vi) A scheme 18 under considera-
tion for establishment of an Extension
Centre at Ambala for assistance to
small scale manufacturers of scientific
mstruments.

Middle Income Greup Housing Scheme

1684. Shri D. C. Sharma: Will the
Munister of Works, Housing and Sup-
ply be pleased to refer to the reply
@ven to Unstarred Question No. 247
on the 8th April, 1959 and state:

(a) whether the Government of
Punjab have since applied for sy
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finangiel amsistance under the Middle
Income Croup Housing Scheme for
1989-40; snd

(d) if s, with what resuits?

The Minister of Werks, Housing snd
Supply (8hri K. C. Reddy): (a) and
{b). The Government of Pun)ab has
asked for a sum of Rs 8085 lakhs
The wtal demand of all the States
this year comes to Rs 638 crores,
ageinst Rs 3 crores per annum pro-
mised by the Life Insurance Corpora-
tion. The amount that Punjab will
actuslly get will depend upon the
sum that the Corporation can finally
allocate for this Scheme this year

Steel Quota for Punjab

1685. Shri D. €. Sharma* Will the
Munister of Commerce and Industry
be pleased to state

(a) whether it 1s a fact that the
Punjab Government have requested
the Central Government o incresse
the State's quota of steel to meet the
requirements of small scale industries
during 1999-00;

(b) 1f so. with what results, and

(¢) the quantity of steel allocated or
to be allotted for small scale indus-
tries to the State?

The Minister of Industry (Shri
Manubbai Sbhah): (a) to (¢) The
State Government have been gllotted
16,000 tons of steel for the period
April-September, 1959, as against their
demand of 22,265 tons Allocations to
State Governments are made taking
into account the quantity available for
distribution

Government-built Quarters in
Compensation Pool

1008 Shyd D. C. Shkarma: Will the
Minister of Rehnbilitation and Minerity
Affairs be pleased to state:

(s) how many Government built
quazters which form part of the Com-
pensttion Pod! are situated in Delhi,
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() how maeny of these quarters are
in occupation of mon-claimants; and

(¢) the number of Government-builg
quarters of Delhi whose price has
been fixed finally®

The Minisier of Rehobliitation and
Minerity Affairs (Shri Mahr Chand
Ehanng): (a) 44,95¢

(b) 21,871

(c) The prices of 45,061 properfies
have been fixed finally. 3,67 pro-
perties have been transferred to the
Ministry of Works, Housing and Sup-
ply and Delh: Corporation, 1,390 pro-
perties are not transferable and an-
other 388 are under construction Only
in the case of 544 properties out of

49959 the final cost has not been
fixed

Study of Sait Indusiry in Framee

087 Shri Subodh Hansds:
‘1 Shri S. C. Samanta:

Will the Minister of Commerce and
Indastry be pleased to state

(a) whether 1t 1s u fact that two
senior officers of the Government of
India visited France for a study of the
Salt industry :n that country during
the vear 1958,

{b) if so, whether they have sub-
mitted any report; and

(¢) the details of their recommen-
dations?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) Yes,
Sir

(c) A statement contamning the

mformation 15 1a1d on the Table ([See
Appendax III, annexure No 50]

SYATEMENT

Recommendations made by the two
officers deputed to France durmg 1958
for a study of the Salt Industry m
that country

“(1) To neet the growwng demand
for pure salt for chemucal ndustries,
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it is necessary that technigues, such
as those for mechanical harvesting of
sxlt employed 1n France, and modern
purification processes, such as the salt

+ pump, be mntroduced in Indian salt
works

*  (2) In view of the valuable develop-
. ments made by the Campagnie des
Salins du Midi of France in the Sailt
Industry, 1t would be desirable to
arrange for their Chief Engineer to
visit India 1n the month of February
or March and to obtain a report on
the applicabiity of such methods i1n
Indian salt works Such a visit could
be arranged under the French TCM

Programme

(3) After receipt of the report of
the Chief Engineer of Messrs Salins
du Mid;, an agreement for technical
collaboration mught be made with
them by the Hindusian Salt Co as
well as by private salt manufacturers
3f they so desire, for technical assist
ance for improving the processes of
salt manufacture

(4) A system of grading of salt
according to purnity, etc, may be intro-
duced m India so that different con-
sumers will obtain easily salt of the
required quahty

(5) Transport of salt in bulk by rail
may be permitted 1n railway wagons
provided with a paper liner”

State Trading Corporation of
India, Limited

1688. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
¢ry be pleased to refer to the reply
given to Unstarred Question No 4261
on the 8th May, 1959 and state the
Jurther progress made so far in
amending the Articles of Association
of the State Trading Corporation of
Indm Ltd*

The Minister of Commerce (Shri
Kanungo): The matter 1s still under
ronsideration.
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Boarding Howse in Delht

lm{ﬂhﬂ Ram Krishas Gupta:
Shri Bhakt Darshan:

Will the Minister of Works, Hiomiag
and Supply be pleased to refer to the
reply given to Starred Question
No 2335 on the 8th May, 1980 and
state

(a) whether Government have eon-
sidered the question of purchasing the
house unliotted to Shri J E da Fonesca
for running a boarding house,

(b) 1f so, the nature of the decisioa
taken, and

(c) at what stage stands the ques-
tion of continuance of Shri Fonesca's
lease?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b) Yes, the matter has however, not
been finalised

(c) There have been negotmtions
regarding the continuance of the lease
on mutually acceptable terms A finst
decision has not yet been taken

Bonus to Colliery Workers

1690 Shri Ram Krishan Gupta: Wil
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No 2218 on
the 5th May, 1959 and state at what
stage stands the question of paying
bonus to colliery workers”

The Deputy Minister of Labesr
(Shzi Abld Alil): A pilot enquiry has
been conducted at Jhara Coalfields for
finalising all technical and operational
details and the results of this enquiry
are being analysed The main survey
will be launched shortly

Economies in Buliding Costs

1691 Shri Ram Krishan Gupta: Will
the Minister of Planning be pleased
to refer to the reply given to Starred
Question No 2238 on the 5th May.
1859 and state

(a) whether the meusures needed to
achleve economies in building costs
have since been finalised; snd
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{8} 1f 50, the detadis thereof?

T™he Deputy Minister of Plamning
(8hrl 8. N, Mishra): (a) Yes

(b) Instructions have been issued
by the Ministry of Works, Housing and
Supply. The Ministry has indicated
the warious directions along which
reductions 1 construction costs are to
be achieved These include proposals
for economy in land utiliisation, adop-
tion of designs for buildings strictly
according to functional reguirements,
reduction in the use of costly mate-
risls and materials in short supply
use of local materials to the maximum
extent possible, improvements in the
working of wvarious construction
agencies, including contractors, organ:-
sation of work departmentally m sreas
in which contractors are not available
or when they quote excessive rates
use of labour co-operatives and volun-
tary social service agencles I1n con-
struction, and improvements in plan
ning of the supply of materials and
the planning of construction

Market for Indian Ores

1682. Shri Ram Krishan Guptia
Will the Minister of Commerce and
Industry be pleased to state

(8) the nature of steps taken s0 far
for the development of markets for
Indian Iron Ore in European countries,
and

(b) the result thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra)
(a) and (b) A statement giving the
requured information 1s laid on the
Table (See Appendix III, annexure
No 50]

Trade Development Fund

1693. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state the nature of
steps taken so far for the creation
of the Trade Development Fund by
the BState Trading Corporation for
promoting trade?
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The Ministor of Commeree (Shri
Kanun8o): State Trading Corporation
has decided to create on an expen-
ments! basis a Trade Development
Fund With Rs 15 lakhs

Investment in Private Industry by
Punjab Gevernment
Shri Ram Krishan Gupta:
168 {sm Daljit Singh:

wiil the Minister of Planning be
pleased to state

(a) whether the schemes from
Punjgb for investment in private
industry by State Government have
been finalised, and

(by !f so the decisions arnved at”

The Deputy Minister of Planning
(Shyy 8 N. Mishra): (a) and (b)
Proposals from State Governments for
investment 1n private industry are
considered by the Planming Commus
sion 88 and when they are received
No proposal from the Punjab Govern-
ment for assisting pnvate sector
industnal projects is at present pend-
ing with the Planning Commussion

Honsing Colonies for Weavers in
Bombay

1695. Shri  Pangarkar: Will the
Minister of Commerce and Industry
be pieased to state

(a) Whether any housing colonies

for Wweavers' co-operative societies
have been started in Bombay,

(b) i so the number thereof,

(¢) whether any of these colonies
have been completed so far, and

(d) the number of weavers who
have been settled in these colonies®

The Minister of Commerce (Shri
Kanuyng9): (a) Yes, Sir

(b) Two
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(¢) Yes, construction work in res-
pect of both is completed.

(d) 61 weavers’ families have
occupied the tenaments in the weavers’
colony at Sholapur.

In the weavers colony of Maindargi,
the construction work has recently
completed and the tenaments will be
allotted to the weaver-members of the
society shortly.

Import of Tanganyika Cotton

1696. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that Govern-
ment are taking steps to encourage the
import of Tanganyika cotton into
India; and

(b) if so, how many bales of cotton
were imported during the last six
months?

The Minister of Commerce (Shri
Kanungo): (a) Government’s policy is
to permit imports of cotton stapling
1-1/16”” and above and the imports can
be made from any country including
Tanganyika.

(b) During the six months Decem-
ber 1958 to May, 1959 (for which statis-
tics are available) 411 bales of cotton
were imported from Tanganyika.

Cruel Sports

1897. Pandit D. N. Tiwary: Will the
Prime Minister be pleased to state:

(a) whether he has received any
communication from the Indian High
Commissioner in London about the

protest lodged by the ‘League Against

Cruel Sports, London’ regarding the
arrangements made in India for show-
ing to a British Peer and his wife a
tiger killing a staked buffalo; and

(b) if so, whether any steps have

been taken to stop such cruel sports
and games?

AUGUST 28, 1959
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) Government are considering
what action to take in the matter.

Raising of Additional Resources

1698. Shri  Panigrahi: Will the
Minister of Planning be pleased to
refer to the reply given to Unstarred
Question No. 1753 on the 11th March;
1959 and state whether precise esti-
mates for raising additional resources
from assessment and recovery of
betterment fees special assessment on
agricultural land used for non-agricul-
tural purposes, improvement in tax
administration and from small savings
drive have since been worked out?

The Deputy Minister of Planning
(Shri S. N. Mishra): No; after a gene-
ral discussion between the Planning
Commission and the representatives of
the Government of Orissa in October
last, the matter is now left to be dealt
with by the State Government.

Consumption of Copper in Keraila
State

1699 J Shri Narayanankutty Menon:
* | Shri Punnoose:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the amount of copper materials
which used to be consumed in the
Kerala State per year before the quota
system was introduced; and

(b) what is the present quota of
copper allotted for consumption in the
Kerala State?

The Minister of Industry (Shri
Manubhai Shah): (a) The information
has not been collected on a State-wise
basis and is therefore, not available.

(b) For the current half year viz,
April-September 1959 a quantity of
50 tons of copper has been placed at
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the disposal of the Stste Director of
‘Industries for distribution to Small
Scale units in that State.

Fuwbase of fren Ore by Stats
Toading Carpmution

1700, §hri Panigrahi: Will the Minis-
ter 0f Commmerce and Industry be

(a) what is the total quntity of
Tron ore for which an order had been
placed by the State Trading Corpo-
ration during 1988-59;

(b) how was this order placed with
producers i1n the States of Rajasthan,
Mysore, Madras, Andhra, Orissa and
Bihar; and

(c) what is the basis of allacating

quotas among the producers in differ-
eont States?

The Minister of Cemmerce (Shri
Kanungo): (a) 39,01,704 tons

Tons

APProx,

(b) Raiasthan 1.15,000
Mysore/Andhra . 23.48.404
Orissa/Bihar B §.01.000

Separate figures for Mysore and
Andhra, and Bihar and Orissa are not
readily available as several mining
areas 1n these States fall in both the
States No purchases were made from
Madras State.

{c) Orders are placed for purchase
of ores 1n different miaing areags hav-
ing regard to the facilities available
for movement of ore to the ports and
the marketability of the aie
Nafignal Advisory Committee on
Public Cooperation

1901, Shri Ram Krihan Gapta: Wil

the Minister of Planaing be pleased to
state:

(a) whether 1t is @ fact that the
Nptional Advisory Cammitee on Pub-
lic Conperation hag recommended <he
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close iptegration of minor irrigation
schemes of various departments; and

(b) if so, the nature of steps taken
or proposed to be @ken to imple-
ment this recommendation

The Deputy Minister of Plapning
(8hri 8. N. Mishra): (a) Yes, Sir.

(b) The recommendation has been
arculated to State Governments,
Central Ministries and All-India
Voluntary Organisations for such ac-
tion as may be necessary.

Encounter with Pskistanis in Jawma

82 Shri Ajit Singh Sarkadi:
* "\ Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether there was any encoun-
ter with two Pakistanis in West of
Jammu on or about the 30th May.
1959,

(b) 1if s0, the nature of encounter
and its detas; and

(c) who were involved in the eéen-
counter—Pakistani soldiers or spies or
both?

The Prime Minister and Minister of
External Affairs (Shri Jawahariad
Nehru): (a) On 30th May, 1939, at
about 0225 hours, our ambush party
in the Akhnur area challenged a group
of 4 or 5 Pakistan infiltrators.

(b) The nfiltrators opened fire. Qur
party returned the fire in self-defsnce,
as a result of which 2 of the infiltra-
tors were killed Others escaped. No
casualties were suffered by our side

(¢) No definite
available

information fs
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Exhibition of Indian Handicrafls im
Foreign Countries

1704. Shri Raghunath Singh: Will
the Minister of Comauerce and In-
dustry be pleased to state,

(a) whether it 1s a fact that many
countries have approached India for
the exhibition of Indian Handicrafts
n their countries; and

(b) 1f so, the nameg of those coun-
tries?

The Minister of Industry (Shri
Manubbai Shah): (a) and (b) Gov-
ernment have not received any offi-
cial mwvitation for exhilation exclu-
sively of Indian handicrafts in foreign
countriee However, Incdian handi-
crafte are being invariably displayed
in the nternational Trade Fairs/Exhi-
bitions in which the Government
participates

Export of Tobacco

1705. Shri Raghunath Singh: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) the quantity of unmanufactur-
e:d tobacco exported in 1939 so far;
a

AUGUSY 25, 1988

Writien Annoors  (Sigy

(b) which of the countries are com-
peting with India in the foreign
tobgcco market?

The Deputy Minigter sl Ossmmerce
and Industry (Shri Sathh Chandrs):
(a) During January-May 1988, the
exports amounted to 42 million Ihe.
Staustics for the remaining period are
not yet available.

{b) United States of America,
Rhodesia and Nyasaland and, to a
lesser extent, Canada.

Cycles Production in Punjab

1706. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and In-
dustry be pleased to state the total
production of Cycles in Punjab during
1959 so far?

The Minister of Industry (Shrl
Manubhai Shah):

1,39.432 bicycles
(January to
June ‘s9)

Large scale sector

Figures are being col
lected

Indian Arts and Crafis Exhibitions
Abroad

Small scale sector

1761, Shri Bibhnti Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Indian Arts and
Crafts Exhibitions organised abroad
during the year 1858-59;

(b) the agencies which organised
them: and

(c) how many of them were orga-
nised merely for better cultural rela-
tions with our country and how many
for sales of goods?

The Deputy Minister of Comumerce
and Industry (Shri Satish Chaadra):
(a) and (b). The number of Wholly
Indian Arts & Crafts Exhibitions or-
ganised abroad during 1958-88 is 3. In
10 other Exhibitions of this type, Indla
participated by sending exhibita. In
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addition to the above, Indian haendi-
crafts were displayed at 20 Exhibi-
tions held for Commercial publicity,
which were either wholly Indian or in
which India participatei at the invi-
tation of the Foreign Government
concerned. Indian crafts were also
exhibited in various Showrooms esta-
blished for commercial publicity in
_Indian Missions abroad. Out of 12
Arts & Craftgs Exhibitions in which
India took part 2 were orgamsed by
the Indian Missions abroad, and 10
by Poreign Organisations.

{e¢) 10 for promotion of cultural
relations and others for trade pubh-
city.
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Buport of Baryies

UL 8hri K. 5. Ramaawasy: Will
the Minister of QCommerce and Ip-~
dustzy he plepsed o state:

(n) the value and quantity of
Barytes exported to forelgn countriss
during the first three years of the
Second Five Year Plan; and

(b) the steps taken to improve the
quality of this commodity?

The Deputy Minister of Commerce
and Industry (Shri Satich Chandra):

[{}Y

Quantity Value

Ycar mn tons in 'ooo
of Rs.

1986-57 . 10,022 1079

1957-SA . 1X.400 2266

195R-¢9 18,050 2180

{(b) No special <teps have so far
heen taken
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BDevélopmiont of Wackward Areas

Kaliks Singh: Will the
Minjster of Plagning be pleased
stals:

() the amounts, if any, sanction-
o by the Planning Commission out-
side the Plan-ceiling for development
of the backward areas for each State
b8 ferritory during the years 1958-57,
1037-88 and 1958-39;

(®) the backward areas benefited
by the aforesaid amounts in each
State und territory; and

¢c) the criteria adopted for fixing
the amounts for states and Union
Tecritories?

The Deputy Minister of Planning
(Bhrl 8. N. Mishra): (a) Provision
€or backward areas in each State and
Union Territory is an integral part
of its Plan,

(b) and (c) Do not arise

Xxport of Kuth Off from Kashmir

1716, Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Kash-
mir Government have approached
the Central Government for the ex-
port of oil from Kuth herb to foreign
countries; and

(b) whether this has been tested to
be of good quality?

The Deputy Minister of Commerce
and Indastry (Shri Satish Chandra):
{s) No, Sir.

(b) Does not anise

Cellulose Pulp

{ Shri P. K. Deo:
111 $aes B. €. Prodhan:

Will the Minister of Commerce and
Iadustry be pleased to state:

{s) the quantity of cellulose pulp
grtduced in India and how much of
#t is imported; and
192 LSD—4.
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(b) whether such pulp could bde
manufactured from the rew materials
available in this country?

The Miunister of Industry (Shet
Manubhal Shah): (a) It is presumed
tbat the Honourable Member hus in
view Rayon Grade Pulp. I so, there
i3 no production in the countrv at the
moment. The present total require-
ments of the same is 43,000 tons per
year, which is entirely met from im-
ports. One scheme for manufac-
turing Rayon Grade Pulp bhas been
approved.

(b) Yes, Sir

Employees of the C.P.W.D.

1718, Shri C. L. Gupta: Will the
Mimster of Works, Housing and Sap-
ply be pleased to state:

(a) whether the Central
Works Department's work-charged
stafl are entitled to pension after
being deciared permanent;

Public

(b) whether their previous service
18 taken into account for the above
purpose on transfer to the regular
establishment; and

(c) if not, the reasons therefor?

The Minister of Works, Houmsing
and Sopply (Shri K. C. Reddy): {a)
Yes. Such of those permanent mem-
bers of the work-charged staff who
have rendered not less than 30 years’
service and are either over 58 yests
of age or incapacitated for further
service are entitled to pension on re-
tirement.

(b) The previous service rendered
on the work-charged establishment
by werk-charged staff who were em-
ployed in one or the other of the 3%
categories of posts which have been
transferred to the regular establish-
ment, will, after their transfer to re-
gular establishment count to the ex-
tent mentioned in the principles ap-
proved by the Government of India
in the Ministry of Works, Housing and
Supply letter No. 6-6-88-WCE. dated
the 6th November, 1938. Work-
charged staff transferred to the yegu-
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lar establishment otherwise than in
accordance with the scheme referred
to above) are not entitled to count
their past work-charged service for
sny purpose on the regular establish-
ment.

(c) The two establishments
namely, “regular” and ‘“workcharg-
ed”, are quite distinct and entirely
separate, with different terms and
conditions of service.

CHS, Scheme for Work-Charged
Staft of C.P.W.D.

1719. Shri C. L. Gupta: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether the members of the
work-charged establishment of the
Central Public Works Department
are allowed to take advantage of the
C.H.S. Scheme; and

(b) if not, the reasons therefor?

The Minister of Works, Housing
and Supply (8hri K. C. Reddy): (a)
No.

(b) The work-charged staff are not
eligible for the Contributory Health
Service Scheme as they are not en-
titled to the concessions in the Cent-
ral Services (Medical) Attendance
Rules, on which the Contributory
Health Service Scheme is based.
The Central Public Works Depart-
ment has, however, provided outdoor
treatment to the work-charged staf?,
excluding their family, through
Departmental Dispensaries at Delhi,
Calcutta, Rangpo (Sikkim) and
Nasik.

Amount Allocated to Punjad

1720. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state:

(a) the amount lapsed out of the
total amount allocated to Punjab
$imte during the first three years of
4the Second Five Year Plan; and

(b) the reasons therefor?

Written Ariswers i3

The Deputly Minister of Planaiag
(Shri 8. N, Mishra): (a) The expen-
diture incurred under the State Plan
of Punjab during 1936-57 and 1967-88
was Rsa. 21.9 crores and Rs. 26.7 crores
as compared to the approved outlay of
Rs. 34 crores and 34.8 crores respec-
tively. During 1988-59, the approv
ed outlay was Rs. 33.8 crores and the
actual expenditure was about Rs. 334
crores.

(b) The main reasons for the short-
fall in expenditure understood to be
are reorganization of the State in
1956, time taken in completion of
essentia] preliminaries, delay in re-
cruitment of technical staff, shortage
of technical personnel under certain
categories and of key materials ke
steel, cement ete,

Handloom Industry in Punjab

1721. Shri Dalfit Singh: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether Government have re-
ceived any proposals from the Pun-
jab Government for giving assistance
to the Handloom Industry of the
State;

(b) if so, the details of the propo-
sal; and

(c) the action taken thereon by
Government?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) and (c). A statement is laid om
the Table of the House.

STATEMENT

The following schemes for the
development of handloom industry,
involving an expenditure of Ra
1,86,000 as loan and Rs. 477,280 as
grant have been received from the
Government of Punjab during the
current financial year:

1. (a) Scheme for sales depot.
(b) Scheme for Centrsl degot.

2, Scheme for improved applisn-
ces,
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3. Scheme for mobile vans.

4. Scheme for rebate,

8. Scheme for publicity and pro-
paganda.

8 Scheme for participation in ex-
hibitions,

7 Scheme for purchase of sam-
ples.
8. Scheme for training in salesman-
ship.
9. Wool.
(a) Scheme for supply of im-
proved appliances
(b) Scheme for running cost of
two wool sales depots for
second year
10. Scheme for
bandlooms,
11. Scheme for
capital.
12. Scheme for collection of statis-
tics.
18. Scheme for distribution of yarn
to Apex Societies.
14. Scheme for renovation of exis-
ting weavers’ houses
1. Scheme for appomntment of
hawkers
16. Scheme for establishment of
weavers' housing colony.

17 Scheme for setting up of wool
sorting, grading and making
demonstration, -

18. Scheme for setting up of card-
ing plant.

18. Scheme for design and research
centre,

90. Scheme for dye houses

31. Scheme for central
tion.

22. Scheme for credit facilities to
weavers’ cooperative societies
for subsidising rate of interest
in the Reserve Bank Scheme.

The State Government have been
taformed that they can implement
the schemes at serial numbers, (1) to
(9) above. The schemes at serial
aumbers (20) to (22) are under con-
sideration. The remaining ten sche-
mes have been referred back to the

registration of

financing share

organisa-
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State Government for further parti-
culars.

Disputes in Calcutta Tramways amd
Calcutta Docks

Shri L. Achaw Singh:
1z { Shri Anthosy Piilat:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that a
senior official of the Ministry was
deputed to conduct an enquiry into
the Calcutta Tramways and Calcutta
Docks disputes;

(b) it so, whether he has submit-
ted hus reports; and

(c) what are his mamn findings?

The Deputy Minister of Labear
(Shri Abid All): (a) Yes

(b) Not yet.
(c) Does not arise

Labour Appellate Tribunal

1128 Shri Anthony Pillai:
*\ Shri L. Achaw Singh:

Will the Minister of Labour aad
Employment be pleased to state:

(a) the nature of appeals preferred
against awards given by the Labour
Appellate Tribunal on issues relating
to non-employment that are still
pending before the Supreme Court;
and

(b) whether any steps are being
taken to secure early disposal of these
appeals?

The Deputy Minister of Labouwr
(Shri Abid Ali): (a) The information
is not available.

(b) The Supreme Court has inti-
mated that consistent with the priort-
ties to be accorded to other urgent
matters, it has always accorded prio-
rity to appeals relating to industriat
matters.



455 Written Amswers  AUGUST 28, 1000 Wriges Apsery 4496

Pepulation vis-a-vis National ncomme

1324, Shri Chandak: Will the Minis-
ter of Planning be pleased to state

(a) the growth of population vis-a-
via National Income during the period
from 1951-32 to 1958-39 year-wise,
and

(b) the effect of the Five Year
Plans on them!?

The Deputy Minister of Flanning
(Shri 8. N. Mishra): (a) and (b). A
statement 12 lsid on the Table of the
Honse. [See Appendix UI, annexure
No 51]
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Cr'les of Handicrafts in Assam

1728 Shrimati Manfuls Devi: Wili
the Minister of Commerce and Indus-
try be pleased to state-

(a) whether it 158 a fact that the
Central Government have sanctioned
@ few more centres of handicrafts in
Axsam State; and

{b) if so, the amount granted for
this purpose?

The Minister of Industry (Shei
Masubhaj Shah): (3) and (b). Besides
die schemes being continued from the
iast year, three new schemes have
been sanctioned for development of

Part-time jobe in Doid
1771 Sbrl P. C. Noroseh: Will the

Minister of Labour apd Employment
be pleased to state:

(a) whether it 13 & fact thst a
scheme to provide part-time jobs has
been introduced in the Employment
Exchange, Delhi; and

(b) if so, how many pecple have
been provided part-time jobs till the
3ist July, 1959?

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes

(b) 18

Nagas

1728. Shri P. C Borooah: Will the
Prime Minister be pleased (o state:

(a) whether it 13 a fact that 400
Nagas surrendered on the 26th May,
1950 along with 80 weapons and one
“General” was also captured; and

(b) if so, the details of the incident?

The Prime Minister and Minister of
External Affalrs (Shri  Jawabarial
Nehru): (a) and (b) On 26th
May, 1959, 81 Naga hostiles, including
one ‘“Volunteer President” surrender-
ed along with 26 weapons at Noksan
m Naga Hills Tuensang Area. LY
Naga hostiles with 7¢ arow
ed during the period 2ist to 31st May,
1959 These surrenders are in Teo-
ponse to the genera! amnesty
1s stil] in force in NHTA

Bicyole Units in Madras Sjate
1129 J SMri B R. Arumngham:
Shri Gamapathy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) bow many enciliary units
functioning in Madrss Siste Sor B
manufacture of bicycles;

(b) what is the snrual oufpus ¢f
these units; apd



A3 wridin Aniwers BHADRA 6, 1881 (Yakd)

The Minister of Industry (8Bhri
Manubhai Shah): The information is
being collected and will be laid on
the Table of the House in due course

Small Scale Industries in Rampur
District (UP)

17190. Bhri 8 A Mehai: Wil the
Misuster of Cemmerce and Industry

be pleused to state.

{a) how many small scale industries
m Rampur district of UP are getting
asmstance from the Small Scale In-
dustries Service Institute, and

(b) the nature of assistance given
and the names of the factories?

The Minister of Iadustry (Shri
Manabhai Shah). (3) and (b) A
statement 15 given below:

STaTEMENT

The techmcal staff of the Branch
Small Industries Service Institute,
Agra have visited many small indus-
trial establishments in Rampur dis-
trict of UP and have made a survey
of the industrial potential there and
also have given technical assistance
i many cases Advice has been
mainly on improving the techniques
of production by small units Names
of parties given such assistance are
not readily svailalila

UPI News Agency

1981 Shri Assar: Will the Minster
of Information and Broadcasting be
pleased to state

(a) whether Government have re-
covered any amount from the United
Press of India after it went into hqui-
dation last year,

(b) if 00, the details thereof,

(¢) who was appointed as the Liqui-
dator and whether the liquidation
process is over;
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(d) what 1 the total amount paid
by Government to the United Press
of India during the lsat ten years
under different heads,

(e) how many journalists and
technicians became unemployed and

how many of them since got employ-
ment,

(1) whether Government have
received any representation from the
UPI1 employees, and

(8) if so, the action taken thereon®

The Minister of Information aad
Broadcasting (Dr Keskar): (a) to {¢)
No amount has been recovered from
the UPI after its hiquidation. Shri
K K Ghosh, Attorney-at-Law, High
Court, Calcutta, has been appomted
as the Official Liqudator and the ere-
ditors have not yet been invited by
him to file their claims

(d) Details of payments made to-
wards subscription to the UPI service
during the ten years up to 30-9-1958
are given below —

Directorate General, All

India Radio 6,86,568/a23
Press Information Bureau 28,500:00
Manistry of External Affwrs 51,750100
Mmustrv of Home Affairs . 10,450/C0

(¢) According to information fur-~
nisfied by the UPI Employees Uruom,
about 350 employees were involved
Government have no information as
to how many have been able to get
employment.

(f) and (g) Government had re-
ceived representations from the Em-
ployees Union many months back As
far as the question of alternative em-
ployment 1s concerned, Government
tried to help by making recommenda-
tions to the other agency and various
newspapers Regarding the sugges-
tion made about an alternative news
agency Covernment stated that it
will welcome the formation of another
agency, but as an agency is ap inde-
pendent body it was not for Govern-
ment either to approve any particular
scheme or reject it Government
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however indicated that they would
welcome and encourage the formation
of a really stable and good agency in

the place of UPL

Export of Tea to UK

1782, Shri P. C. Borooah:
{sumu Mafida Ahmed:

Will the Minister of Commerce and
Industry be pleased to state:

{a) whether it is a fact that Indian
tea received in the UK. for the first
five months of this year was the low-
est in three years ne. 97 million lbs
compared with 1168 million Ibs. m
1988 and 179 million lbs. in 1957;

(b) if so, the reasons therefor; and

(c) the steps taken to regain the
market?

Th¢ Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, 8ir

(b) The decline was probably due
to the fact that total imports of tea
by the UK during the period Janu-
ary-May 1959 were the lowest in the
three years and also due to the non-
availability in India of sufficient
stocks of quality teas commonly in
demand.

(€) The Tea Board has taken stebs
to study the latest market trends

Manipur State Handloom Weavers' Co-
eperative Society

1733. Shri L. Achaw Singh: Wil
the Minister of Commerce and Indus-
try be pleased to state

{(a) whether 1t 12 a fact that the
Manipur Administration have decid-
ed to contribute in the share capital
sFacture of the Manipur State Hand-
loom Weavers' Co-operstive Society;
and

(d) it 80, the amount of share capi-
tal to be contridbuted”

mmam Ghl
Kanuage): (a) Yes, Sir,

(%) Rs. 6,300)-.

12.36 hrs.
MOTIONS FOR ADJOURNMENT

SrruaTioN N INDIA’s NORTHERN DORDER

Mr Speaker: 1 have received
notices of some adjournment motions
from Shri Hem Barus, Shri Goray,
Shr; Braj Raj Singh, Shn Harish
Chandra Sharma, Shni Vajpayee and
another hon Member Shri Hem
Barua’s motion relates to this

“The serious threat to peace and
solidarity of our North-East
Frontier arising out of the re-
ported entry of about 1,000
Chinese troops into the Indian
territory through Nathu La Pam
on the Kameng Frontier Division,
NEFA, and the hoisting of the
Chinese Flag on the Indian side,
recently ”

Now, the other four relate to the
same matter

Shri Vajpayee (Balrampur). My
adyournment motion does not relate
to this matter because it has already
been contradicted by the hon Prime
Minister

Mr Speaker: Very well, Shri
Goray's 1s the same thing

Shri Goray (Poona) It 1s different,
Sir As the Prime Mmister has
pointed out, there were some mistakes
about location and all that 1 have
sald that in the Subanseri and
Kameng  divison of Nepal there
have been 1ncurmons of Chinese
troops Some of our patrols have
been pushed back My information
s that they were disarmed and
thrown out We want to know what
18 the policy of the Government be-
cause it is a very grave question and
it 18 likely to affect the polifics not



Kameng Frontier Division and the
hoisting of the Chinese Flag on the
Indian side. Shri Goray incfuded
Subanseri and Kameng Division of
Nepal adjoining Tibet. He also says:

“It would appear that the
Chinese troope have undertaken
a systematic probing of our
frontiers in Ladakh and Nepal.”

Shri Braj Raj Singh has included
Ladakh and says:

“....unless checked might prove
harmful to the country’s safety.”

Shri Vajpayee's motion reads:

*“To discuss the explosive situa-
tion arising out of the reported
exchange of fire between Chinese
forces and Indian border pickets
in NEFA srea recently.”

Then, there is another one. 1 did
not even propose to read this but all
the same it is connected with this.

Shri Kamble's motion read:

“Alleged extensive probing by
Chinese forces of India’s de-
fences and the vacillating and
indeterminate attitude of Union
Government (Ministry of Defence)
resulting in (i) complete abeence
of policy and (ii) not taking the
Parliament into confidence.”

So, they are all related to the
alleged disturbances and incursions
by the Chinese troops in many places
in the NEFA area. In one or two
motions, Ladakh and Nepal are also
tncluded. We had enough dlscussion
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regarding Ladakh and Nepal Now,
the hon. Prime Minister.

Shri Hem Barua (Gauhati): About
the Nathu La Pass......

Mr. Speaker: Order, order. After
al], the hon. Member can depend only
on newspaper reports. Let us heat
the hon. Prime Minister.

Shri Hem Barua: I just want to say
a word. I am very happy the Prime
Minister has contradicted this news,
because we do not want this sort of
awkward interventions. About the
Nathu La Pass the Prime Minister said
that it does not lie there. The news-
paper also has not mentioned that the
Nathu La Pass is lying there. The
only thing that that newspaper” has
said is that it has to pass through the
Nathu La Pass, and that is the Puss
which was used by Dalai Lama while
he entered into this country.
. Some Hon. Members: No, no.

Shri Hem Barma: That might be a
mistake, but the paper has not sxid
that it is lying there.

Shri C. D. Papde (Naini Tal): Some
mistake in geography.

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): Sir, I can very well under-
stand the anxiety of the House to
have information as fully as possible
about this situation on our border
areas. It is rather difficult for me
to deal with these various adjoum-
ment motions as they are often based
Oon Wrong names, Wrong areas, wrong
locations So, instead of my endeav-
ouring to deal with each adjournment
motion. I shall give some specific n-
formation.

Shri Hem Barua's motion is com-
pletely upside down-—one name here,
one place there—and has no conneec-
tion with the events or anything. He
has derived it from some paper (In-
terruption). Sir, may I continue?

-
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t8hri Jawahatlal Nehru]

In the courge of the last two or
three years, sometim net very
frequently, there have cases of
some kind of petty intrusion on our
border areas by some platoon or some-
thung of the Chinese troops, which
was nothing very extraordinary, be-
cause there 1s no demarcation -at all
and parties sometimes may cross
We drew the attention of the Chinese
Government in 1957-58 to this and
they withdrew, there the matter
ended

One instance I have already quoted,
which was a more serious one In
Ladakh last year, a small police party
was apprehended by them, and that
matter is still under dispute or under
correspondence Now, in June this
year, the Chinese Government protes-
ted to us that Indfan troops had
shélled and intruded into Chinese
territory by occupymng a place on the
border, Migyitun, and some other
place along the frontier—this s
Tibet-NEFA—and they accused us
that our troops had entered into some
kind of collusion with the Tibetan
rebel forces or “bandits”, as they call
them, carrying on 1illegal activities
against the People’s Government of
Chma We replied that there 1s no
truth m this allegation, and we ex
pressed surprise that the Chinese
Government should give credence to
these wrong allegations Ultimately,
nothing happened there We stayed
where we were, and there was some
dispute about the line

Now, there are two matters that 1
would particularly like to mention,
one, of course, 18 of very considerable
importance and it 1s topical now I
shall come to it later The first one
is that on the 7th August an armed
Chmese patrol, approximately 200
strong, violated our border at Khinze-
mane north of Chuthangmu 1n the
Kameng Frontier Division When re-
quested to withdraw, they pushed
back, actually physically pushed back,
our greatly out-numbered patrol to a
bridge at Drokung Samba Our peo-
ple consisted of ten or a dozen police-
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men and they were about 200,
ten times us They actually
pushed our men back There was
no fring Later on, the Chiness
detachment withdrew and our forces
again established themselves All this
was over a question of ahout two
miles 1 might say, according to us,
there 1s an international border Two
miles on this side 1s this bridge and
two miles on that side 1s our picket
or the small force So, our patrol
party was pushed back to the bridge
and two miles away they stood facing
each other Then both retired It is
not Quite clear to me why they &id
so, it 15 a mountain and perhaps
during night time both the forces re-
tired Whatever 1t was later on the
Chinese withdrew and our pickes
went back to the frontier and estad-
lished a small picket there The
Chinese patrol arnved later and
demanded immediate withdrawal of
our Ppichit und lowering of our flag
there This request was refused
Then there was some attempt by the
Chinese forces to outflank our people,
but so far as we know our people
remamed there and nothing further
happened, that 1s, on the border i-
self That 1s one instance which hap-
pened about two weeks ago

The present incident I am talking
about 1s a very recent one and, in
fact, 15 a continuing one On the
25th August, that is three days ago,
a strong Chinese detachment crossed
into our territory in the Subansin
Frontier Division at a place south of
Migyitun and opened fire Hon Mem-
bers will remember, 1 just mentioned
Migyitun m connection with the
Chinese protest that we have violated
their territory and were in collusion
with some Tibetan rebels That was
thesr protest made in June last, and
there the matter ended Now, round
about that arcs, a httle further away
but not far from 1t, this Chinese
detachment came and met, some a&is-
tance away, our forward picket of
about a dozen persons It {s said that
they fired at our forward picket. They
were much larger in numbers, it fa

[id
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diMeult to say in what numbers, but
they were in some hundreds, 200, 300
or, Way be, even more. They sur-
rounded this forward picket which
congisted of 12 men—1 N.CO. and 11
Rifiemen of the Assam Rifies. They
apparently apprehended this Iot.
Later, apparently, 8 of these 11 Rifle-
men managed to escape. They came
back to our outpost The outpost is
at a place called Longju Longju is
about 8 or 4 miles from our frontier
petween Tibet and India as we con-
ceive it. Longu 1s five days’ march
from another post of ours i the
inteffor, a lttlc bigger post called
Lamekmg. Limeking is about 12
days’ march from the next place
behind it So, 1n a way, this Longju
is about threc weeks’ march from a
road-head 1 merely mention this to
give the House some 1dea of com-
munications, transport, distance and
time taken I was saying, on the
25th they captured this forward picket
of ours, but 8 of them, having bcen
captured, apparently, escaped and
came back on the 26th the next day.
The Chinese again came and opened
fir¢e and practically encircled this
picket and the post In fact, they
rame forward and encircled this post,
Longju, and although there was firing
for a considerable time, we had no
account of any casualties Our people
apparently fired back too When
those people were more or less sur-
rounded at Longju they left that
picket and withdrew under this over-
whelming pressure This has hap-
pened only the day before yesterday
evening. So, we have not been able
to get any exact particulars of what
has happened

The moment this information came
we ummediately protested to the
Chinese Government about it and took
certain other steps in that area to
strengthen our various posts, Limek-
ing and others, as we thought neces-
sary and feasible We have, m fact,
placed all this border area of NEFA
directly under our military author-
ties. That is to say, it was dealt
with by the Assam Rifies under the
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Assam Rifies Directorate which
functioning under the Governor and
the Governor was the agent of the
Government of India in the External
Aftairs Ministry. The Assam Rifles
will of course remain there and such
other forces as will be necessary wilt
be sent but they will function now
under the army authorities and their
headquarters

Al] these have taken a little tume.
As 1 pointed out, it takes weeks. In
this particular place, Longiu, I ima-
gine that this small picket of ours—
it was probably altogether about 38—
may have run short of ammunition
because there was no supply coming
in We tried to send supphes by air.
They were dropped but they missed
them Iif 1s a mountainous area; it is
not easy It 15 slhightly risky to send
para-troopers there, risky to the men
In those mountainous areas We do
not think 1t was desirable or worth-
while to do so at that place,—danger-
ous Anyhow, we have taken such
steps ag were feasible,

In fact, while I was sitting here, T
have heard from our Ambassador from
Peking When he handed over this
note to the Chinese authorities, the
reply was that their information was
different The Director said that the
information that the Chinese QGov-
ernment had received was contained
in the note handed over to Kannam-
pilly, one of our men there Regard-
ing the incident at Migyitun accord-
ng to their report, it was the Indians
who fired first, the Chinese frontier
guards had opened fire only in self-
defence They had received no in-
formation yet of the clash at Longiu
on the 26th August This 13 the
Chinese answer The Director said
that the situation in this sector of
the border was tense because Indian
troops were continuously pushing
forward We see here the same kind
of language, repetition of the reports
we have, say, between India and
Pakistan, that 1s, we make a state-
ment and an exactly opposite, con-
trary statement is made by the other
side as to who started firing.
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I confess that in these matters I
give credence to our own reports and
I believe 1t 1s true because I would
rather believe my own men who are
there and who are trammed men not
used to exaggeration and also because
the crcumstantial evidence also sup-
ports their account In faect, our
Ambassador pointed this out to the
Chinese people 8o, that 1s the poe-
tion While I do not wish to take an
alarmist view of the situation——in
themselves these are minor incidents
it 18 a little difficult to understand
what lies behind these munor ina-
dents In any event, we have to be
vigilant and protect ou1 borders as
best as we can

Shri Braj Raj Singh (Firozabad)
1 think we must have a two hour dis-
cussion for this subject

Shri Goray: The point 1s thus It
18 not a guestion of taking any alar-
mast view of the position or anything
like that The real issue 1s about
what 1s happening in Ladakh, Bhutan
Sikkim and ;n NEFA The Prime
Mimster said that these localities are
separated from each other by hund-
veds of mules It 1s true, but it seems
that the guiding hand bebind them
1s the same Therefore, the question
1s, what 1s owr evaluation of the
£Lhmese policy towards us As I said,
1t 1s not a question of the effect 1t
produces on us If India fails to do
its duty, I suppose the next will be
Burma After that, 1t wal be Indo
nesia It may then be Laos All these
South-east Asian countries look to
us for gwdance, and if we fail to
protect our borders, do you mean to
say that smaller countries will derive
encouragement? Therefore, I want
this House to discuse thix matter
thoroughly and the House should be
taken into confidence

Shri Kbhadilkar (Ahmednagar) Are
all these incidents an indication that
there 1s a Chinese design 10 determine
the border as 3x shown in the map
of thewre by saymng that they have
come under their occupation? If one
tudies all the incidents——1 have tried
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to study theth—it 15 an indication
that this 1s part of such a dexign.
Their maps ghow that all these pos-
tions are theirs,—a transgression of
the so-called MacMahon line. So, is
1t an indication of the Chinese design
to occupy them and say *“This is the
border between India and Chmna?”

Shri B Das Gupta (Purulia). In
view of the uridents off and on n
Ladakh, etc, may I ask whether any
proposal has been sent to the Chinese
Government for any talks regarding
this matter between the two Govern-
ments?

Dr Ram Subhag Singh (Sasarum)
Regarding the check post, the Prime
Minister said that 1t 13 very difficult
to drop paratroopers May I know
whether it 18 possible—] do not want
to suggest that it should be domne
straightaway—to bomb that ares in
order to extricate 1t from Chinese
heads?

Shri Hem Barua (Gauhati) Ma,
1 know whether this incurmon int
NEFA which has been Tepeated 1.
quick succession 18 due to the carto-
graphic inaccuracy in the maps abouu
which we have complamned to the
Chinese Government and the Chinese
Government have told us that this is
the handiwork of the Chiang Kak-
shek regime?

Mr Speaker: That 15 the saume as
Shr1 Khadilkar’s point

Pandit Govind Malaviya (Sultan-
pur) Our Prime Minister has clearly
indicated the general attitude of the
Government 1n this matter We are
in a delicate situation where, on the
one hand, China 158 a friend of ours
and we have a broad foreign pohicy
which has the approval of every
section of the House, and on the
other we have got to safeguard our
frontiers 1 wonder whether this
going mnto munute details will help
anybodv or the Opposition Why
should we raise questions about these
details and smal} things here and
there” The problem 1s a dig one
Can we not at present leave matters
to the Government m such big ques-
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tions and can we not have one policy
on such big matters? In internal
matters, we may have different poli-
cies but on matters of national hon-
our, let us maintain a unanimous
stand

Mr. Speaker: The hon Member
may kindly leave it to the hon
Prime Minster

Shri Jawaharlal Nehru: On the
question of broad policies, well, broad
policies are 1n our mind We have
to face here a particular situation
Any country which has to face that
situation has to gtand up to it There
can be no doubt about it There 18
no alternative for us but to defend
our country’s borders and integrity
having said that, at the same time,
we must not, as often happens 1in

such cases, become alarmist and
panicky and thereby take wrong
actyon
13 hrs.

Obviously apart from some past
information, I have given the latest
mmformation to the House, including
the telegram, which came to me while
1 was sitting here In this telegram
apart from other things our ambassa
dor has said

“I pointed out that four per
wns”—1t 1s really three—“were
«tlll missing as a result of the
incident of the 25th August and
that on the 26th August, Chinest
troopvn had overrun Longju
which the Chinese knew ver
well to be within Indian teri-
tory 1 reiterated our Govern
ment’s wish that the Chinesc
Government should take i1mme
diate steps to see that there was
no assertion of supposed claims
by force Diffferences should be
«cttled by negotiaions ™

We have taken the line that nmunor
border incidents and border diffe-
rences should be settled by negotia
tions We must disingmish between
this and that broad approach of the
Chinese maps which have with
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stroke of the brush coloured hundreds
of miles of Indian territory That is
totally and manifestly unacceptable
and we have made it clear. We stick
to the MacMohon lmme But it 18 quite
another thing that in this long lne
there may be minor arguments about
a mile here or a mile there. Those
arguments have been there before
the Chinese came to Tibet Even
with the Tibetan authorities, these
1y 'ments about a mile of grazing
gtound here or there have been there
We admit that these are differences
which exist and which should be
settled We think we are rght but
let us sit round a conference table
and settle them We are prepared to
take up any matter hke that, but
when 1t comes to huge chunks of ter-
ritoy, it i1s not a matter for discus-
sion

The one or two instances that I
have stated are, again, according to
us, clearly ntrousion mto our
ternitory But suppose that there
1s some question of a Tibetan
or Chmese case about a mile
here or there well, we are pre-
paied to discuss 1t But from
such wmformation as we have received
and which I have placed before the
House, when their forces come,
envelop our check-posts and capture
them after firing, 1t 18 not the normal
peaceful way of approaching these
questions, even if there is a dispute.
Therefore, this matter becomes a
much more serious one than some
incidental or accidental border affray

I think Shri Khadilkar or someone
else asked about what lLes behind
this I cannot say It 1s not fair for
me to guess—it will be guess work, of
course—but I cannot imagme that
all this 1s a precursor to anything
more scTious It seems to me 80
foolish for anybody. including the
Chinese Government teo function in
that way and I do not give them the
credit or rather the discredit for
folly Therefore, 1 do not think they
w 'l do it But so far as we are con-
cerned we should naturally be pre-
pared for any eventuality and with-
out fues or shouting keep vigilant
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Some hon. Member, Dr. Ram
Subhag Singh, I think, gave me
some advice and gave some advice to
our military as to how they should
act, where they should air-drop and
where they should not. These are
things for them to consider, not for
us, as to where 1t is possible, where it
13 desirable or where it is not

An hon Member suggested a dis-
cussion on this. I am always in
favour of a discussion in this House,
but I do not see how a discussion in
this case will serve ‘anyone’s pur-
pose. When things are happening, I
shall place the facts before the House
as they take place and if any step is
to be indicated, I shall place that
also before the House

Shri Vajpayee: May I suggest that
the Government should issue a White
Paper detailing all these develop-
ments, our border dispute with the
Chinese and this cartographic aggres-
sion, so that world opinion may be
well-informed?

Shri Jawaharial Nehru: I am
prepared to consider that It will
take a little time to issue such a

paper

Mr. Speaker: In view of the
elsborate statement made by the hon
Prime Minister, I do not think 1t 1s
desirable that I should give consent
for discussion on these adjournment
motions Consent ;s refused

BANARAS HINDU UNIVERSITY

Shri 8. L. Saksena (Maharajgan;})
On a pomnt of order, Sir I have given
notice of an adjournment motion on
the affairs of the Banaras Hindu
University,

Mpr. Speaker: I have disallowed it

Shri 8. L. Saksena: You have said
that it relates to the affairs of an auto-
nomous body. May I know if this
House is not competent to discuss its
affairs because it 1s an autonomous
body?

Atisust 2s, 1089
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Mz, Speaker: The hon, Member
raised a point of order regarding bhis
adjournment motion on what Is
happening in regard to disciplinary
measures in the Banaras Hindu
University. We passed a legislation
the other day vesting the management
in a particular committee or some-
thing like that. Regarding the day-
to-day administration, I may at once
state for the information of hon. Mem-
bers that I am not going to allow it
to be raised here. It will seriously
interfere with the management of any
mstitution and it 15 impossible for us
to allow that kind of thing to happen.
I do not think it is proper that this
forum should be used to weaken the
hands of the management there.
Under those circumstances, I am not
going to allow 1t

Repeatedly questions are asked
here, the moment a teacher is taken
to task there We do not sit here as
an appellate body over disciplinary
dction taken against any individual or
series of individuals I am so sorry
I would urge upon hon. Members not
to give encouragement—not they
intend to do so—but the very fact of
bringing forward a motion for
adjournment here might encourage an
amount of indiscipline and it may be
impossible for persons in charge of a
big nstitution like that to manage
their affairs properly because every
day those people will be encouraged
to look to Membeis of Parlament
here to take up this matter. In such
circumstances no autonomous body
can work We will have to scrap all
autonomous bodies and  ourselves
manage here, distributing the various
portfolios amongst the 500 Members of
Parhiament

I may repeat that an adjournment
motion shall not be brought up here
once I disallow it There is no pur-
pose in bringing it up here Even that
has got a deleterious effect. In this
case, I disalloweq it If I feel any
doubt, I bring it up here; otherwise, I
disallow it and inform the Member
concerned I have repeatedly sald
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thas this is the procedure 1 am follow-
fng. I am exceedingly sorry that
Shri 8 L Saksena, notwithstanding
the fact that I already intimated to
&him that I am not gong to allow it,
once again wanted to know the
reasons for my disallowing ;t 1 have
given the reasons 1 am not going to
oblige him on a discussion on this
matter I would urge upon hon Mem-
bers not to raise such matters Once
1 disallow 1t and I have also com-
municated my decision, if a Member
is not satisfled with it and wants to
persuade me, he may come to my
chamber or wiite to me The other
day, he made a similar motion and I
expected he would come He himself
dropped 1t and I was exceedingly
happy Ultimately he found that my
refusal of consent was acceptable to
him I hope, it he geriously considers
this matter also, he would not be
obliged to come again to me or to
raise the matter on the floor of the
House

Pandit Govind Malaviya Can any
other Member also have the privilege
af seeing you in your chamber?

Mr. Speaker. Every Member 1s
entitled to see me 1n my chamber

Pandit Govind Malaviya: This
motion came as a surprise to me, I
did not know anything about it. I
should hke to see you in your cham-
Yer

Mr. Speaker: I am always avail
able m my chamber

PAPERS LAID ON THE TABLE

ANNUAL REPORT Or ASHOKA HorteLs
Lamrred

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): 1}
teg to lay on the Table a copy of each
of the following papers —

1) Annual Report of the Ashoka
Hotels Lamited for the year
ended 30th September, 1958
along with the Audited
Accounts, under sub-sectiop

Sabha

(1) of Section 639 of the
Companies Act, 1956

(1) Review by Government on
the above subject. [Placed
in hbdrary, See No LT-157),
59}

ANNUAL Rerorr oF HEAVY ELECTIRICAIG
Private LiMrred

The Deputy Minister of Labour
(8hri Abid Alf): On behalf of Shn
Manubha:r Shah, I beg to lay on the
Table a copy of each of the following
papers .

-

(1) Annual Report of the Heavy
Electricals Private Limited
for the year 1957-58 along
with the Audited Accounts
and comments of the Comp-
trollor and Auditor General
thereon, under sub-section
(1) of Section 639 of the
Companies Act, 1956

(1) Review by Government on
the above Report [Placed in
Library, See No LT-1572/59)

1810 hrs.

CORRECTION OF ANSWER TO
SHORT NOTICE QUESTTION NO 7

The Deputy Minister of Labour (Shri
Abid Ali): With your permussion, 1
would hike to make a little correction
to the answer to the question on the
Gorakhpur Labour  Organisation.
There are 147 employees m the or-
ganisation out of which 134 will be
rendered unemployed That matter is
under the consideration of Govern-
ment

—

MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report
the following message received from
the Secretary of Rajya Sabha-—

“In accordance with the provi-
mons of sub-rule (6) of rule }62
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am  directed to return
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herewith the International Mone-
tary Fund and Bank (Amend-
ment) Bill, 1859, which was pass-
ed by the Lok Sabha at its sitting
held on the 22nd August, 1959,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regard to the
said Bill.”

L3
CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Rxroerzp RECOMMENDATIONS OF THE
Pay CoMMISSION

Shri 8. M. Banerijee (Kanpur).
Under Rule 197, I beg to call the
attention of the Minister of Finance
to the following matter of urgent
public importance and I request that
he may make a statement thereon:—

‘“The reported recommendations
of the Pay Commuission and delay
apprehended in Government'’s
dec’sion thereon.”

The Minister of Finance (Shri
Merarji Desal): The reference m the
not:ce 1s presumably to the report
that appeared 1n the press from
correspondents to certain newspapers
last week The reports 1n question, so
far as I am aware, were unauthorised
and I have little to add to what I
have stated i1n reply to starred ques-
tion No 241 on the 10th August, 1859.
1 stated then that the Government
would take decisions without avoid-
able delay and in the mimumum possi-
ble time after the receipt of the Com-
mission’s report. It will be appreci-
ated that Government could not have
proceeded to take action on the basis
of unauthorised reports appearing 1n
the newspapers. Now that the report
of the Commission has been recetved
on the 24th instant, as already stated
by the Minister of Revenue and Civil
Bxpenditure in the Lok Sabha, it will

AUGUST 18, 1908

To a Matter of
Umm: Public Importance w16

be examined as expeditiously as

possible,

Shri 8. M. Banerjee: I want a
clarification, .

Mr, Speaker: It is not usual to ask
questions. Anyhow, I will allow it.

Shri S. M. Banerjee: 1 had given
notice of an adjournment motion also.
I want to know whether copies of the
report will be supplied to the }em-
bers or whether it will be laid on the
Table of the House, My fear is this:
though the Government's recom-
mendation may be there, if the House
adjourns, we will not be in a position
to know the contents of the report

Mr. Speaker: The hon Minster
has already stated that without the
recommendation of the Government,
or the resolution of the Governmeat,
it will not be placed on the Table of
the House Now what 1s the attitude
of the Government?

Shri Morarji Desai: That question
also will be decided when the matter
15 decided for being laid on the Table
I cannot say that it will be done
immediately, because 1t is not a smal)
document It requires publication
also Printing 1s required. It 1s oot
a printed report The report which 1
have received 1s a typed one  Now,
the printing itself takes a lot of timer

Mr. Speaker: We have hardly a
fortnight with us The hon Members
want to know if there is any chance
of this report being placed on the
Table of the House during thia
session,

Shri Morarji Demal: There is hard-
ly any chance.

Shri Braj] Raj Singb (Firozabad):
In reply to an earlier question the
Finance Minister replied that the
decigion of the Government will be
known before the end of the year.
Now since the report is in their hands,
may we have some sort of a deadline
by which the decision will be known?
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Shri Morarji Desat: My reply
stands—before the end of the year it
will be known

Shri Braj Raj Singh: Then the
report was not in his hands, now it is
in his hands.

Shri Morarjl Desal: Still the posi-
tion is the same

Mr. Speaker: Even then he could
Save anticipated that it would be in
N hands by now.

Shri Vajpayee (Balrampur) Why
can’t the report be laid on the Table
of the House now” The Government
may take its decision after some time
But let it be circulated

Mr. Speaker: That 15 a novel pro-
cedure Until the Government con-
siders the report and passes a resolu-
tion, accepting or rejecting a parti-
cular portion of the report, they will
not place 1t on the Table

Shri Vajpayee: In any case, they
are not going to change the report as
such

Shri 8. M Banerjee: The CThoud-
hari Committee report was not piaced
on the Table of the House but cepies
were handed over to the unions
belonging to that office

Sbhri Abid Ali: That was confiden-
tially circulated.

Shri Morarjl Desai I um not like-
ly to do that

13-15 hrs,
MOTION RE POLICY OF GOVERN-

MENT IN REGARD TO PUBLIC
BORROWING

Shri A. C. Gaha (Barasat) 1 beg
{0 move

“That this House takes note of
the policy of the Government in
regard to public borrowing and
urges upon the Government to
bring necessary legisiation regula-
ting its Dborrowing power as
envisaged in article 202 of the
Constitution *

to Public
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At the very outset I would like v
make it clear that I am not mowving
this motion with alarmust attitude, I
do not lLike to create a scare over the
debt position of the Government of
India I know, and I believe, that the
financial position of the Government
of India 1s quite sound My inspira-
tion in bringing this resolution is not
that we have already crossed the line
of safety or has entered, or i1s going
to enter, the danger zone But it 1s
a question of vital importance, the
principle of the authonity of this
House, as also the implementation of
the article of the Constitution that has
mnspired us to move this Article 202
says

“The executive power of the
Union extends to borrowing upon
the security of the Consolidated
Fund of India within such limita,
if any, as may from time te time
be fixed by Parhament by law
and to the giving of guarantees
within such limitg, if any, as may
be so fixed”

So, 1t was the intention of the Con-
stitution tha! such a law should be
passed by Parhament that will fix the
limit of the Government’s authonty,
the authonty of the executive, to
raise loans and also to give guaran-
tees for any loans

Here I should like to say something
about the position of the loans The
total interest-bearmng obligations of
the Government at the end of this
financial year 18 estimated to be
Rs 5,735 crores It has been increas-
ing year after year at a rate of some-
what more than Rs 700 crores In
1957-58 1t was Rs 4,216 crores, in
1958-59 1t was Rs 4,964 crores Now
in 1959-60 it 1s Rs 5,735 crores Seo,
we will find that it has been increas-
ing at the rate of a lLttle more than
Rs 700 crores annually This is the
tota] 1interest-bearing obligation of
the Government of India In thus is
included the internal loans, excluding
the public loans, the treasury bills or
the floating loand, small savings,
depreciation and reserve fund etc, as
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also the external loans, including the
sterling and dollar loans and other
loans. I am not sure whether in the
external loans 1 cited, which comes to
about Rs. 861 crores, is also included
the deferred payment obligation
which the Government have under-
taken in regard to different contracts
on different industrial undertakings. I
hape the Finance Minister . ..

The Minister of Finance (Shri
Morarjl Desal): May 1 say that
deferred payments are not loans®

Shri A. C. Guba: But that 1s also
an obligation which the Government
have to pay. It i1s a deferred loan. If
any contract has been made by the
‘Government for taking certain articles
on loan, on credit, that 1s also « loan,
only a deferred loan, that is all That
loan is also to be paid with interest,
and I think a rather high rate of
interest.

The position will be further clear
if we consider how it has moved since
oyr independence. After partition,
on 1st April 1948, the position of our
Joans, that is to say, our public-debt
opligation was Rs, 1,795 crores. Now
it has moved up to Rs. §,783 crores. In
the first year, within seven months
from August 1947, by 31st March 1848
the Government incurred fresh loans
of about Rs. 86 crores. The total
interest-bearing liabilities came to
Rs 2,182 crores on 1st April, 1948. The
interest-yielding assets then was
Rs 1,181 crores. That means. there
was a gap of a little over Rs 1,000
<rores between the interest-bearing
Habilities and the interest-yielding
f#izsets of the Government.

¥r. Bpeaker: Probably he 13 refer-
ving to productive and unproductive
Joans.

Shrt A. C. Guha: The gap would
be unproductive loans, The gap of
$hese Rs. 1,000 crores should be consi-
dered as unproductive loans. Then in
the interest-besring loans all items
may not bs quite productive. ] shall
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come to that item later on. You will
find from the explanatory memorin-
dum, page 204 .

Mr. Spuker' How much of the
total loan is outstanding at present?
Out of that, how much is productive
and how much is unproductive?

Shri A. C, Guha: Interest yielding
assets of the Government as at
present are worth Rs. 4,57 m
including

Mr. Speaker: They are all produc-
tive, that is, interest bearing?

Shri A, C. Guha: Yes, they ware
interest yielding; but whether it is sl
productive or not is for the House to
consider. I will only pllce certain
facts before 1t Included in this figure
of Rs 4,575 crores is Rs. 300 crores
which we expect to get from Pakistan
and Burma and I hope the House will
agree that there is hardly any hope of
getting this Rs 300 crores from either
Pakistan or Burma So, this Rs. 300
crores_should also be deducted from
the nterest yielding assets of
Rs 4,576 crores. Then that would
come down to Rs 4,275 crores leaving
a gap of near about Rs. 1,400 crores as
unproductive  liabilities of the
Government of India.

Then coming to page 202 of the
explanatory memorandum, we find
in certain industrial units of the Goy-
ernment an nvestment of about
Rs 430 crorcs has been made and
during 19359-60 the estimated prefit
from these concerns 3 only
Rs. 1,28,00,000. By investing Rs. 430
crores we are expecting to get only
Rs. 1,2800,000. If we work it out
it will be 25 nP per hundred ¢
That is the amount of profit. So, we
are now to decide as to how much of
these investments are reslly produc-
tive and how much d t\mn are
unproductive.

Bhri Merarka (Jhunjhuny): m
is the number of the page of ihe
explanatory memoranduma?
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Shri A, C. Guba: Pages 202 and
203 of the Explanatory Memorandum

Shri Morarjl Desal: What year?
Shri A, C. Guha: 1959-60

Shri Morarji Desal:
not in every year

Shri A C, Guha: For 1958-59 it
war Rs 1,04,00,000 In 1959-60
there 18 an improvement &nd it 1s
Rs 1,28,00,000 In 1957-58 1t
was somewhat  better, 1t was
Rs 1,33,00,000 So, 1t has been near
about the same amount.

Not always,

So, I was saying that the unproduc-
%ve debt obligations would be about
Rs 1,400 crores including the debt
which we expect to get from Pakistan
and Burma and for which there s
hardly any hope Besides that, what
has been found as productive invest-
ment, I think most of 1t will be con-
sidered as unproductive Here, 1 may
mention the case of the DVC I think
we have already invested about Rs 85
or Rs 100 crores or something lke
that but on all estimates it has now
been considered that in the near
future there 1s no expectation or
posstbihity of any return from the
DVC as an investment Of course,
the hon Finance Minister may argue
that 1t will inc ease the agricultural
production of the country and
indirectly that will be paymng the
country But that will be another
question For an investment we
expect a certain return to the Gov-
ernment and I think many of these
mvestments m 1ndustrial and com-
mercial concerns may be of that cate-

sory.

1 am not sure how this Rs 1,400
crores, or even taking this as Rs 1,100
crores, shown as dead weight or
unproductive liabilities, has been
spent or where this amount has gone
1 think some of it might have been
invested in building some office build-
ings or in the construction of some
capital city or gomething hke that

Mr. Speaker: Has the hon Member
192 LSD-A
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got the break-up, that is, how much
of this has been lent to the States
and how much to the pnivate enter-
prises’

Shri A, C. Guha: Oft-hand it 1s not
possible for me to give, but surely it
would be possible fo find out. I think
the hon Finance Minister would be
in a better position to give these
figures

Shri Morarji Desai: I cannot give
them off-hand today.

Shri Morarka: Some figures of
loans and advances are given Rs. 2,119
crores are 1dicated as loans
and advances given by the Centre.
This includes the States and all others,

Shri A C. Guha: Then, another
thing

Mr. Speaker: The hon Member
must place before the House as to
why it 1s necessary to pass legislation
What are the advantages of passing it
now? No doubt, there 1s a provision
mm the Constitution, but now what is
the need when it has not been done
so far?

Shri A. C Guha: I am coming to
that point But first I must give some
descriptive picture of the whole situa-
tion Then I shall come to that point.

Mr. Speaker: What are the defects,
if any, mn borrowing? This 1s the
manner 1n which 1t has to be viewed

Shri A. C. Guha: In debt obliga-
tions of the Government of India 18
also to be 1included what ¢ now
knpwn as deficit financing There hes
some danger 1 think the House may
not know that deficit financing is also
a loan for which the Government is
paying 1interest, maybe a lower rate
of interest of 2 per cent or 2§ per
cent, to the Reserve Bank. It iz a
loan from the Reserve Bank of India
and, I think, only this month in the
return of the Reserve Bank of India,
dated the 14th August, there were
some entries which may be interpret-
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ed as a camouflage for the sale of
treasury bills to the Government of
India. There was one item in whichk
the sale of treasury bills has gone up
from Rs. 95 lakhs to a little over Rs. 4
crores. That is quite frankly stated.
But there is another item where there
is suddenly an increase of about Rs, 44
crores in investment of the Reserve
Bank. My apprehension is that that
investment must be in the purchase of
the treasury bills of the Government
of India.

Now, the point is that against this
sort of thing which is not quite open
to the public, that is, the purchase
of the treasury bills and making of
entries in the Reserve Bank account
books in a camouflaged manner—
there lies the danger—and the Parlia-
ment should have the authority to
guard against such practice. Over and
above this loan of the Central Govern-
ment there is also the loan of the
State Governments that would come
t8 about Rs. 2,000 crores.

Now I come to the immediate fu-
ture. We started thig Plan with a
sterling balance of about Rs. 750
crores—I think it was Rs. 746 crores
or Rs. 747 crores—and we have de-
pleted the whole thing. Moreover,
we have incurred huge external obli-
gations of about Rs. 661 crores. So,
during these three years we have in-
curred external expenditure to the
tune of about Rs. 1.400 crores and we
are going to the Third Plan. I am
sure in the Third Plan deficit and
financing and external obligations to
come would be near about Rs. 4000
crores. Parliament will have no
authority for checking this and will
have no control to see how money is
being spent.

Under article 112 of the Constitu-
tion, interest paid on these loans of
the State is a charged item. That is
not to be voted by the Parliament.
Article 112(3) reads:

“The following expenditure
shall be expenditure charged on
the Consolidated Fund of India—"
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WUnder this clause (3), there is sub-
clause (c) saying:

“debt charges for which the
Government of India is liable in-
cluding interest, sinking fund
charges and redemption charges,
and other expenditure relating to
the raising of loans and the ser-
vice and redemption of debti;”

So, interest is to be paid from the re-
venue for which this House has no
power to vote. It is a charged item
under article 112 of the Constitution.
The Government or the permanent
services of the Government or the
executive will go on incurring lia-
bilities and this House will have to
pay without even having the power
of voting for it or opposing it by their
vote,

Moreover, there should be a defi-
nite loan policy. You may recollect
that upto 1953-54, most of the loan
proposals of the Government of India
were not successful. They proposed
loans: not even half of the amount
was being raised from the public.
Most of these loang failed upto 1954.
Since then, there has been, of course,
improvement and I think even only
two years ago, the market was not
quite responsive to loan  proposals
and the State Governments were
asked not to go to the open market,
and - the Central Government gave
the necessary money to the State
Governments as loans. They did not
raise any loan except perhaps the
State of Bombay. There should be
a definite loan policy. The loan
policy should be co-ordinated  with
the expenditure policy, with the
taxation policy and the general fiscal
policy of the Government.

Loan policy is also an instrument
for checking inflationary tendencies:
in the country. But, here, in the way
in which the Government’s loan
policy is being followed, instead of
checking the inflationary tendency, it
is rather helping the inflationary tfen-
dency in the country, because of this
deficit financing. I think, more tham
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the amount that is being incurred as
loan from the public, Government is
incurring in deficit financing. Deficit
financing is an indirect incentive to
inflationary tendency. Moreover,
most of the loans—I should not say
most—a major portion of the loans
floated by the Central Government is
being subscribed by the Reserve
Bank. There ailso, the dis-inflation-
ary influence of the loan policy is not
quite in operation when the loan is
being subscribed by the Reserve Bank
and not by the public.

Loans, as far as possible, should be
from the ordinary people so that
their surplus purchasing power may
be mopped up. But, what is being
done now is, it is mostly subscribed
by the Reserve Bank, and through
the help of the Reserve Bank or after
the Reserve Bank has purchased the
stocks, it sells these stocks to some
of the Scheduled banks. It is only
the banks and some institutions
which subscribe to the loan proposals
of the Government. I think the loan
policy should be so regulated that the
ordinary man also can subscribe to
the loans of the Government of India.
Government has so far failed to for-
mulate any loan policy to induce the
ordinary citizen to subscribe to the
loans of the Government of India. If
there had been proper check and con-
trol of Parliament, I think, with the
formulation of a regular loan policy,
it might have been possible also for
the ordinary man to be induced to
subscribe to the loan proposals of the
Government of India. Then, it would
have a real dis-inflationary or anti-
inflationary influence.

Before Indepence, the legislature
had no authority; but still, I think,
there was some control of the legis-
lature.

13.33 hrs,

[Mr. DEPUTY-SPEAKER in the Chair]

But, after Independence, we have no-
thing to say in this matter. There
has been no improvement in the situa-
tion after the attainment of Inde-
pendence. The result is, sometimes,
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people become complacent and the
House becomes complacent about the
situation. I mentioned previously
that every year we are incurring a
loan of a little over Rs. 700 crores.
The liabilities of the Government are
increasing by a little over Rs. 700
crores annually ‘including foreign lia-
bilities. The House may not actually
realise what liabilities the nation is
taking up year after year. They may
simply see that it is just Rs. 100 or
150 crores or 175 crores public loan
floated and may think that is the only
liability that the nation has incurred
during that year. If a full statement
of loan liabilities of the Govern-
ment is placed before the House,
then, the House will be in a position
to make a correct assessment and the
complacency that is now prevailing
in this House as also among the pub-
lic will be broken and the House will
be alert and will take proper precau-
tions so that the money may be pro-
perly spent. Easy money leads fo
waste. When it is known that it does
not require any sanction of Parlia-
ment, the executive may go in for
rash proposals,—both for raising loan
and for spending the loan money.

It is common talk in this House
that most of the industrial projects
were not executed with proper eco-
nomy. I think Shri Morarka made
several references in this House sev-
eral times about the steel  factories.
The original idea was a little over
Rs. 300 crores. Now, I think it is-
going to Rs. 600 crores and may go
even more. If money is to be pro-
cured and supplied through a vote of
Parliament, I think the executive
would have taken greater = precau-
tion to be not so extravagant in
spending the amount. So it is neces-
sary that Parliament should have
control not only in the raising of
loans, but also as regards the spend-
ing of the loans. In different coun-
tries, different procedures are fol-
lowed. I do not want any rigid pro-
cedure to be followed. But, there
must be some mandate from the
House, some mandate from the Lok
Sabha that the Government may go
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in for a certain amount of loan and
how that loan amount is to be spent

There 13 no smking fund at pre-
asent, though there is a mention of
sinking fund in article 292 of the
Constitution 1 am not m favour of
putting up a smnking fund. It is
aseless to put some money, imamobi-
lised in the bank, getting a lower rate
of interest, at the same time, the
Government going in for a public
Joan of that amount at a higher rate
of interest Sinking fund is not the
remedy

What 1s the possibility of redeem-
mng these loans? It 1s almost accept-
ed now that the loans are not to be
repaid from the surplus money The
loans are going to accumulate from
year to year No country has been
able to repay the loans except when
they repudiate the loans Repay-
ment of the loans, except through
turther loan, is more or less out of
the question. Year after year, we
are paying interest charges from re
venpue expenditure and that 13 a
charged item What 1s the interest
paid year after year? It was.

A<« crores

1953-54 82 8
1934-55 ¥7 7
1955-56 96
1956-57 104
1957-s8 122
1958-59 140 9
1959-60 3168 2
It may be said that the Govern-

ment hag also got interest-ylelding
assets But, what are the recoveries
of the Government during these
years? 1 have not got the figures of
the last two years Recovenes, parts-
cularly from Ralways, Poste and
Telegraphs and other Commercial
departments, are mentioned n the
Audit Report. It was

Interest Recovenies

AUGUST 28 1950

charged
Rs. crores
1983-54 82 8 42
1954-5S 87 7 48
3955-56 96 S4
1956-57 104 &7
1957-58 122 84

Policy of Government
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In these recoveries, I think, ez
included aiso recoveries from the
State Governments. How do the
State Governments pay this interest?
Only by taking the next bigger loan
from the Government of India. In-
terest charges of the last year, they
cannot pay from their revenues. They
take a loan this year and a portion of
that loan money is deducted as in-
terest charges due on the past year.
That 1s how they are paying. I muat
mention here that the Reserve Bank
is making a good return every year.
I think this year they are going to
pay Rs 40 crores ‘They are paying
Rs 30 to 35 crores to the Central
Government every year Except these
thvee or four, Railways, Posts and
Telegraphs and the Reserve Bank,
and also perhaps the State Bank, most
of the other investments are in a
sense non-productive As I have
stated, with an investment of Rs. 430
crores, we are going to get this year
an interest dividend of only Rs 1
crore and 28 lakhs

1 should also refer you to clause
(3) of article 266 of the Constitution
which reads thus

‘No moneys out of the Consol-
dated Fund of India or the Con-
solidated Fund of a State shall be
appropniated except in accordance
with law and for the purpases
and in the manner provided in
this Constitution*

When we pay the interest charges
from the Consohidated Fund of Indwa,
I submt that it is in violation, if not
of the letter, at least of the spirit of
clause 3 of article 266 of the Consti-
tution No law has been framed and
no 1aw has been passed to authormse
the payment of interest charges or
anything else from the Consolidated
Fund of Indis. Of course, I know
the hon, Minister will say that the
appropriation Bill is passed, where
this item is also mentioned But I
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think article 268 envisages something

more than this appropriation Bill
which is a routine matter

1 do not see any reason on the part
of Government to oppose this pro-
posal. In 1055, there was a question
in this House about this matter

Shyl Morarka (Jhunjhunu) Who
answered it Was 1t answered by
the hon, Member?

Shri A. C. Guha: Shn M C Shah
replied:

“Government have at present
no proposal to bring forward a
Bfll under article 202 of the
Constitution ”

When further pressed, Shn M C
Sheh replied:

“] can speak only about the
present ”
From the wording of the original
reply and also the reply to the sup
plementary question, 1t would be
quite clear that Government had then
an idea of bringing forward a Bill i
pursuance of article 292 of the Con-
stitution Otherwise, they would not

have used the words ‘at present’
twice

Shri Morarfi Desai: 1 shalt  also
say ‘at present’

Shri A. C. Guha: There must be
some finality We cannot go on say-
ing ‘at present’ for an indefinite
period

Shri Morarji Desai: ‘At present’ 1
jndefimte It means where we are

Shei A. C. Guha: ‘Present’ 1s very
much definite It ends in just a
minute

Shri Morarjl Desai: But 1t is ‘pre-
sent’ again .
Shri A. C. Guba: I am afraid I am

wasting my energy, because the hon
M has already made up  his

pEE

Bra) Raj Singh (Firozabad):
bon. Member must have known
before.

ge

Regard to Public Borrowing

Shri A. C. Guba: As I have stated,
there is absolutely no reason why
Government should not agree to this
proposal  When every oiher country
has some such procedure requiring
the sanction of Parhament or of the
legidlature for the raising of loans or
the spending of loans, 1 cannot
understand why this country alone
cannot have a simlar procedure Al-
though there is no written constitu-
tion, even then, during the war, the
British Government did not repu-
duate that provision of their conven-
tion or constitution or whatever you
may call it; they observed this com-
vention even during the last great
war that some sanction of Parls-
et Wes nacedsary for Twsing WY
loan So, why can this Government
also not do 1t?

Moreover, I would bike to refer
to the speech which Dr Ambedkar
made, while this particular article
was adopted It was then article 288
m the draft constitution; when the
canstitution was finalised. 1t became
articie 292 Several Members, in-
cluding the present Speaker spoke
on this particular article

Dr Arbedikar, while replymng te
the cnticisms, sad-

“This article specifically says
that the borrowing power of the
executive shall be subject to such
mitations as Parliamert may
prescribe It Parhament does
not make a law, it 1s certainly
the fault of Parhament snd I
should have thought it very di-
difficult to imagine any future
Parhiament which will not pay
sufficient or serious attention to
this matter and enact a law
Under article 268, I even concede
that there maght be an Annual
Debt Act made by Parliament
prescribing or limiting the power
of the executive ag to how such
they can borrow

1. therefore, think, that from
all points of view, this article
268, as it stands, is sufficient to
cover all contingencies and I have
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no doubt about it that, as my
friend Mr Ananthasayanam
Ayyangar has said, we hope that
Parliament will take this wnatter
serjously and keep on enacting
laws so as to hmit the borrowing
authonty of the Union, I go fur-

. tber and say that I not only hope
but I expect that Parhament will
discharge 1is duties under ths
article ”

This was the assurance given to
the Constituent Assembly when this
article was passed 1 think Govern-
ment are duty bound and honour
bound to fulfil that assurance There
15 hardly any reason why Govern-
ment cannot fulfil that assurance
Moreover, 1t 18 & convention in thus
House now that any assurance given
by any Minuster or anybody m au-
thority about any matter under dis-
cussion in the House has to be ful-
filled 'There 1is also a Commiitee on
Government Assurances to pursue
this matter

This was a Serious assurance given
to the Constituent Assembly, when
the Constitution was passed, and I
would not like that Government
would now go back and say, no, we
are not in a position, we are not go
mg to fulfil that obligation or to fuldl
this assurance given on the occasion
of the passing of the Constitution

Shri N. B. Muniswamy (Vellore)
It 1s a question of time for them to

fulfil it
ghri A C Guha. So, 1 beg »f this

House to take this matter seriously
It has been stated by Dr Ambedkar

“I should have thought 1t verv
difficult to imagine any fulure
Parliament which will not pay
sufficent or serjous attention to
this matter and enact a law"”

He made 1t an obligation on the
Parlzament to enact such a law If
the Parliament does not agree to
make such a law, it wiall be cerfamly
the fault of Parliament.
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1, therefore, submit that it should
not be said that it is the fault cf the
Parliament that such a law hags not
been passed I am sure Parloment
will be eager to pass a law, il the
Government come forward with a
Bill We cannot force it on Govern-
ment Government have got the ma-
Jority in this House, therefore, it Is
up to Government to fulfl this obli-
gation, and I hope this obligation
will be fulfilled

Mr, Deputy-Speaker: The majonty
is there so long as the hon Member
is there in that party

Shri A. C Guha: Yes, I am alw
obedient to Government, so far as
the party whip s concerned 1 can
only appeal, I cannot vote against
Government

Shri Braj Raj Singh: Why*

Mr. Deputy-Speaker Conscience
does not permit hum

Shri Morarji Déeas: The hon Mem-
ber is also a part of that majonty

Shri A C. Guka: I have nothing
more to say at this stage 1 can only
say that all the democratic countries
<uch as UK, Australia, Canada, the
USA, Denmark, Belgium etc have
some form of sanction from Parlia
ment to raise any loan, and they have
been carrying on with this procedure.
They also have their own develop-
mental works, they had also their
own war difficulties and other diffi-
culties, and yet they have carried on
with the sanction of Parlisment.
It they can carry on with the sanc-
tion of Parliament, I cannot umder-
stand why this Government cannot
carry on with a similar rule They
should have no suspicions about this
Parhament Parliament has been
quite generous to Government, ané
Parlament has not refused any res-
sonable demand of Governmen.
either for monhey or even as regerds
any taxation proposal
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1 hope, therefore, that Government
will come forward before this House
with some form of a proposal giving
authority to this House for sanction-
ing the raising of loans.—or rather
not only the raising of loans bnt also
the spending of the loans,—and also
t0 formulate the loan policy of Gov-
ernment

Shri Braj Raj Bingh: How much
#ime has been allotted for this?

Mr. Deputy-Speaker: 2} hours

Shri Braj Raj Singh: So, it will
vontinue

Mr. Deputy-Speaker. At 230 rm
we have got the non-official business

Shri Morarka: I congratulate my
hon friend Shr1 A C Guha for raising
thus discussion on a subject which 1s
so 1mportant, and which 1s bccoming
more and more important as our
development proceeds I admire
Shr1 A C Guha's purpose m mov-
ing this motion I think his only 1dea
15 to safeguard the public finances by
putting some sort of check on the
&xecutive's power tn borrow
Theoretically speaking, this proposi-
tion 15 very attracuve But the
remedy he suggests, namely, urging
upon Government to bring legislation
under article 282, prescribing a
limit—1 take 1t, upper hmit—beyond
which Government cannot borrow,
would 1 think hardly meet the situa-
tuon

This i1s a very important discussion
because 1n 1938 our total public bor-
rowing was of the order of Rs 950
crores but by the end of next March,
according to the budget estimates, it
15 going to be Rs 6028 crores, a rise
of about 850 cent I do not include
m this the figures of the borrowing by
the States These are only Govern-
ment of India borrowings as the
motion is concerned only with Central
Government borrowings

While I agree that this proposition
has a lot of theoretical attraction, I
doubt whether it would have any
practical utibity Why I say this is
because, according to me, borrowing

Regard to Public Borrowing

should be controlled and must be
controlled at four points The first, as
the Mover has suggested, is the limit
of borrowing, second 1s the purpose
for which you borrow, the third 1s the
terms and conditions on which you
borrow and the fourth, the source
from which you borrow Unless you
control all the four aspects of publhe
borrowing, I do not think you cam
exercise any effective control on the
executive or regulate borrowing 1n any
mtelligent manner

Now, let us take the first—the Iimit
K this Parhament merely prescribes a
limit saying that the Central Govern-
ment shall not borrow more than Rs.
10,000 crores, or 1f you lhike, a lesser
Iimit that limit by itself would not
provide any security and would not
ensurc any control or regulation of
borrowing If on the other hand, you
prescribe a very low bmut, by saying
that Government shall not borrow
more than, say Rs 7000 crores, that
means that every now and then,
whecnever Government want to exceed
the hmit even by a few crores, they
will have to come before this Parha-
ment 1 will come to the ngidity of
the it and its drawbacks a lttle
later, but at this stage, I can only say
this, that mere prescription of the
Iimut by this House and asking Gov-
ernment to borrow within that himat
would not ensure the purpose which
the hon Mover has i1 mind K would
not provide any safeguard nor ensure
any control on the executive powers
of Government

Shri A C Guha. May | remnd
my hon friend that I mentioned also
the source from which borrowing was
done—not only from the banks but
also from the ordmary public—and
also the purpose for which borrowing
was resorted to, and said that these
could be enunciated in the Bill?

Shr1 Morarka The hon Member
has asked for legislation under article
202 Article 282 contemplates only
one thing, and that is, prescription of
hmit If the hon. Member wants any
other legislatien, 1t 3 a differemt
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matter altogether We may agree
with that, but so far as article 202 is
concerned, it contemplates only one
type of control on the executive, that
18, control of the limit

Now, the terms and conditions of
borrowings are ag important as the
Ymit, if not more. The rate at which
you borrow, the dates of maturity and
the more important thing—which 1s
nowadays said very often—whether
any political strings are attached to
the loans we receive, all these would
come under the terms and conditions
I we do not prescribe the terms and
conditions but merely prescribe the
limit, then agawn, the purpose would
not be served

Similar 1s the case with the source
of borrowing, that is, whether you
want to borrow within the country or
outsside If you want 1t within the
country, the question 1s whether you
want to borrow 1n the market or you
want to resort to deficit financing I
1t is from the market, do you want to
borrow long-term loans or take small
savings and things hike that? All these
things have to be carefully examuned
and gone wnto, and unless you pres-
cribe 1n detail all these things, the
purpose would not be served

The purpose of the¢ loan 1s more
important than other controls It a
loan 1s taken from the public on
which annually a big amount of inter-
est 18 paid and if the loan amount 1s
spent for unproductive purposes or
for a purpo.t¢ which this House does
not approve of, to that extent the
amount has been wasted Unlesg there
13 an obligation on you by Constitu-
tion to prescribe by law the purpose
for which 2 loan can be used—this
House can say that for such and such
purpose 4 loan can be used and so
on—the regulation of mere himit would
not serve the purpose

The hon Mover tried somewhat to
prove that the loang taken by Govern-
ment so far—some of them, at any
mte—have not been properly used
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But, unfortunately, he gave a wrong
example. He said that more than
Rs. 400 crores have been invested in
the industrial units in the public sector
and these units today yield only about
Rs 1'5 crores by way of dividend It
18 quite true But most of these indus-
trial units have not matured yet, they
are still m the construction stuge. You
cannot say that today’s return on these
investments would be a criterion for
your judgment It may beonly Rs 1'8
crores today, but in times to come it
may be more than 7 per cent, 8 per
cent, or even 10 per cent

Therefore, these things have to be
judged 1n proper perspective and net
merely on the besis of absolute figures
which are given Most of the indus-
trial umits 1n the public sector, as
Shr1 A C Guha knows, are still under
construction The biggest of them, the
three steel plants—on which alone
Government are gomng to spend more
than Rs 600 crores—are still under
construction, and recently they have
started producing pig iron  But I have
no doubt, apart from the fact that we
have spent more money on them than
what we should have and all that,
that ultimately these three steel plants
are going to bring sizable revenue and
are going to makc a good contribution
to the Central Government's revenue
We are not going to regret the amount
we have mvested there, particulsrly
from the point of the return on the
amount invested

Article 292 of the Constitution con-
templates that this power must be
given to the executive That s, the
power to borrow must remmin with
the executive and that power, as I
said, 15 an unhmited power except to
the extent of any lhmut Parliament
may prescribe In other countries,
particularly the US A, this power to
borrow money 15 not given to the exe-
cutive This power is given to Con-
gress Congress exercise; the power
and, in doing so, it may direct the
executive to follow the terms and con-
ditions on which loan has to be taken
The framers of our Constitution have
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in thelr wisdom thought it fit to leave
this power with the executive This
power has rested with the executive
since 1935—even before that Ever
since that time, the need has never
been felt to regulate this power to

money in the form of prescnb-
ing a limit

I say it would be very difficult for
Government to stick to any rigid limit,
if this House {s to lay down that Limt
Let me illustrate 1t with an example
from the figures in the Explanatory
Memorandum. On page 204 you find
that in 1954-35, the Government's
budgeted borrowing was Rs 75 crores,
but actually when Government went
to the market, they could borrow
Rz 188 crores—mare than double In
the next year, the Government budget-
ed for Rs 125 crores, but the condi-
tions were such that they could bor-
row only Rs 104 crores In the third
year, the Government’s Budget was
Rs 100 crores and the Government
could borrow Rs 158 crores In the
fourth ycar again, as agamnst Rs 100
crores Government could borrow
Rs 136 crores And, :n the year
1958-69, as against Rs 146 crores which
the Government budgeted to borrow
Government could borrow actuallv
Rs 203 crores
14 hres

The hon Mover 1 think, made one
mistake when he observed that after
1954-65, the loan position of the Gov-
ernment of India became verv diffi-
cult and the Government could not
borrow money

Shri A. C. Guha. No, 1 said upto
1954 and not after 1954

Shri Meorarka: I heard after 1954
I stand corrected From these figures
you will notice that Government has
to adjust 1ts loan policy 1n accordance
wath the conditions prevailing in the
market Government has to resory k;
borrowing not only for governmentsa
needs but also to keep the price level,
to keep the amount of maoney n cir-
culation up to a certain level etc
There are various other considerations
in this menetary mechanism which
Government has to operate It 1s not
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only the finuncial needs, the capital
needs or the revenue needs of Gov-
ernment which determine the borrow-
ing policy of Government The Gov-
efnment’s borrowing polhicy 1s condi-
toned by many factors, including,
mawmly, keeping up the price level
Government has to determine how
much money it has to leave with the
public 1n circulation If Government
thinks that there 18 more money in
circulation, it immediately withdraws
the money from circulation. If, on
the other hand, Government finds that
there 1s less money 1n circulation than
the needs of trade and industry, Gov-
ernment buys securit es and injects
mare money into the economy

This 15 a very delicate mechanism
and the Government has to work 1t
carefully It has to work it not only
carefully hut also with a certan
amount of privacy and secrecy If
for all the small loans Government
wants to have at any time, it has to
come here for sanction by the House,
to that extent Government’s purpose
would suffer

The hon Mover of the Motion might
~ay that Government need not come
here every now and then He hun-
s lf said that every year our borrow-
ing 1s increasing by about Rs 700 or
Rs 800 crores What hmit could he
possibly prescribe? If the hmut s
verv high 1t would become unrealis-
tic and 1t would serve no purpose at
all If, on the other hand, he pres-
ctibes a umit which 1s very low, then
again all these difficulties would anse
Therefore, while I appreciate the pur
pose which the hon Member has n
view 1n movmg this Motion, I am
afraid that a mere passing of this law
by Parliament prescribing the lmit
would not serve the purpose

The Estimates Commitiee examuned
this question at length in its Twenti-
eth Report on Budgetary Reform. You
know that body 13 very jeslous of the
powers and privileges of this House.
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fet ug see what the Estimates Com-
injttee had to say about this. This is
on pages 22 and 23.

And in para 47, the Committee
summed up its views:

“While from the point of view
of practical considerations it might
be difficult to fix rig:id limits on
borrowings by Government, at
least in the present developmental
stage of economy, jt is desirable
that the Government should report
to Parliament every time they go
in for borrowing Further the
details of individual borrowing
might also be brought to the
notice of Pariiament both before
going to the market and after”

Now, the Estimates Committee dia
recognise the de=irabihity of keeping
the Parliament informed And, for
that, they have suggested some way
also. But the Estimates Committee
categorically came to the conclusion
that during the developmental stage
of our economy such a law prescnb-
ing any nigid limits would not be
desirable or would not be practicable

How 1s Parhament to be kept in-
formed? The Government of India's
representatives before the Estimates
Committee gave very cogent reasons
First of all they said that every year
m the Budget which comes before the
House a figure is indicated They say
what is going to be the loan position
of the Government; how much they
sre going to borrow during the year
and how much they are going to refund
during the year and what would be
ways and means position Not only
this; the Budget papers also indicate
how they are going to utilise that
amount. And the hon, Members here
have every right to suggest changes or
to dispute the purpose for which the
amount ig likely to be borrowed
Therefore, it is not as if that the entire
borrowing programme is carried on by
Government without any information
to this House or as it this House is
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kept in the dark about the leas pee-
gramames and such activities of $he
Government,

Secondly, there is a Five Year Plaa,
The Five Year Plan, in broad outlime,
indicates how much loan they are
gomng to raise, both internal and ex-
ternal. More or less we stick to that
Plan. All our Budgets during the
Plan period are more or less formu~
lated within the framework of the
Plan, A few changes here and there,
of course, are unavoidable. So, the
House which gives its approval to the
Plan approves, first in broad terms
the borrowing programme of Govern.
ment for the Five Year period and
then by Budgets every year, I
approves the yearly programme of
borrow:ing

Prescribing any nigid limit on the
Government'’s borrowing programme
would have other difficulties also. In
the 1935 Government of India Ach
this provision 1s found because that
Government was not responsible to
any elected Leg:slature of the country.
And whatever provision existed in the
1935 Act has been, more or less, copred
n our article 292. But the colour of
the Government has changed since
then 1 do not think that what held
good for that Government holds good
for this Government also. Therefore,
at least on the ground that the Gov-
ernment s responsble to public opi-
non and to the House, the prescrip-
tion of such a hmit would only hamper
the work instead of facilitating any-
thing or exercising any control

You will notice that article 202 is a
permussive article. It only says: U
the Parhament so desires’. The hon.
Mover quoted Dr Ambedkar and said
that he gave an assurance—a sort of
assurance—and that assurance must
be carried out. I have also gone
through that debate. It wag Dr. Am-
bedkar's hope that in future Parlia-
ment would exercise some such con-
trol It was not an assurance that &
Bull would be brought. If 1 am right,
some hon. Members who took pert In
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the debate then, requested Dr, Am-
‘bedkar to delete the words ‘it any’ in
order to make the provisions a little
more specific but he thought that it
was neither necessary nor desirable
and he thought it better to leave the
matler as it was.

The hon, Mover has said that the
Government of India had no loan
policy, that the public do not contri-
bute to them and they are subscribed
by the Reserve Bank of India. (Shri
A. C. Guha: And some commercial
banks) That may or may not be so.
But I do not see how by prescribing
a limit on the Government, the public
would start subscribing. Merely by
bringing forth legislation prescribing
an upper limit for the Government
how can you persuade the pubtic to go
in for Government loan. Is it a ques-
tion of confidence? Shri Guha him-
self has admitted that the finances
are very sound. Otherwise, how can
the Government raise every ycar about
Rs. 900 crores, both internally and
externally. While 1 admire all the
views of the hon. Mover, I am afraid
that the remedy which he suggests
would not serve the purpose he has
in view and hence I feel compeiled to
oppose this motion.

Only one more point and that is
about the guarantees. Article 262
also says that a limit may be prescrib-
ed for the guarantees that the Govern-
ment can give. The hon. Mover re-
ferred to the deferred payments and
doubted whether deferred payments
were treated as loans or not. They
would certainly come under guaran-
tees. 1 do not see what particular
purpose it would serve if you pres-
cribe a limit on the Government's
ability to give a guarantee. It would
create difficulties for the Government
at the time of negotiating with foreign
countries. If we negotiste for a big
project, for instance, with Russia or
for the hcavy machinery project or
things like that, before the Minister
can go out, he will have to obtain the
sanction of this House. While theoret-
jcally it may be very attractive and
seem desirable, it would serve very
1tle practical purpose.

Regard to Public Borrowing

The hon. Mover has not been able
to show where the Government has
failed in directing the funds into pro-
per channels and investing them in
approved projects. Unless the charge
is made against the Government bf
misdirecting the funds and misusing
and frittering them away or wasting
them, the arguments of the hon.
Mover suffer some weakness. I there-
fore appeal to him not to press this
motion and allow the matters to
remain as they are.

Shri N. R, Maniswamy: Sir, let me
not be misunderstood that by support-
ing this Resolution, 1 am finding faul
with the Government for not having
brought legislation under our Consti
tution. I am placing certain fach
before the House which, if not taken
care of, will have serious reaction on
the finances of our country, The hon.
Mover gave cogent reasons for the
necessity for legislation. But 1 was
surprised that the hon. Member who
immediately preceded me opposed it
and he said that status quo should be
maintained. The hon. Mover not only
wanted that the purpose of the bor-
rowing should be indicated. He want-
ed that the method and manner of
borrowing, the control of the borrow-
ing and also the economic conse-
quences of the borrowing from other
countries should be considered. These
are the different aspects of public
borrowing. 1f we limit ourselves to
article 282 of the Constitution, possibly
we are limiting the scope of the dis-
cussion to fixing some limit to our
internal or external borrowing. It is
not in that sense he has moved this
motion. It has a wider scope. As I
<aid earlier, it includes: the purpose
of the borrowing, manner and method,
control, economic consequences, etc.
All these things may be controversial
subjects. Still, I would say that the
Resolution is more comprehensive
and it is not restricted to saying that
the Government has not brought for-
ward legislation under article 202. ¥
it is not being brought forward, it Is
bound to lead to certain financial jr-
regularities in the near future.
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Shri Guha has placed several figures
before this House for a full under-
standing of the scope of this Resolu-
tion. But let me add a few more
points to strengthen his arguments.
Aocording to the Budget documents
circulated in February last, at the
beginning of 1950-60, the total out-
standing comes to about Rs. 4,821
orores. The corresponding figure in
1938-38 was Rs. 950 crores. Again, at
the commencement of the First Plan,
the outstanding debt was about Rs.
3,217 crores. At the end of the First
Plan, it stood at about Rs, 2,840
crores. So, we can say that there
wag a public debt of about
Rs. 400 crores and odd for the First
Plan. But 1t seems fom die Expiw-
natory Memorandum on the current
Budget, that in the first three years
of our Second Plan, we have incurred
a debt to the extent of Rs. 1,200 crores
and we are expected to spend about
Rs. 750 crores more in the current
year In the First Plan, the total debt
for the five years came t{o only about
Rs. 400 and odd crores while for the
Second Plan it is running at the rate
of Rs. 400 and odd crores for every
year. How does this public debt com-
pare with the national income? Sup-
posing the national income of our
country is about 10,000 crores of rupeeg
and supposing our public debt comes
to about Rs. 5000 crores, it works
out to about 50 per cent. It may be-—
they may say—nothing compared to
other countries’ borrowings for the
developmental schemes. But a poor
country as India is, if such huge
amounts are borrowed. it may lead
to some difficulties.

Now, what does this really repre-
sent? 1t represents the capacity of a
country to live beyond its own means.
Maybe, in our planned economy, we
have borrowed money for our indus-
tries but we have to give more thought
before we enter into debts. There are
serious considerations which weigh
when we borrow money from other
countries. When we borrow, we bor-
Tow money on a contractual basis snd
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Mortgage our Consolidated Fund of
India. It would mean as it we are
Mortgaging the entire revenues of
future India. So, the Consolidated
Fund of India is the security and when
that ig the case, Parliament should
hayve some control over this, It is for
that reason that the framers of the Con-
stitution have stated that this power
lies only with the soverelgn Parlia-
Ment.

Shri Guha hag brought to our notice
that when this question was agitated
and the demand for legislation was
Pressed, the reply given by the Gov-
ermment was that they were not going
to do it becausge it was unnecessary as
the Budgets are being passed by Pac-
ligment We 231 krnow what the
Buydget is. It is such a huge volume
tontaining several proposals and seve-
ra} other things in it that nobody
€lves proper thought to it. Though
the hon. Finance Minister does more
often give explanatory notes for
€Very item and though we do under-
stand them in our own way, still 1t
should not be presumed that since
the Budget is passed by the HMouse
¢Very 1tem of it has been looked intn
by the Members of Parliament and
the Members have given thought to
e8ch and every item. Such a presump-
tion and assumption on the part of the
Government 15 not fair  As a taxation
Proposal is being discussed in this
House, so also borrowings have to be
discussed in the House so that we
Moembers can understand what we are
£0ing to do, how much we are going
to borrow and how we are going to
utilise it. From this point of view,
Sir, 1 would respectfully say that it is
high time we bring in some legisia-
tion so that we can understand the
whole situation.

The other thing which 1 would like
to place before the House is in regard
10 the capacity to repay our loans. I
haye already stated at the initial stage
that for 1959-80 the total outstandings
are of the order of Rs. 4,821 crores.
How are we going to repay it This
Question has been exercizsing the minds
of Members of Parlisment, We all
know that when rupee debts ate
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there we float loans in the country
with a view to repay the earlier loans.

has been the modus operandi so
far as internal resources are concers-
ed. How are we going to pay the
foreign loans which are to the extent
<f Rs. 600 crores? That is a thing
which should exercise the mind of
every one of us. It has been suggest-
«d by the Public Accounts Committee
at one stage that Rs, 5 crores every
year should be funded so that every
time we could deduct the debt, but I
do not know how the Government in
thelr wisdom have rejected it saying
that this sum of Rs. 5 crores would
increase the revenue deficit and ult:-
wmately 1t has to be met by borrowing
or taxation I am not able to under-
stand the way m which they are
going to repay 1t It 1s quite true that
at cvery stage we have to resort to
taxation to reduce our debt, But
there 1» one thing If the internal
loan position is like that, how are we
gomng to pay back the foreign loans
We all know that we have to pay
something to West Germany. We
have already asked them for deferred
pavments to be made by us and they
have been kind cnough to agree to
that Therefore, whenever we evolve
any loan polcy, Government has to
take into considcration not only the
productive capacity of the country but
al'o the export surplus. We have not
been doing all these things We have
anly been borrowing money to the
extent of Rs 4,821 crores

We have given to the States as loans
and advances money to the tune of
about Rs, 2,100 crores We do not
know whether we are going to get
back that money or not We know
the case of D.VC, how the matter has
Deen carried on from State to State
and how the implications connected
with D V.C. have not been carried out.
After all, the Siates have bdorrowed
money. If there is any irregularity
even in the administraton of
financial matters the Centre can cer-
tainly issue a proclamation, as they
have done in Kerals, to remedy the
financial irregulsrities in that part of
the country. Therefore, I would say,
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it is but natmal that some thought
must be given to this aspect.

The next pont which 1 would Like
to state before the House is with
regard to the use of the loans. The
Mover of the Motion has stated how
on non-productive purposes the money
which has been borrowed from foreign
countries has beeh put through. In
the Explanatory Note of 1957-88 1
find that uncovered debt—that means,
that portion of the puBlic debt whick
is not covered by real assets—was
Rs 776 crores—-that was up to 3lst
March, 1958. It is expected to reach
about Rs. 1000 crores by end of 1960.
In the period of two years the differ-
ence between Rs 775 crores and
Rs 1000 crores

Shri A. C. Guba: Rs 1100 crores

Shri N. R, Muniswamy: I am only
referring to the period from 1958 to
1960 ¥rom the Explanatory Note I
find that it will be about Rs. 1001
crores, and therefore the difference
would be Rs. 226 crores This amount
has been and will be spent on unpro-
ductive purposes. When we take a
loan from a foreign country we must
utthse it in such purposes as would
enable us to take money out of them.
The cifference that I find is one of
having spent money on unproductive
purposes Any orthodox financier or
a man well versed in public finance
and fiscal policy would take serious
objection to such sort of investments
of money on things from which we
get no income at all. From the report
1 find that there are huge buildings
which have been comstructed. From
these buildings we are not going to
get any money. Barring those things,
there is still some money which has
been spent on unproductive purposes.
During these two Plan periods it may
even go, as I seid, to Rs. 1000 crores.
This is an aspect which Parliament
should take into account before
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acquiescing™to the borrowing pro-
gramme formulated by the Govern-
ment and indicated in the Budget
papers.

All these questions cannot be dis-
posed of so easily as we think. I find
there is much pressure on maintaining
statug Qquo, so that we have to main-
tain some sort of secrecy also, as we
have in mulitary purposes, with regard
to financial purposes. So far as
finances are concerned, everyone has
to know how much we borrow, and
how much we spend. Therefore, if it
is not possible for Government to
bring in a legislation within the fore-
seeable period, during the next year
or two, under article 292 of the Cons-
titution, I can only suggest that
temporanly the Government should
appoint a committee, or the Members
of Parliament can form themselves
into a committec and the Government
can appoint tham, to go into the ques-
tion as to the borrowing power of the
Government and also the implications
thereof. After ieferring the matter
to the Parliamentary Committee, they
would go into the question as fully
as they can, as they do when they
are dealing with taxation proposals
When a report ic given by that com-
mittee, on that report discussion can
take place in the House, when we will
understand the ways and means posi-
tion of the Government

Therefore, I would say that it is
better if article 292 is not invoked or
resorted at the earlier stage I am
sure the hon Finance Minister will
take upon himself at least the res-
ponsibility of fixing up some com-
mittee of Members of Parliament to
go into this question of borrowing
with its full implications together
with the productive capacity and
export surplus that is available in
the country. When they go into those
things as envisaged in the Budget
that is to come, which will be placed
before them, they will be able to mo
ntn the question threadbare as they
do in the case of taxation proposals,
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and we will be able to give our
approval to their recommendations
That committee should place a report
giving their suggestions to this House
and this House should be given an
opportunity to discuss all aspects of
the matter threadbare and also go
mnto the question of ways and means
of this Government.

Sir, may I take some more time?

Mr. Deputy-Speaker: Not today.
Does he wish to continue next time,
or does he want to finish today? It
he can finish in another two or three
minutes, he may go on.

Shri N. R. Muniswamy: I will fimsh
1n another three minutes.

In this Explanatory Memorandum,
Sir, I find that there are two other
items Theie 15 an item of loans and
advances to variou< States to the tune
of Rs 2400 crores In that, as Shri
Guha "ias said, also comes as a
separate item a debt of Rs 300 crores
from Pakistan These two items
alone cover Rs 2700 crores We are
not gumng to gct a single pre  from
Pakistan, whatever might be the con-
clu'.ons that have been reached
between the Finance Ministers of
these two countries The real truth
of it is yet ‘v come before us So
far as Pakistan is concerned, we have
been seeing that every time they
make a provision towards discharge of
these loans, every year there 13 some
mention of it in their Budget, but
nothing comes out of it. Actually,
even that has been stopped now, I am
told, m their own Budget.

As regards the provision, which my
hon. friend, Shri Morarka, has besn
saying would serve no useful pur-
pose, for fixing a factual limit for
Government to borrow money, in the
whole world, in almost all the Com-
monwealth countries and other
coun‘ries including Canada, UBA,
Ceylon, Australia and others, there is
a provision with regard to the borrow-
ing power and though the powsr resis
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with the Government it is ultimately
the Parllament which is to sanction
or not sanction. Already, article
192 of the Constitution lays down
the power of the Union Govern-
ment in regard to  borrowing.
That provision was copied from
the Constitution of other coun-
tries when we framed our Constitu-
tion. 8o, when other Constitut.ons
have framed a provision Like that and
have fixed 8 maximum and minimum
—nobody can go this way or that
way—and it has been circumscribed
by the maximum and mm.mum, and
since we have copied the provision
from the Constitutions of Canada, the
United States of America, the United
Kingdom and other countries, having
followed them, in this matter, 1t 1s
but fair that we should have some
such law in our statute-book so that
everybody will have an opportunity
to know our pos:tion

With these words, I support the
regolution

Mr Deputy.Speaker: The disius.
slon will continue tomorrow

1431 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU.
TIONS

Forrvy-miGHTHR Rrrort

Bardar A, 8. Saigal (Janjzir) I beg
» move:

“That ths House agrees with
the Forty-eighth Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 25th August,
199"

(Amendment) Bill
Mr. Deputy-Speaker: The question
18

“That thss House agrees with
the Forty-eighth Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 25th August,
1859.”

The motion was adopted.

TRANSPORT CO-ORDINATION
BILL*

Shri Jhulan Sinha (Siwan) I beg
to move for leave to introduce a
Bill to provide for co-ord nation of
the various transport systems mn the
country and for matters connected
therewith

Mr. Deputy-Speaker: The guestion
18

“That leave be granted to intro-
duce a Bill to provide for co-
ordination of the varmous trans-
port systems in the country and
for matters connected therewith”

Ths motion was adopted.

Shri Jhulan Sinha: I introduce the
Bill

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL®* (AMENDMENT
OF SECTION 3)

Shri Ram Krishan Gupta (Mahen-
dragarh): 1 beg to move for leave to
mntroduce a Bill further to amend the
Industrial Disputes Act, 1957

Mr Deputy-Speaker: The gquestion
18

“That leave be granted to intro-
duce a Bill further to amend the
Industrial Disputes Act, 1947™.

The motion was adopted

Shri Ram Krishan Gupta: I intro.
duce the B1

-

*Published in the Gazette cf Indis Extrsordmary, Part I—Section 3,

dated 28-8-99.
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CO-OPERATIVE SOCIETIES (FOR
UNION TERRITORIES) BILL¢*

o wafw fag vl () ¢
Iy Agew, & weT ¥ dwarq
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"Hr Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill to consolidate and
amend the law relating to co-ope-
rative societies for the Union
Territories”

The motion was adopted

sty fog wdtfear @ g fardae
ST e

14.34 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL (OMIS-
SION OF SECTIONS 107, 109
AND 110 AND AMENDMENT

OF SECTION 161)—Contd.

Mr Deputy.Speaker: The House
will now resume further discussion
of the motion for consideration of the
Code of Criminal Procedure (Amend-
ment) Bill, moved by Shr1 Jagdish
Awasth:y on the 14th August, 1939
Out of 2 hours allotted for the dis-
cussion of the Bill, 1 hour and 58
minutes have already been taken up
on the 14th August, 1859, and two
minutes are now available for its
further consideration, today.

Shri Datar is to continue his speech,

Cods of 4m2
Criminal Procedere
(Amendment) Bill

Shri Braj Raj Siogh (Firozabad):
May I point out that the other day,
;rhﬂe the hon. Minister was speak-
ng—

Shri Datar: I myself was going fo
make a reference to it

Shri Braj Raj Singh: Not a mere
reference; he must apologise for it

Mr, Deputy.Speaker: Let the Min.
mster have his say After that if the
hon Member 15 not satisfled, and #
he wants to say something, he might
say it then

Shri Braj Raj Singh: Repeatedly he
stuck to the point that Shrl Jagdish
Awasth: had tried to—

Mr. Deputy-Speaker: The hon
Minister says that he 15 going to refer
to it

Shri Braj Raj Singh: It 15 not a
matter of reference It 1s a very seri-
ous thng He must apologise uncon-
ditionally

Mr. Deputy-Speaker: If he does not
apologise, then what happens?

Sbri Braj Raj Singh: Then 1t i all
right

Mr. Deputv-Speaker: Let us listen
to the hon Minister first

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
Had the hon Member allowed me to
speak, I would have referred to it in
a few minutes 1 would have made
the position very clear Now, I am
sorry that my reference was wrong.
There was no derogatory reference
bv the hon Member to the Constitu-
tutson

Mr Deputy-Speaker: Is the bhon.
Member satisfled?

Shri Datar: There was some ins.
tance relating to the Code of Criminal
Procedure, etc I am not going %o

*Published in the Gazetie of India Extraordinary Part II—Section &

«dated 28-3-59
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vefer to it.  So far as the reference
i question is concerncd, 1t was en-
trcely wrong. I am withdrawing that
reference. That satisfies the  hon.
Member. 1 hope.

Shri Braj Raj Singh: He zaid twice
that “I am very happy that this
51 1) L RPp 7 ete.

Mr. Deputy-Speaker: Twice he has
zai¢ that he was wrong,

Shri Braj Raj Singh: He said, 1
wie almost amused to find that this
tim¢ the hon. Member has started
swearing by the Constitution in the
SCNSE. L. > He was then interrupted.
It scems as if he has never sworn by
the Constitution.

Mr. Depuiy-Speaker: What does
the hon. Member desire now?

Shri Braj Raj Singh: He said: If
I remember covrectly, my hon. friend
wanted to burn a copy of the Consti-
mation”—a portion of the copy of the
‘Constitution here. in this House. He
ai¢  fuarther. I  remember and

speak guite correctly that
ne was stopped when he made certain
references. ... . “  He wanted to say.
“‘the Constitution™ but he was inter-
rupted.

T
i

i#ly point is that it is not enough to
say now that he withdraws his re-
mearks.  Such remarks shouwld have
never been made by him in this
Houre. This is a very serious thing.
It is sacrilege to say that a Member
wanted to burn a copy of the Consti-
tution. He¢ must apologise uncondi-
tionally and must show the largest
amount of regret.

Mr. Deputy-Speaker: 1 agree that it
is w serious matter. There is no doubt
about it. But T do nnt know what other
method can be adopted. He has said.
“1 withdraw it. I am sorry for it.” Is
it not enough apology? What else can
an hon. Member demand of him in
this House. Hc has said that he was
sorvy that that statement was incorrect.
He said he is withdrawing it. So, if
the: hon. Member is not satisfied what
else can we do? When the Minister
says that he is sorry for it, “I with-
draw it and I was wrong”, then I do
net think there is anything left.

192 LSD—6.
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Shri Easwara Iyer (Trivandrum):
We take it as an apology.

Shri Datar: Mayv I add one thing?

Mr. Deputy-Speaker: I  would
request the hon. Minister not to refer
to it but to continue his speech.

Shri Datar: Now, so far as the
main points vregarding this Bill are
concerned, I was pointing out that it
would not be possible for Government
to accept such a Bill of a  sweeping
character. What the hon. Member
wants is the deletion of sections 107,
109 and 110 from the Code of Crimi-
nal Procedure. As regards this aspect,
in the Bill itself, portions of sections
107, 109 and 110 have been added. I
woltld not go into the details.

Soction 107 is of a general nature.
“Any person is likely to  commit a
breach of the peace or disturb the
public tranquillity. Therefore, such a
provision of a preventive nature is
absoluiely essential. It is not confined
10 any class of persons. A number of
hon. Members here spoke about what
they called the abuse of the powers
under sections 107, 109 and 110. May
1 point out that these preventive pro-
visions are of a general nature and for
the purpose of maintaining law and
order Government or the magistrates
must have power to check the doing
of certain acts before they are done.
So, they are what are known as pre-
ventive sections of the Code of Crimi-
nal Procedure. Under the  circum-
stances, especially when they cannot
apply to a particular class of persons
unless by their possible acts which
come within the mischief of that parti-
cular section, what is the purpose of
this Bill? This aspect may kindly be
noted. If there is a likelihood of a
breach of the peace or disturbance of
public transquility, I hope my hon.
friend would agree that breach of the
peace or a disturbance of public
tranquillity is a thing which has to be
avoided and which has to be nipped in
the bud as early as possible.

I pass on to the next two sections to
which the hon. Member referred.
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Section 108 says: “ any person 1s
taking precautions with a view to

committing any offence "  The
offences are defined in the Indian
Penal Code and the prosecution in such
a case has to prove that a person is
trying to take precautions, for instance,
by hiding hiy presence—that 18 one of
the things provided—with a view to
commutting any offence, if any such
conduct 15 found on the part of any
particular person, that person will
have to be proceeded against with a
view to prevent his committing an
offence. Prevention of an offence 1s far
more important than allowing the
offence to be commutted The words
“for committing any offence” may
kaindly be noted

Section 110 deals with habitual
classes of offenders It has been
stated here ‘by habit a robber
house-breaker thief or forger
This section does not deal with
the cases referred to by hon
Members There are unfortunately in
every society members who are of an
anti-social character, who want fo
the purpose of self-aggrandizement, to
do certain acts by way of robbery
house-breaking, theft or forgery The
words used are “by habit” That
means not & single act, but a course of
acts, that 1s absolutely essential The
words have been repeated in sub-sec
tion {b)—"by habit a receiver of stolen
property” When a man 13 a habitual
receiver of stolen property he is as
bad or even worse than one who actu
ally commits theft So, when it is
found that a man 13 habitually carry
g on these things certain preventive
actions have {o be taken Sub-section
{¢) says “habitually protects or harbo
urs thieves or aids 1n the concealment
or disposal of stolen property” So
1 every sub-section there i1s the word
“habitually” or ‘by habit” Sub-sec
tion (d) says “habitually commaits, or
attempts to commat, or abets the com
mission of, offences involving a breach
of the peace” There might be persons
who might be dangerous and despe-
rate, so as to render their being at
large without security hazardous to the
cammunity
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Hon. Members referred to cariain
Cuses. Had they given particular
Teference, I would have looked into
them, certainly with a view to see whe-
ther there was any abuse at all. In any
Cige, even apart from my looking into
the cases, there are in such cases fur-
ther remedies open to the person con-
cerned The remedy would be by way
O! an appeal An appeal has been
Shecifically provided so far as most of
these provisions sre concerned

Shri Narayanankutty Menon (Muk-
andapuram) There 1s no remedy
Ayainst misuse at all

Sk Datar. 22 i not sufRcrent mere-
Iv to put it in a geners! way.

Shri Narayanankutty Menon. I point-
(q out to him the particular case
Where a man’'s security has been asked
for, he executes an interim bond and
the case proceeds After a year, the
the whole secunity becomes infructu-
Oys and he 13 discharged, because there
1S no evidence What 15 the remedy
for that man against the harm done to
him?

Shn Datar. The hon Member refers
to these cascs m a general way
If he gives me full details I am
Prepared to look into 1t

Shri Khushwaqt Rai (Kheri) What
“an you do”

Shri Datar To the eatent that s
Nécessary, administrative action can
alsp be taken

Shri Braj Raj Bingh The Minuster
dsked for specific refirence My
riend, Shri Prabhu Narayan Singh
Mentioned his specific case While he
Was 1n Banaras, he was challenged
Uhder section 117 Cr PC only with &
View to preventing him from taking
Part 1n political actvities So many
Assembly Members of UP were
challenged under section 117,
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Shri Datar: Hon Members are
bninging out certain cases  Here we
are concerned only with what can be

stated to be the leguslative aspect of
this matter
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Shri Ehushwagt Ral: What about

your offer to enquire” (Interrup-
tons)
Mr. Deputy-Speaker If it 18 the

desire of hon Members that I should
ask the Minister to sit down, [ will do
that Should he continuc or not?

Shrl Khushwaqt Ral
tinue with the offer

Mr. Deputy-Speaker: He has to
say whatever the hon Members
desire?

Let him con-

Some Hon. Mambers: No, Sir.

Shri Datar: The particular types of
cases referred to hy hon Members are
in connection with certain agitation or
agitations They have not made re-
reference to other normal ordinary
cases where certain offences of a seri-
ous and reprehenstble natuwi e are likely
to be committed 1 understand their
reference to certain cases which for
facility of reference we shall call “pol-
tical cases’ But 50 far as the general
trend of such offences or possible
offences 18 concerned, Government
must be armed with authonty to take
preventive action agamnst such anti-
«ocial people I hope the hon Member
agrees so far as this 1s concerned

Regarding the provisions of the Bulil,
he wants sections 107, 109 and 110 to
be completely removed from the Cri-
munal Procedure Code He wll
kindly contemplate the dangerous
posaubilities if such sections are come~
mitted altogether 1 would submut
that the Bill 1s more sweepmg in 1its
nature than what the hon Member
has 1n view

In respect of cases which mught be
called political cases, naturally
two things have to be noted
One thing is that the agitation, pubhc
agitation or whatever it 1s, has to be
carried on so as to avoid a breach of
the peace or distrubance to public
tranquillity In such cases, apart from
other things which they have in view,
action can be taken only provided
there 1s the possibility in the case of
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such political agitation, of its getting
aut of control I would appeal to hon
Members here that we are not sitting
here as party members or anything
like that 1 am appealing to the hon
Members to understang this particular

aspect

It 1s true that whenever there are
certain public questions, 1t ought to be
open to the party that 1s aggrieved
with the policy that the Government
follows to express 1ts views unequivo-
cally That 1s understandable But
they should also take care to see that
if they carry on an agitation, if they
are hoiding certain demonstrations
witici are iitely 1o go deyona’ ule
Iimuts of control—I am purposely
underlining this express—then Govern-
ment will have to step in for the
purpose of protecting the peace, or
avoiding a disturbance to public tran
quaillity It 1s 1n such cases that diffi-
culties arise 1 understand that there
are often times questions on which
certain parties hold very strong views
But while hc'd 2y strong views and
having certain demonstrations 1n con
templation ‘hey should also conside:
the possibility of such demonstrations
getting out of control, and only when
there 18 such a reasonable possibility
—1 am prepared to put that specifical
ly herc—that the Government as the
protector of law and order, will have
to step 1n Often times, when such
agitations are being carnied on, we
talk m terms which aie pot necessarilv
temperat¢, often times we speak on
occasions m a spint of exctement,
and such excitement or such inflam-
mable speeches are likely to have &
worse effect and in some cases—] am
not here referring to any particular
sort of agitation—what 1s spoken of
amounts almost to, say, deflance of
the orders or disturbance of public
tranquillity In such cases, the hon
Members are aware that carrying on
the agitation

Mr. Deputy-Speaker: 1f I muy inter-
vene, there 1s one thing The hon
Members on this side have argued that
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these sections have been abused, their
application has not been on proper
occasions and the hon Ministet is
uwrguing what the intention or the
objective of the legislation is There-
fore, these two are the extremes Hon.
Members wanted to know whether in
the admmistration or application of the
section, as has been done by the exe-
cutive, we can formulate any safe-
guards so that they may not be abused,
as has been done in the past

Shri M. C Jain (Kaithal) It is the
experience of not only the Opposition
but ours also

Shm Datar: I am pointing out the
possibihities of the Government being
tompelled to take action That 1s the
reason why I made a reference to this
When the situation s likely to get out
of control, then some power must be
vested 1n the authorities to take
action That 15 one thing

Mr. Deputy-Speaker It would be
agreed that there are occasions when
actions und:1 these sections become
necessary and action has to be taken
It would also be agreed that there are
m2 v occasions when these have beer
ubusea and so thair 1« an appiehen-
~ion

Shri Datar
sions 1 would rathe:
sOmt occasions

Thert are <ome occa-
use the term

Shri P. N Singh They used to
¢heck even the normal political acti-
ity

Shr1 Datar So far as the first part
is conccrned, I have made 1t clear So
far as the second part 1s concerned,
Whenever in the opinton of certamn
barties these are likely to be abused,
there are two remedies One 18 that
they can take up the matter to the
appellate authority, the matter can
be taken up even before the High
Court

An Hon Member: It remains pend-
1ng there for one year
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Me. Deputy-Speaker: He 15 coming
to that point

Shri Datar: So far as these cases are
concerned, where it has been proved by
the judiciary that there was an abuse
of authority, then what we do is this
In the case of proceedings under the
preventive sections, or whenever the
re are criminal cases, sessions cases etc
when the magistrate or the court, as
the case may be, feels that there has
been an abusc of the powers or there
has been harassment, then in that case
we look into the matter And in all
the cases m most of the States, so far
as we are concerned, we always take
account or cognizasnce of the adverse
remarks about the executive authority
TEAINES AR mveshiiaing  anthontes
etc and satisfy ourselves as to whe
ther those statements those judicial
statements have a real foundation m
any sense or whether they are made
¢ntirely m a casual manner And may
I tell the hon Members on both sides
that whenever it 1s found that any
police officer has acted 1n a manner
which 1s not covered by his authonty
then we take strong action against
him In some cases we proceed agrinst
him departmentally In other cases

Shri Jagdish Awasthh (Bilhaur)
Thev are generally put in other posts

Shri P N Singh In our State thev
are promoted

Mr Deputy-Speaker The hon
Member hall have another opportu
nity

Shri Datar In some cases we even
prosecute such officers when we find
that very serious inroads into the cn-
minal law have becn committed by
these officers

Shri Narayanankuity Menmon i
you can point out one instance where
@ police officer has taken action under
section 107 and you have prosecuted
him for msuse of authority we will
withdraw the Bill
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Shri Datar: It is not sufficient to
saY In a general way that thare has
been an abuse of authority

Shri Braj Raj Singh: In Mathura 14
socialists were going just to demons
trate before the Mimster They had
orlly expressed their intention te
aemonstrate before the Mimister Be-
fore the demonstration could take
place the police arrested them, put
them 1into the thana and everything
was done

Shri Datar My simple answer 1s
this If in view of the particular
sifuation there arc dangerous possibilh
yies behind this demonstration, then
action has to be taken All demons-
irations are not harmless All demon-
ratinns are nat necessarly mnacent.

Shri Braj Raj Siogh Only 14
p('op]e

Shri Datar Perhaps it 1s likely that
the leaders of the demonstration may
of mdy not contemplate it, but the
Government o1 the protectors of law
and authority have to contemplate
the possibiities of threat to public
peace  Therefore I would submit
th?t 1n such cases naturally Govern
ment will take care to see that legiti-
mate rights are not interfered with
put when such demonstrations have a
possibility of getting out of control i1n
a manner not necessarily contemplated
by the agitators or polhtical people
Government must have the authority
+0 take action

Then as I have pointed out, there 1s
an appellate authority and i appro-
psiate cases whenever the Judge ham
s¢lf or the magistrate, makes com-
wents, we take account of them and
we make further enquries gnd we
either place him for a departmental
eAQuIry or, in a case where the ewn1
dence 1s suficient, we even prosecute
such officer But may I tell you that
wich nstances are not many  There
rught be some tnstance here or there
slso, all State Governments are fully
seized of this question They are anxi-
ous to see that the police administra-
tion is as efficient as possible There-
fore whenever there are such resl
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mnstances, we shall surely look into
those matters Then, us this is a sub-
ject which concerns all State Govern-
ments, action has naturally to be
taken by the State Governments We
came 1nto the picture only when it is
a concurrent subject So, the views
of the State Governments also have
to be taken into account

But we find that the hon Member's
proposals are of such a sweeping
character that there can be no possi-
bility of any State Government agree-
mg to the principle of the hon Mem-
ber's proposals It 1s for these reasons
that I have to oppose this Bill

15 hrs,

Shri Braj Raj Singh Is the hon
Munister prepared to at least wassure
this much that this section 107(17)
will not be applied to suppress polita
cal agitations, that 1t will not be
applied to arrest political leaders of
different parties from their houses and
from their offices and that it will not
be left to the police officer or to the
sub-divisional magistrate to judge
whether breach of peace 1s to take
place if the man is not arrested”?

Mr. Deputy.Speaker Should the
Sub-Inspector on the spot write to the
hon Home Mister to tell him whe
ther

Shri Braj Baj Singh 1 um saying
about only political agitations

Mr. Deputy-Speaker It wouid be
judged on the spot I agree with hum
that there are really possibilities of
abuse Abuses have taken place I do
mot rule 1t out I know of those cases
and I agree with him  But how can we
remedy it here? Thut 13 the question
that bas to be seen The hon Mins-
ter says that simple deletion of this
section is taking the other extreme

Shri Narayanankutty Menon: What
sbout section 1817 There 1s another
part of the Bill about which he has
not said anything

AUGUST 28, 1989  Crinwnal Procedure 4924

(Ammdment) Bilt

Shri Datar: 1 am obliged to the
hon Member

So far as section 181 is concerned,
it deals with the statements or the
collection of evidence  Under the
amended Code of Criminal Procedure,
Which was amended by this hon
House, it has been made clear that
80 far as the FIR and all other docu-
ments collected during investigation
ure concerned, copies thereof have to
be given to the opposite party Thisis
one of the most important and salutary
Provisions that have been introduced
through the last amending Bill, I be-
heve, of 1855 You will find
that within a few days after the case
has ‘been started, all the documents
will be made available 1o the opposite
party including the FIR In fact,
some of the State Governments have
been finding this particular provigion
of a highly difficult nature In the
sense that so many copies have to bde
prepared They have to establish a
special copying department Some of
the State Governments are not very
happy about 1t But for the purpose
of the point that the hon Member has
made, I pointed out that a copy of all
the statements under section 161
would be made available to the aceus-
ed Therefore there can be no possi~
bility of anv tampering with of either
the FIR o1 the other statements In
other cases also these statements and
FIR go to the magistrates My infor-
mation ig that as soon as a FIR is fil-
ed, copies thereof go to the magis-
trate

Shri Narayanankutty Memon: Sec-
tion 161 does not deal with FIR at all

Shri Datar: Actually we have got
our rules and according to these rutes
they are sent to the magistrates

Shri N Menem: 1
not know if it is your rule, but as
as the Criminal Procedure Code
concerned, section 161 does not deal
with FIR It deals with evidence re
corded during the course of Investige.
tion

O
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Shri Datar: In mmportant cases,
like in cognisable cases, coples are
sent to the DSP or the Supernten-
dent of Police as the case may be

Shri Narayanaokutty Menon: He
made a very wrong statement of law
There i3 no rule which makes it in-
cumbent upon the police officer inves
ugating the case to send a copy of
the case diary to the magistrate until
the stage of the filling of the charge
sheet 1s there The whole speech
made mn support of the amendment
was that the possibility of mususe dur-
mg investigations 15 there There 1s
no rule at all under which the Ins
pector should send a copy to the
magistrate

Shri Rami Reddy (Cuddapah)
‘When the remand report 1s sent to the
magistrate he must send the state-
ment

Shri Datar My point 1s

Raja Mahendra Pratap. [ want to
aosk the hon Minister one qQuestion
Can you add one more clause saying
that MPs and MLAs will never be
arrested 1n any case’

Mr Deputy-Speaker That would
lcad us to world federation then

Shn Datar What 1 have pomnted
out here 1s that whatever evidence i<
collected under section 1681 e¢tc copie~
thereof will be available to the accus
ed as early as possible before the
case actually starts That 1< the
greatest safeguard agamnst possible
tampering with of the documents
Cases of tampering with are extremely
few May I tell the House that such
cases are not manv? Sometmes

Pandit Thakur Das Bhargava (His-
sar) Tampering with always take:
place before the case goes to the court
Copies are supplhied in the court

Shri Datar: In the court, enquir)
13 made whether copies have been
recerved at the time when, for exam-
ple, a charge sheet is filed

BHADRA 8, 1881 (SAKA) Criminsl Procedure
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Panit Thakur Das Bhargava: A
copy 18 given when a person is chal-
jJaned At that time he gets a copy
but the tampering with takes pilace
before that

Shri Datar: Let my hon friend
state how many cases are there in his
long expenence in which such docu-
ments have been tampered with.
QOtherwise we speak more or less in a
manner that we think that there 1s
something

Mr Deputy-Speaker: The hon.
Munster should not address this ques-
tion to the lawyers They have
always been appeaning for the accus-
ed

Shri Datar. Here he 15 an hon.
Member of this court He 1s an advo-
cate for the whole country Therefore
I am quite confident that he will give
us a correct opmnion

There 1s one point that remailns
The contention was that the coples
should be sent to the district judge
1 think 1t 1s the sessions judge which
possibly he has in view So far as
that i1s concerned, 1t 1s not necessary
to do so 1in all cases Imagine that
he wants the evidence n all cases to
be sent to the sessions judge Now the
cases are morc than & lakb, or even
some lakhs in a number of cases The
district judge or the

Shri Narayanankuity Menon. One
lakh 1n one district?

Shri Datar No, no Whatever it is,
the number 1« cxtremely large

Shr1 Narayanankutty Meson. Ac-
cording to your own statemént the
maximum 1n a district court comes {0
verv few cases and not lakhs

Shri Datar He wants all these
cases to be sent to the distnict judge,
even whether they come to the district
judge or not Let the hon. Member
understand its wide_mplications He
wants
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Shri Narayanankutty Menon: We
expect a reasonable reply at least, if
the Government is not accepting it.

Mr. Deputy-Speaker: He is reply-

ing. Whether it is reasonable or not

Shri Datar:
see clause 3.

Let the hon, House

“A copy of the police diary, the
information recorded under sec-
tion 154 and 155 and the state-
ments recorded under sub-sec-
tion (3) of that section shall be
sent to the district judge.”

That means that they have to be sent
in all possible cases and not oanly in
those cases which are finally to go to
the sessions judge. The hon. Mover
has not limited the provisions of his
Bill to any particular class. In all
cases, even if it might be a petty
case . . . .

Shri Narayanankutty Menon: With-
in the jurisdietion of that court.

Shri Datar: Even that he has not
said. My objection is more fundamen-
tal. 'So far as the sessions judge is
concerned, he is a judicial officer, he
already has a lot of work and it would
not be necessary, neither would it be
desirable, to gend all these papers to
the sessions judge as it is. Now if the
copies are given at an earlier stage
to the accuseq that would serve the
purpose that he has in view.

Shri Braj Raj Singh: Are you pre-
pared to send them to the magistrate?

"PMr. Deputy-Speaker: Shri Awasthi:
I hope he will be very brief now.

Pandit Thakur Das Bhargava: A
question was asked of me by my hon.
friend. Will you allow me to answer
that?

Mr. Deputy-Speaker: The answer
is not wanted now perhaps.
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Pandit Thakur Das Bhargava: If he
does not want it, it is a different mat-
ter. But if he wants it I will be ready
to give it.

Shri Braj Raj Singh: Let it come.
We shall be very much enlightened.

=T ST WAL | SYTHA AIRT
ST 77 #g fadas qqq & gy gulay
fear § <A AF ag W & A ®
FAA GETH T J °E Lo, {08, L2e
F @ HT faar s My T SR
g amad $T fear st | gy qTrae
7 &€ A FEQT T 74T faar sway
T 17 W SAEY GeuaTE Far g o AR
giga 7 faq q®l & = 9039
fagas &1 fadw fear & awaar g
fr ag a% Q& o% § it f5 @aq™ mw
¥ 9uM ¥ Jdf® gw g I w
7| WE, 9% BN g4w ®! o AL
T & | 39 T & 7T qHET A
[qA WA F A7 T8 F47 o AT GATT
qEA G Lo WT o8 #F fagw
FF T FAT A8 FiAT (a7 faw g7
gEuanr gal gr ar fafsmg w1 ¥
0 37 9% fagw &3 i sEaE
#LT | Fiwa 7 Fear 7gar g faoalk
AT AR 2T TF I THE31 ¥R
aid feaq f5 gfwa § 200 o0 208
TR T gEUAW R gr a1 7 T9-
Aar g f& 9adr segr gaAv Al grir
f& a7 98 Ty 34 I F7 &
TE AEM WL JAFT waq TAH 3EL
FH T3 FLIAISIT | AT ATFE |
AT AF( AV B wF F wegy TF AAAT
& AT 3| T a1 7 faeqa AR
FIET & A1 ¥77 549 73 fadza & (2 3
59% faq v st afafy frgsa 53 9%
g gHig & AT grERE A
W FiZ F1 F57 &1 A B R w2
AT IH 7 39 41T &7 990 A F




4939 Code of

weeney wefey & gy ¥ dwr g foad
LR W W Lo, ol WYX R0 W
ey geatr gt § W ag IE
T § g0 arawrdt xuzst v ax
i wgea B @ arr & fame g
arqm B v of g e g AN § e
T8t 1y ag § fn g1 TEeA) w7 fqEd
tR &gt qfeer R Wrex At g7 gegaw
feqrd o

w %t wxm & gz A% fay fx
warg gaw fe Qdr O & difeq @
TN GE R GES K7 FAT WG AT
firsmimgar da MR Ay
7wt § fea agr e g € 1 W
Nard afr d af ¥HA a7 7w
adr wrt fn o =wfew €1 fa ord
o1 AT § IR TR /T A AOA T
N ET A A AT ag wg T & fa
3% aufrd 1 fr w1 T qdr & 3AE
afx TR JTTAT AR W7 TAT X AW
frfafmr s g AMAY ga {7 & aam
azd M wE fragn i g fa
ZHT R0 WX Yok grATRE w91 TBY
§ »fym srn @ w0 A 3 Fam
JTR FXI1TT A7 &1 ¥ &, TR wE
wwqwr Eom & ST weot €7 g
o DR 4 IATY 4@ AT 7§ 1 gWaAT
wawa 4% ga fa for sgow &1 A%
sire fam mifer wa g v mnar |
a4 € QAT ®7 wadvT feqr wrar §
il 77T § FE WAy 421 A &
oragrT F w3y £ fw g4 fogd oo
it § way v ® fow sd Ay
a7 A FTAY ¥ g w4 way
nar §, Ay Ig@ g grn A fammd
TAT ( §W T § F 99 s fas
r @ e 3 wwr fe qfea g
oy, fof WNT v AT IFI WMWH
i qr e feqr a@r wr &
sPqe & faanfter wgea § Wit Ara

BHADRA 6, 1881 (SAKA) Criminal Procedure 4930-

(Amendment) Bill

nE §T Uw FE TwT § ogr o1 fr
™y A a)At F wagr § fawd
g o7 vhfsn gf & ot frad
12 a Tt & e adl gd v o1 wANA AR
fo ¥ qTOTeY &7 sqraa v HF g
ft et A e 7 1fg  Er g g
zak ag W frg & arar & fe wreer
g S saradra arfea g & 1 gm
AN f& wATs qzmq 7wt o v
AT AME I7 IET L09 W 70T AFY
frear T AT AT 77T QT ¢ T G A
Fr1 o Sfea q9T g 4 E. fa sw
5¥ g8 N A FrE g7 TOOTAY
*r guaifmar At fag =z 1 g
wafe gw 2T @ fa A WY F €T 200
N7 2o THENI F AR WA oW
wlAar agdy a1 7 £ ) AT Aw AR
Y A IA7AT fa W g A AFY
&M% AT 2§ AT w0y gréT ANr P
ATanT |

T I F ag W wgr i AT aler
G o0y WYT 208 F WYy feeq v
i W afz 1z anaw £ f& Et
w7 JrIA far wur & A\ 4@ Aoy
At T faqw qaa 12 7 adw §7
a1 Hfaa F qar wmar g e faw
AT F 03 BT Q0 % ATGET AT
& w3l T l@rwA § AR &
feadc qeaZa aq1 & < fr JsAHE
g O 3T @I E T am AT
oy oy A F AAT D AT NS E
Ty g1 wgar g v £ f oAz wdiw
A T AT

a3 Y wa1 v f qisfaas wife-
= frge w7 fad o € W7 o S
7v qferm # wqrEd svr § Ol
TETAY WY FAT QY T AT B
£ A qfefaas wmifens et 4% wr
q%8 § Wi qrafa @ ey AT
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gfas @ § W % I T IO S
* 9 gea § ag fedl 22w A W
@ & ag e 1 e s FEgE A
TW {oo, Yol ®IT 1YY #1 agA
@ =rw dar o3 dY qar AN 9
gferw qra sedA fear ST e
w3 JTIN FAS 5 I ) gfm
T T w7y g § W g /Wy
feelt a3 gfeaeds & st T § a2
w 8@ & f& Jw a7 &t SR AT
oF QT A ;N § WK 0w g § e
$ gwar Wi A ¥ v s qar €0
g & oy we § 9 T WRoW
I e @ WM ANEw ag T
wez gfe ¥ g 4% IR W {1
R 19 TRET w7 o A 9% qEET
st 7 A wfafrwr wy arveftg axe
& ofre wnie qret ¥ ofy weredt & o

woft A 3wt 7y W fe
tou, tod WX 1te WL AgY Gt &t
U R Y W age waredr $y
arvarft &Y & #ger wrgAT g P 5 ey
w1 wam g @ € fer i s,
W 1 W@ { 1 § www g e W
AR AW & wresT WY ywear fear
Frq A AT AW AT F o, I FWIT
AT Low W Lo HTITHY & WA
¥ 7 ¥ gF w F awwan g fe e
A9 ¥y AR & A QAT ar wrewr
A1 g1 v f feed faone s
WA FAAgA AN T a2 @ §
fet A aA vy @I N amagdfe
/9T ¥ g gt T 5w F ok
@ | g WA WA F T AT
&1 fomgr f S W gewgeT gar
# e a=<gr wfga « ¥ @ 7
fafram wa § f& wa 7% gfew & gure
AE AT § T A% WY 5T KAV w7
T T ETF ATT B A ) w5
%A | FAfd T WY AW F Iy
# o oo § A quf e  a feeem
ZFTaY ¥ g1 Afad ar fose woedr gfe
w1 5w Afag

o gfem wYT ag ST &1 FRTETIT
rare a1 it § o< grenfe wrw o
vy gu R A @ o e W
ot gfe ) et o § s
1T & Ty W w3 fw g oy genet
w1 qft eeiwre w7, e €| qufed
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{09, tot ®l* 15¢ THMT & W
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atrrma A @t ate @ 6 g9
FTAAT O IHEY OF AT ¥ oy WA
*Ch za {xar § 1 Iy wgw e € e
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JE TET I T § | 6 SHIE) T
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qA wiaw ¥ Fave for § 1 F w0
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¢ o ferwr e gatea & A awean
¢t rr 1 a7 Ty § fe o safe
forerwr Fos T wrko we § A aw
a6t v SawY gfem qwx G & W
o F Ry @ & wafad & g g
fs pw et srwear ) ang faed ofem
RN foié oo s § Iw o wir
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fat frfews wq @ Twd ok mowy o
gt | ooft gfere ¥, 4 ot dare el
£ 1 % wrdy wrt ¥ g €, o e
fefegaz wfaedz ¥ agt et § i g
vt gfwg gufcadis & agt aefv ¢ o
st ag 2w e § f fin g qrofwgfen
twwtmﬁimgﬁwqmﬁm
e o g wh § @ @ 9w 9%
foraelt arlta F TR W § 1 3k
ey  wfafafs g O 4 6 ag
qY qg ATaTEAT Ag) g wwedt 6 gfere
(¥ TG ¥ Yadhuw W fafer off
T awd | qefed o s g e oy
YR ¢ fear Qg 1 T w0 fawd
§ agg arw grn WX @ gfw S
¥ YA T § I X gH WEW
Jm w1 § el e f fe WY
fadgs &7 v fem § 9@ 97 Wz
mafivar & ang fasre s Wi 9w
AT R @ AT q5q qg JW«H
f 7z Wi & fod ooy i d vy
w9t g wrr ggr wiawrr ¥ waw
AT R FEET T AR qwT &3
£ Iu wER ag 9§ av

Mr. Deputy-Speaker: The question
18
‘“That the Bill further to amend
the Code of Crimunal Procedure,
1898, be taken into considera-
tion”

The motion was negatived

15.09 hrs

STATES REORGANISATION
(AMENDMENT) BILL
t{Amendment of Section 51)

Shri Easwara lyer (Tnvandrum):
Mr Deputy-Speaker. 1 beg to move:

“That the Bill further to amend

the States Reorganisation Act,
1956, be taken into consideration.”

By this Bill, I seek a clarification of
section 81 of the States Reorganisation
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Act of 19868 which relates to the seat
of the High Courts. Section 51 of the
States Reorganisation Act consists of
three parts The first sub-section
deals with the principal seat of the
High Court n a newly established
State or a new State within the mean-
ing of the States Reorganisation Act
Sub-section 2 of section 81 of the
States Reorganisation Act provides
for the establishment of a permanent
bench or benches by the President in
consultation with the Governor or the
Chief Justice of the High Court. Sub-
section 3 deals with what I may term
m common parlance as a Circuit
Bench, which could be established by
the Chief Justice in consultation with
the Governor of the State

In order that the House may under-
stand the circumstances that led to
the introduction of this Bili by me, 1
must take it to a consideration of the
existence of a High Court in the aity
of Trivandrum Prior to the integra-
tion of the princely States of Tranvan-
core and Cochin, a High Court was
functioning in the Trivandrum ity
for a pretty long period of over
hundred years When due to political
exigencies, the Travancore and Cochin
States were integrated, the High
Court's seat was transferred to Erna-
kulam But public opmnion at Triven
drum and other places was so extreme
and sp strong that a non-official Ball
was introduced in the legslature of
the erstwhile Travancore-Cochin
State for the re-establishment of a
Bench of the High Court at Trivan-

15,22 hrs

[PANDIT TRAKUR DAs BHARGAVA in the
Chair}

drum The force of public opml;n
behind that Bill was understood by
the then Congress Mimstry And
since the establishment of a High
Court came within the purview of the
Central legislature, that is, the Parlia-
ment, an assurance was given on the
floor of the State legislature that suit-
sble measures would be adopted for
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the immediate establishment of a
High Court Bench at Trivandrum,

Subsequently, a Bill was introduced
by the then Home Minister, Dr Katju,
for the establishment of a Bench of
the High Court at Trivandrum, and it
emerged from this House as Act 38 of
1958 The question was raised while
that Bill was being introduced here
whether the introduction of that Bill
had been necessitated on account of
pohitical considerations. The then
Home Mmister assured the House that
it was not out of any political con-
sideration, but it was because of his
intention that justice must be cheap
and mayt be made 2veileble chHesp 10
the common man, and, therefore, he
would welcome the establishment of
more than one Bench at different
places 1n a particular State Act 38
of 1953 was passed, and 1t provided for
the estublishment of a Bench of the
High Court at Trivandrum in the
following words

‘Such judges of the Hugh Court
of Travancore-Cochin not exceed-
ing three in number as may from
time to time be nominated by the
Chief Justice shall sit at Trivan-
drum and exercise in respect of
cases ansing in the district of
Trivandrum the jurisdiction con-
fered by this Act on a single judge
vr a division bench of two judges
as the Chief Justicie mav deter
mine "

So, 1In pursuance of this Act 38 of
1953, a Bench of the High Court of the
Travancore-Cochin State was eslab-
nshed on 14th June, 1954 at Tnvan-
drum and 1t continued to function till
ist November, 1056 when the States
Reorganisation Act came into force

This House may now reelise the
force of the public opinion behind the
establishment of a permanent Bench
at Trivandrum, and it was in pursu-
ance of that public opinion which
was voiced 1n more than one place in
the districts of Tyivandrum and
Qulon that this Bench of the
Court came to be established there.
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But, subsequent to the States Reor-
Aet, by virtue of the opera-
tion of section 51, the prmeipal seat
of the High Court has been declared
to be at Ernakulam by the President’s
order We expected that even though
the principal seat was declared to be
at Ernakulam, the Bench which had
been established under Act 38 of 1963
would be continued by the promulga-
tion of a subsequent order made
under sub-gection 2 of section §1 And
we hoped that there was no justifica
tion for the abolishment of the perma-
nent Bench which was functioning
there tll then, but unfortunately
nothing happened The permanent
Bench which was functioning at
Tnvandrum ceased to exist So, pub-
lic opinion was again voiced by means
of an agtation which started at Tri
vandrum from 9th February 19568 and
which continued t1) 18th Februar
1957

|

In pur<uance of thc public opinton
which has been voiced, 1 may submit
to this Housc that all the lawvers of
the district all persons, 1rrespective
of the:r polhitical affihations all mem-
bhers of the community whether thev
belongu( to the business community
or to anv other walk of hfe jomned
together 1n protest agamnst  the
abolnhment of the High Court at
Trivandrum All the political parties
whether 1t be Congress or Communast
or PSP jJoined 1n the agitation, and
the public opmmion was sO unanimous
that 1t resulted in the Governor inter-
fering n the matter and assuring us
that a Bench undesr sub-vection 3 of
«ection 51 of the States Reorganisa-
tion Act would be established very
soon In view of that assurance, the
agitation was temporarily stopped
and a Bench unde:r sub-section 3 of
section 51 was  eostabhiched  at
Trivandrum

But, unfortunately, the then Chief
Justice took he view—I do not say,
out of any pohtical consideration—
and stuck to the view that under sub-
section 8 of section 51 of the States
Reorganisation Act even though a
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Bench had been established at Trivan-
drum, yet 1t would have no institution
powers In other words, the Chief
Justice, for whose legal erudition, I
have already stated I have no admira-
tion, came to the conclusion that this
Bench which had been established
could function only as a Bench to dis-
pose of the pending cases there and
could not recerve appeals, onginal
petitions or other papers This 1s in
direct contradiction with other cases
of Benches which have been estab-
Iished under sub-section 3 of section
51 in other States For example, in
the Bombay Statc there is a Bench at
Nagpur under sub-secion 3 of sec-
tion 51 «gamn, 1in Gwalior, in Jaipur,
i Indore mn Rajkot and in Delh; and
i Lucknow, Benches under sub-
section 3 of section 51 have been func-
tioning as Benches of the High Courts
concerned recerving all petitions, and
appcals, and if I may put it 1n com-
mon parlance having nstitution
powers But this interpretation which
has been placed on sub-section 8 of
section 51 rendered nugatory all the
effoits of the people of the Trivan-
dium district for the establishment of
the High Court Practically, it
became no Hgh Court, althoigh
under section 51¢(3) there 15 now
theoretically a High Court which 15
~t' g at Trivandrum

It <o chanced that one citizen per-
haps urged with the deure to test
the vahdity of the Ministerial Order
that hds been passed by the Chaef
Justice there, took up a revision pett
tion before the High Court at Trivan-
drum and saxd ‘You must receive it’
Th¢ Registrar of the High Court sa'd,
Jis court has no mstitution powery’
Immediately that gentleman took 1t
up in writ proceedings before the
Ermakulam High Court asking for a
writ of mandamus to be issued against
the Registrar for compellng hmm to
accept the registry, because, according
to me the interpretation that s
sought to be put under section 51(3)
1S erraneous Unfortunately, the
High Court of Kerala in a decsion,
which I have got here—an original
petition No 395 of 1957—said that the
proper interpretation of section 51(3)

P
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is thut a Bench which has been estab-
lished under saction 51(3) ot the
States Reorganisation Act cannot have
institution powers. Although we are
bound to obey the decision of the
Kerala High Court, I can submit
without fcar of contradichon that the
proper and the correct interpretation
18 that section 81 deals only with the
seat of the High Court and not with
its jurisdiction. I would, with great
respect to the Judges of the Kerala
Court, say that theirs was a very
and very erraneous decision.
the Law Minister, Shri A. K.
who came over to Trivandrum,
alsg been in agreement with our
that it is a decision which, m

ords of Sir Frederic Pollick,
t be kept in the book shelves’

What is this decision? Is it consis-
t with the social justice envizaged
our Conmstitution? Is it consistent
ith the spirit of the words contained
in section 51 of the S.R Act? Section
1 of that Act deals with the seat of
the High Court. The first sub-section
deals with the principal seat; the
second sub-section deals wnth the
establishment of permanent Benches,
and the third deals, notwithstanding
anything contained in sub-section (1)
or sub-section (2), with the tem-
porary seat of the High Court

If the High Court goes and sits at
Trivandrum, it immediately divorces
itse of all jurisdiction to receive
papers. Is this the decision? The
decision says that we must act accord-
ing to the directions of the Chief
Justice. Even a prima facie perusal
of section B1 of the SR. Act would
show that this House in enacting that
section really intended it as an
enabling provision for permanent
Benches being established in different
places in States and that such perma-
nent Benches or Circuit Benches, as
are found in UK. or in America, must
have all the powers of the High Court
with respect to exercise of jurisdiction
under article 226 or otherwise, includ-
ing all the powers to receive papers.
What is the High Court going to do
without papers? The Chief Justice

HERHET
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says that we must transfer the

to his court. It is an entire mala
action in law. Its malz fide would
seen in that although the notification
which has been issued on 18-12-1938
establishing a Circuit Bench at Tri-
vandrum is there, after all cases have
been finished, he has not tranaferred
a single case 30 far. It has been ren-
dered nugatory. The notification has
not been withdrawn so far by the
Government. It has to be withdrawn
by virtue of section 81. The Circuit
Bench as a Bench under section 51(3)
1s declared to be there at Trivandrum,
but it cannot function as a High Court

]

2%us ts the positian The khon Mur-
ister mught say: why not test the
decision by taking it to the Supreme
Court? Of course, I expect that ques-
tion will be coming from him Here
1s & man, who as a plaintiff in a small
cause case, out of enmthusiasm for it
took it to the High Court and incur-
red unnecessary expenditure. But so
sfar as he was concerned, he thought
that public opinion demanded the
necurnng of that expenditure When
the High Court has decided the case
against lum, it involves a huge expen-
diture for a single person to take it in
appeal to the Supreme Court The
worst of 1t 1s that after the decision
of the Court—that case on which this
writ petiion was founded has ended
in g decree—it has been compromised.
So, the matter cannot now be taken
to the Supreme Court That 1s one
aspect.

There 13 also another aspect Now,
there is no Bench functioning. Another
case cannot be tred 1 can guote over
so many instances in which the Cen-
tral Government have moved on the
decision of High Courts, and not
necessarily on final decision by the
Supreme Court. Take, for example,
the decision of the Bombay High
Court in respect of the Insurance Act
There was an amendment to that Act.
There was also an amendment sought
in the Industrial Disputes Act on a
decision of the Calcutta High Court
The correctness of these decisions was
not tested in the Supreme Court. So,
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is it necessary that the correct-
of this decision should be tested
m the Supreme Court now? This is
a demand of the people. It is not a
mere technical interpretation. The
entire people of the district demand-
t. The pressure that has been put
the people caused the re-establish-
t, under section 51(38), of a Bench
of the High Court as a High Court to
function there and not for name’s
sake, That pressure was understood
the Governor. That agitation also
which continued subsequent to the
Chief Justice's decision that 1t has no
institution powers continued till
19-2-1957 when the elections were
due, Then, it was thought by the
people that their voice would be well
represented through the Members of
the Legislature So the agitation was
suspended by the people. This was
the most constitutional, most non-
violent demonstration by all persons,
irrespective of age, sex, creed etc,
who took part in this. They thought
that the most constitutional way was
to voice it through the Legislature.

Shri Vasudevan Nair (Thiruvella)
A real mass upsurge

L4

Shri Easwara Iyer: Ye. a real mass
upsurge.

After the elections, the Chief Min-
ister of Kerala piloted a Resolution—
an official Resolution—requesting the
Central Government to establish a
permanent Bench of the High Court
at Trivandrum, It was supported by
all Members of every party, even by
the Congress Party It was not only
unanimously passed; 1t was actively
supported. In fact, Congress Mem-
bers and Praja-Socialists who spoke
said that the Resolution as worded
was not strong enough The Resolu-
tion was carried without protest It
was passed in April, 1958 and sent to
the Central Government. More than
a year has elapsed since then. The
Central Government have not made
any whisper regarding that Resolu-
tion, not even a reply that they are
negativing it. They cannot say We
won't establish a Bench’. There they
took it up in the Kerala State, but
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here they won't reply This is the
attitude.

So, whether it is a permanent Bench
or whether it 18 a Circwt Bench as
a seat of the High Court declared at
Trivandrum, we want that High Court
to have filing jurisdiction or institu-
tion power as a regular High Court.
The proper and most constitutional’
course to be adopted i1s to put in an
amendment to section 51 to clarify
the position. The Nagpur High Court,.
which is a Bench of the new Bombay
High Court, receives all papers. The
Circuit Court here 1n Delhi receives
all papers. In Jaipur also, it was till
recently receiving all papers. What
happened in Jaipur? In spite of the
protest that has been made against
abolition, 1t has been abolshed.

I would respectfully submut to this
House that where popular will has
expressed itself and when the States
Reorganisation (section 51) has com-
templated the establishment of Circuit
Benches, there 18 no justification for
the abolition of such Clrcuit Benches
Rightly in Kerala, it was not abolish-
¢d The Government took it up thers
because there was a unanimous Reso-
lution passed by the legislature

So, the amendment proposed by me
-ays in Explanation:

“Notwithstanding anything con-
tamned in this section or any other
lJaw for the time bemng in force
or any notification, rules or orders
1ssued by the Chuef Justice of any
of the High Courts in any State,
Judges and Division Courts of the
High Court for a State sitting at
places other than the principal
<eat of the High Court whether
under sub-section (2) or sub-
section (3) shall have power and
iunsdiction to receive appeals,
original petitions and other pro-
ceedings presented or filed at the
place of their sitting under sub-
section (2) or sub-section (3).”

This will cure the defect, if any, to
the satisfsction of the Judges of the
Kerala High Court who, with great
tespect to them, have not correctly
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understood the principle behind sec-
tion 51 of the 8. R, Act It is the
moral duty of the party in power to
accept thus Bill. At least, political
morality demands it They have been
consistently supporting this pomition
in the Kerala legislature, saying tht
such an amendment may be passed to
enable the establishment of a Circuit
Bench with full powers there And, 1f
they oppose us, people will react That
15 all I have to submit

Mr, Chairman. Motion moved

“Thatl the Bl further ta amend
the States Reorganisation Act. 1956
be taken into (onsideration’

Shri D. C. Sharma (Gurdaspun)
Mr Charrman 1} whole-heartedly
support the Bill brought forward by
my hon. friend Shri Easwars Iyer. I
agree with him that the Explanation
which he wants to add to section 5!
of the States Reorganisation Act 1<
not an addition It i1s not something
which 1s @ plus, 1t 1s nvot something
which 1s going tv add to what already
exists, 1t 1s something which is clan-
ficatory, something which 1s explana-
tory And, I beheve, that section 51
of the States Reorganisation Act, after
this Erplanation, will become more
clear and more explicit than 1t is now
Of course, I say this in all humility
because, after all, the States Reorga-
nisation Aet has been drafted with
great care  But things which human
beings do are not always perfect
Therefore, this Explanation or this
amendment will be very helpful In
making the meaning of this section
as clegr as crystal.

1 am not a lawyer But I have gonc
.nrough section 51 of the Act ¢ num-
ber of times. I have tried to unde:-
stand 1ts meaning I am a humble
student of English and 1 understand
English slightly So, I have asked
myself, what does section 51 means?
‘What do clauses (1), (2) and (3) of
section 51 mean? Clause (1) says
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“The principal seat of the Nigh
Court for a new State shall be at
such place as the President may,
by notified order, appoint.”

This refers to the principal seat of
the High Court And then, clause (2)
M this section says:

“The President maey, after con-
sultation with the Governor of a
new State and the Chief Justice of
the High Court for that State, by
notified order, provide for the
establishment of a permanent
bench or benches of that High
Court at one or more places within
‘hre Wotoe Vhrer ‘bn ‘b piacénal
seat of the High Court and for any
matters connected therewith”

I think this sub-section adds to
what has been said Then sub-sec-
qion (3) reads

‘Notwithstanding anything con-
tamed in sub-section (1) of sub-
section (2), the judges and division
courts of the High Court for a new
State may also sit at such other
place or place, in that State as the
Ch ¢f Just ce may, with the appro-
val of the Governor, appoint ™

Thereforc, 1t 1s clear It says that
the judges of the High Court can sit
st more than one place, that there
.an be more than one seat of the
figh Court

Somehow theie has been some kind
of—what word shall 1 use, I do mot
want to use a harsh word—there has
peen some kind of musinterpretation
of this sub-section Why? I find
ghere has been no uniformity of prac-
pee It the Explanation sought to be
cluded by Shra Easwara Iyer is
pdded, 1 think, all this ambiguity will
pe resolved. When that ambiguity
goes away there will be uniformity
of practice I think what 15 good for
the Punjab is good for Rajasthan; and
what is good for Rajasthan should be
‘ood for Bihar, end what is good for



Bihar should be good for Bengal.
There should be a uniform practiec.
What is good for Bombay should be

When we give the peopl. the high-
et kind of justice through these High
©Courts we should see that we prac-
tise no kind of discramination so far
as the seats of the High Courts are
coticerned Common sense demands
that there should be uniformity of
practice  As the hon Mover of the
Bill has said there arec some States
which have already followed this
practice  Therefore, I do not see any
reason why this practice should not
®e followed in the interests of uni-
formity

At the same time  this  practice
should be followed also in the inter-
ests of what I may call meeting the
wishes of the public The High Court
1s meant for the public The High
Court 1s an expression of the judicial
conscience of the public The High
Court 1s a symbol of the authonty of
law for the public I would say that
s0 far as these things are concerned
we should try to avoid agitations n
our country

In some States there has been ag:-
tation because the seat of the High
€Court was removed from one place to
another I know there has been a
long drawn-out agitation 1n  some
States—I do not want to mention the
names of those States I do not see
any reason why, in the first  place,
there should be an agitation when the
High Court 1s taken from pne place
10 another And if the public which
48 going to indulge in hitigation 1s in-
sistent, I do not see any reason why
the Central Government or the Statc
Government or the Governor should
stand in the way of the public and
not concede this demand

Shri Narayanankutty Menon (Mu.
kandapuram): Only the Central Gov-
srament is standing in the way.

102 L8D.~7.
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Shei D, C Sharma: I do not under-
stand it. I think, in these matters,
we should try to tneet the popular
will Again, I would say that for the
last 12 years or so we have been hear-
ing that justice should be made chesp
and speedy Of course this cry wes
also there when we were not free
Bu!, since Independence this cry has
gained in volume and in intensity and
also 1n what I may call insistence.
This cry 1s heard everywhere from
the lowest court to the highest court
The expenses of the public which in-
dulges mm htigation go up in propor-
tion to the importance of the court.
You may be spending a small amount
when you are fighting your case in &
district court You may have to
spend more money when you #are
fighting your case in a Sessions court.
And, when you go to the High Coyrt
vou will have to spend far more
money than in the district court. Of
couise when you go to the Supreme
Court you will have to spend much
more than that too  Therefors, the
expenses of litigation g0 oh increas-
ing as you go up, from the lowest
rung of the judicial ladder to the
highest rung

India 15 a country where the per
capita wcome 1S not very hugh. India
1s also a country where we want peo-
ple to have justice as quickly as pos-
sible and justice as cheaply as pos-
sible We are talking in terms of free
legal aid We want all these things
because we want to be free from
worry One of the ways of lessening
the worries of the public which has
to go to the law courts is this, that
the High Court should have more
benches than one I know that 1t
will be saud that the High Court has
a sanctity Of course, it has the high~
est kind of sanctity But to asso-
ciate that sanctity with a particular
place or city or locale 1s somethn: g
that I do not understand The Higi
Court 1s a temple of justice, there is
no doubt about 1t but we think of a
High Court more in terms of a reh-
gious sanctity than n terms of judi-
cial sanctity. The majesty of the
High Court will not suffer if this kind



Wherever you
have Judges, that place will be the
Court; 1t 15 not that the High
should be restricted to a parti-
place.

which 1s the seat

the Punpb High Oourt and there
is something also at Dellu Previous-
1y, it used to be at Simia. 1 know
what a financial burden it used to be
upmthmpeuon!whohldtogoto
Simla. They had to go to Simla in
all kinds of weather, summer Ur
winter Tt was a big hardship upon
those persons  Now, we have the
BzchCourtltChlndunrh The High
Commmdbemthmthemynach
of the pubhc 1f this thing is taken
into account, 1 belleve the geogra-
phhllimﬁtionlwbmhapuﬁctﬂn
pheephcuupoatheMCourtmu
disappear I would therefore very
rupecuuuymmt,thnhﬂw of
what is happening in this country
and also mn other countries, this thing

should be accepted by the Home
Minister
I am very sorry that my hon

friend Shri Iyer based all lus argu-
ments upon his own State I do not
have anythmg aganst that State 1
merely ssy that all hs arguments
were based upon Kerala and Kerala
only

Shri Easwarg Iyer: 1 came to Jai
pur also

Shri D C. Sharma. I have nothing
against Kerala I like Kerala and I
jove Kersia (Interruptions) But 1
was sorry that an M P of his  dis-
tinction and a lawyer of lus kind did
this discus-

Shri Kastiwal (Kotah): Mr
man, Sir, I believe that it is a very
amuable circumstance that a
sion of such a matier which has
arisen over the Bul brought forward
by my hon friend Shri Iyer,
have come, 30 soon after the dscus-

|

day We also discussed the question
of High Court Benches there It u &
fortunate circumstance for the hard-
hit htigants of those big States where
they have to go to a forum for fiing
wnts or for vindicating their Fun-
damental Rights that this discussion
should have come up today so soom
after the discussion of the report of
the Law Commissuion 1 have risen
to support the amendment put for-
ward by Shn Iyer When the States
Reorgamisation Bill was under dis-
cussion 1n this House, I hope you
would also recsll, it was never
thought that under section 51 of the
Act—which was clause 53 then—
under section 51(1n) of the Acs, the
powers of the Governor to appant a
bench would be restricted to the ex-
tent that the High Court bench
which was appomted under that sec-
tion would have no powers of insti-
tution It 1s possible that the Gov-
ernor has appowmnted the bench for a
specified period I will go  further
and say that if the President has ap-
pointed 8 bench for a specific purpose
or for a specific period, you can say
that that particuler bench has no
powers of mstitution But if a
bench has been appomted with the
consent of the Chief Justice by the
Governor, how can you say—~unless
it is for u specific tat
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have interpreted section Bi(iif). I
had been from Ernakulam to Trivan-
drum; it is almost 150 miles and it
takes one whole day in a bus. There
is not even a rail connection.

Shri Easwara Iyer: Now, there is a
rall connection.

An Hon. Member: It takes more
time now.

Shri Kasliwal: What is the good
and how can a person go to vindicate
his Fundamental Rights if he is not
provided with the forum? I say this;
I said it yesterday also my State is a
State which is sprawling almost all
over the western India. How can a
person go to vindicate his right 400
or 8508 miles if the bench in Jaipur
had been abolished? If the Jaipur
bench is restored and if this particu-
lar matter comes up, then they will
say: although we have restored the
bench in Jaipur, because of the deci-
sion of the Kerala High Court, the
Jaipur bench has no power of institu-
tion. Then the whole purpose of
setting up or restoring the bench is
lost. What is the good if it becomes
a functus officio? That is what has
happened in the case of Kerala.

16 hrs.

1 strongly support the amendment.
In the words of my hon. friend Shri
D. C. Sharma, if there was an ambi-
guity in 51(iii), it should be cleared
up. I believe that by this explanation,
ambiguity will be cleared and I see
no reason why the Home Minister
should not accept this. After all,
what was the purpose of section 51
which dealt with the question of the
High Courts and also permanent
benches? Section 51(i) says that the
seat of the High Court will be such
and such. Section 51(ii) says
that permanent benches may
be appointed in consultation with
certain persons by the Pre.
sident. It means that the President
who has the power to appoint Benches
bas also the power to dispense with
the Benches and nobody else can do
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it. Then sub-section (iii) slso comes
in. My hon, friend, Shri Esswan
Iyer, has given the instances of Nagpur
and some other places where these
Benches have been appointed by the
Governor in consultation with the
Chief Justice. Therefore, there is no
reason why such Benches should not
huve the power of receiving applica-
tions, of receiving suits and of insti-
tution of other cases.

With these remarks, Sir, 1 support
the motion moved hy Shri Easwara
Iyer.

Shri Achar (Mangalore): Mr. Chair-
man, Sir, I am also very glad to
support this Bill, which my hon.
friend, Shri Easwara Iyer, has moved.
Though not for the weighty reasons
given by my hon. friend, I would be
supporting it simply from the point of
view of the clients. We have to con-
sider the interest of the litigant
public more than anything else. I am
afraid, Sir, the discussion has gone
wide away from the point really in.
volved in this small Bill, which at-
tempts only a change of procedure.
There is no substantial right at all
involved in this matter. I was won-
dering why my hon. friend, Shri Eas-
wars lyer, was travelling from China
to Peru and introducing all sorts of
political considerations, satyagreha
and everything in a small Bill like
this which involves only a small
matter of procedure.

What is the simple point involved
in this Bill? I am afraid my hon.
iriends who spoke before me went
wide away from the point involved.
What is the Bill? The Bill only says
this much—and it does not apply only
to Kerala but it will apply to all
aver India—that if there is a Division
Bench of the High Court sitting in a
particular place that Bench should be
allowed not only to hear appeals but
also to receive those appeals, receive
applications or any other proceedings
which the High Court is entitled to
recelve. This is all the point. Whe-
her it be in Kerala State, Rajasthan,
Bombay or wherever it be, all that
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this amendment provides for is,
wherever there are these Benches of
High Courts siting those Benches
must be allowed also to receive
appeals, receive proceedings or peti-
tions.

1 would submit, from the pomnt of
view of clients this is a very necessary
convenience. Those of you who have
some experience of practice know
that if a client wants to fille an appeal
he has to engage a lawyer both for
filing the appeal and then for argu-
ing 1t Now, as 1t 1s. what will hap-
pen 18 this Take the case of Xerala
If a chent wants to file an appeasl,
he has to go to Ernakulam, engage a
lawyer, pay him the fees and then
get the appeal filed When it comes
up for hearing, it will go to Trivand-
rum. If the case i1s within that jurs-
diction naturally 1t will be transferred
to Trivandrum 1 hope that is the
prectice. Then what will happen is,
either the client must get the lawyer
from Ernakulam to Trivandrum or
engage a new lawyer at Trivandrum.
Whichever be the case, it will be a
costly affair. Therefore, this is the
one convenience more than anything
else that we have to consider.

There 1s no other substantia)l law
or anything provided for m this. I
do not know why Shr1 Kashwal or
Shri Sharma or, in fact, the Mover
humself introduced all sorts of other
political considerations into this Ball
I support this Bill smply on the
ground that it 18 a mere procedural
matter. It 13 a convensence for the
lawyers also. If one lawyer has
studied a case once it need not be
studied by someone else. I would
submit that we need not go into the
question as fo whether the interpreta-
tion of the Kerala High Court 1s right
or wrong It may be right or wrong
As lawyers and also as ordinary peo-
ple, we must accept the interpretation
of the Chief Justice of the high court.
Let us accept that interpretation.
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There is this small defect or ¢if-
culty, namely, that nobody file
those appeals before the High Court.
This 15 made clear by this amend-
ment. Thereafter, this advantage
through this amendment will accrue.
So, 1 would submit that there is no
substantial right here. It is a con-
venience for the public, for the clien-
tele and for the lawyers as well. From
these points of view, I would Tequest
the Home Minister to consider this
aspect of the question and accept the
amendment.

Probably, the objection 1, raised on
the grounds of admimstrative com-
venience. So far as these benches
are concerned, whenever they go and
sit in other places, as circuit benches,
they have no permanent staff or
esiablichment in those places where
they can sit aud hear the appeal
That 1s a difficulty. But even there,
1t 15 not a real difficulty. Afier all,
there would be a permanent district
court there The district courts may
be authonsed to receive those appeals

Another question may arise. Sup-
posing an appeal is filed. The ques-
tion of interim orders comes up. As
soon as an appeal is filed, often it
happens that a client wants stay
orders. That difficulty may be there.
It is rather inconvenient, o doubt,
but then, unless 1t is an urgent
matier, it need not be taken up
immediately. If any urgent matters
come up, probably, rules may be
framed so that they may be taken
up and moved in the high court
Otherwise, they can also be kapt
pending till such time when the bench
comes and sits there. There seems
to be no inconvenience whatsoever
when we Jook at the question from
any point of view .. .a.

Let us not bring T political consi-
derations This is a econvenjence
which 15 required by the clients, by
the lawyers and by the public. I shall
gladly support this Bill. 1 have rare
occasions when I could agree with



4933 2 Stes

Shri Easwara Iyer and other friends
from Kerala. But at least on this
occasion, I am glad that I had this
eppartunity to agree with them. I
vequest the Home Minister to consider
this aspect of the question and, if
possible, accept the amendment.

Shri Narayanankutty Menon: Mr.
Chairman, Shr1 Achar mter alia raised
a very pertinent point, He wanted to
know why Shri Easwara lyer was
speaking about politics when the
matter was a very simple one, and
could be disposed of within a minute
or two. I would like to state and
tell Shry Achar that the matter is
not such a simple one If he looks
into the protected course the very
same matter has travelled ever since
the States Reorganisation Act  came
intc being and much earher before
the integration of the States of Tra-
vancore and Cochin  was brought
about, he will realise the difficulty

Shn “Achar referred to the difficul-
ties of lawyers who are practising at
the permanent seat of the high court
If this s the consideration 1 should
be the first man to oppose the Bill,
because I am a person who practises
at the headquarters of the high court
and getting some cases from Trivand-
rum. It will be against my own
personal interest if a bench or other
convenience 1s given at Trivandrum
But the whole question from the
very beginning has been that the high
court was at Trivandrum and when
the high court was shifted to Ernaku-
lam after the integration, certain
vague promises were given by the
then ruling party and the Govern-
ment that at least a convenience would
be extended for thoze litigants \n the
Trivandrum district and also the
adjoining districts so that a bench
would be retamed at Trivandrum
They waited till the States Reorgani-
sation Act came into being When
that Act came into being, it was said
that section 831(8) was wide enough
and that the Chief Justice could very
well order, by making administrative
orders, the flling of cases and getting
them Beard by the circuit bench

BHADRA 6, 1881 (SAKA)

Reorganisation
(Amendment)
Bill

which was going to Trivandrum at
that time. That was to be done as a
matter of convenience for the litigants
at Trivandrum. But unfortunately,
the matter had to be taken in a writ
petition before the High Court and it
is quite ununderstandable why the
High Court took a different view.
But we were not surprised by the
view taken, because as you will very
well understand, a very anomalous
position arises when the adminis-
trative orders passed by a High
Court are questioned before the
<ame High Court There is very real
difficulty when the Chief Justice
exercung his administrative jurisdic-
tion passes an order and that order
15 questioned before the same court.
The junior judges sit in  judgment
over that order and it will be very
cmbarrassing for them to consider an
order passed by the Chief Justice,
whether technically 1t is an adminis-
trative or judicial order.

Unfuttunately, the two  junior
Judges, who heard this, petition okayed
the Chief Justice’s order As pomted
out by Shri Easwara Iyer, while
addressing the Bar  Association in
Trivandrum, the Law Minister almost
expresscd the opmnion that with all
respect to the High Court, he could
not agree with the judgment given
abou: the Interpretation of section
51(3) Many eminent lawyers both
1in the State and elsewhere expressed
their opinion that the High Court
had gone a bit wrong in giving its
interpretation of section 51(8).

Twice or thrice this matter was
raised before this House in the form
of questions and last time the Home
Minister answered that the matter
was being taken to the Supreme
Court. It 1s a wrong answer, because

4954

nobody took the matter to the-

Supreme Court at all Nobody desired
to take it, because, as my hon.
friend Shr: Easwara lyer pointed out,
there was one case in the Trivandrum
bench; the High Court pessed this
order and by the time a copy was
applied for, the case was compromised
by the client, because the client was
interested in his Rs. 100 er Re. 150.

PUSRPUTPR R T
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He was well satisfied by his laborious
litigation before the Ernakulam bench
and he was least interested in getting
the matter settled by spending
Rs. 5000 He ran away from the
advocate, because he was afraid that
tthe matter seltled by spending
of publhic interest to the Supreme
Court and there was a compromise

Now a very peculiar position has
come. Even though by the Governor’s
Proclamation, a division bench 15 to go
to Trivandrum, by the administrative
actian of the Chief Justice, the entire
notification has become nugatory, be-
cause a few months back. when the
last cese was being heard, the Chief
Justice refused to transfer any case
So, that notification has become
nugatory Under those circumstances,
1 request the hon. Home Minister to
tell this House, quite honestly, with-
out any political prejudice, what 1s
the course of action left. When the
interpretation of a particular section
of a statute 1s quite contrary to the
intention of this Parliament, whaf 1s
the remedy left* Is it open to the
Home Minister to tell the Public to
take the matter to the Supreme Court
and incur heavy costs or 1s 1t left to
Government itself to come with a
clarificatory amendment, just as they
have done in many other matters by
passing ordinances® If the Home
Minister is going to say that this mat-
ter should be clarified by the Supreme
Court, it is impossible, because there
is no case left to be heard by the
Trivandrum bench; there 1s nobody
left in Trivandrum and the division
bench is not gomng there That 1s an
impossible proposition he 1s going to
put before the House

On a matter of principle also, he
cannot say that, because let him
declare what was the intention of
this House when it enacted fhis
statute. Was it the intention that the
Chiet Justice of a particular High
Court should have jurisdiction to pass
order like this when power is given
the Governor to notify that & divi-
bench can be set up? While the
of the State is satisfled or

i

a davision bench being get up and
Governor has notified it, how ean
Chief Justice come and stand in
way® Let the Home Minister say
whether it is not against the intention
of this House. If he can agree that
this was not the intention of the Gov-

the
the
the

ernment and of this House, while
enacting section 31(8), what is the
difficulty for him to accept this

amendment? If he is going to stand
on either prejudices or prestige, we
are prepared to withdraw this Bill
let him bring a similar Bill and got
it passed. ‘That also could be done.
Therefore, an answer is called for, so
far as that particular matter also is
concerned

I will fimsh by just pointing out
to my hon friend, Shri Achar, who
said that politics is imported into
this matter, that this has been the
subject matter of intensive political
agitation in the State of Kerala for
the last three years

Shri Achar: That may be so, but

Shri Narayanankutty Menon: And
deliberate attempts have been made
by many political parties to make
political capital out of this, by divid-
ing the people of Kerala into Travan-
core people, Cochin people and Mala-
bar people And it is only when the
new Assembly came into being that
the Government brought a resolution
and tested the bona fides of each
pohitical party, and every political
party supporied the resolution and
the resolution was passed—the ex-
Congress Chiet Minister, Shri T K
Narayana Pillai was the supreme
commander of the agitation— in order
to get a division bench at Trivand-
rum, and the agitation was withdrawn
only the assurance given at that
time that immediately the new legis-
lature comes into being something
would be done in the matter. I re-
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I un reminded of the remark made
by the Vice-President in Caleutta
that Lie mawn difficulty in India today
is not poli fcal differences, but it is
almast a crisi3 in the character of
individuals and political parties. Re-
garding this particular question I
would go a step beyond and say that
this 13 not a question of crisis of
<character but this is a question of
collapse of character, because the
Congress party in the Kerala State,
in the Trivandrum district, who were
in the forefront of the agitation just
a year before...... -

Shri V. Eacharan: Only the Tiivand-
rum district people.

Shri Narayanankuity Menon: I
di@ not know that the Kerala Congress
was divided by a partition deed into
Travancore Congress, Cochin Congress
and Malabar Congress. 1 thought
the Trivandrum District Committee of
the Congress Committee and the
Kerala Provincial Congress Commuttee
were of the same view and I thought
that Shri Parur T K. Narayana Pillai
is still & Congressman. The Distr.ct
Congress Committee of Trivandrum
has passed a resolution, and the
Leader of the Opposition 1imn the
Kerala Assembly belonging to the
Congress party extended his whole-
hearted support to the resolution. He
even criticised the resolution on the
ground that the resolution drafted by
the Chief Minister was not strong
enough to condemn the attitude taken
by the authorities concerned. I
thought Shri Chacko was representing
the Congress and I did not think that
Shri Chacko was representing a few
members of the Trivandrum district
at that time

Now an accusation was brought
sgainst the Communist Government
of Kerala, :mmediately the resolution
was passed—I say, within 15 days of
the passing of the resolution—by the
Congress saying that this particular
Communist Ministry is hand in glove
with the Central Government, they
are not dong anytning, that the Chief
Minister goes to Delhi only to have
talk with the Home Minister there,
one line, they are not doing any-

|
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thing, thet accusation was brought
against the Kerala Government. -

Sir, 1 am completely dissatisfied
with it and 1 am sorrowful today,
because I find that not even halt &
dozen members from Kerala, who
have supported the agitation, are not
present here when this most mmpor-
tant topic is being discussed. Shri
Pattom Thanu Pillai, the undisputed
leader of the Praja Socialist Party,
went to jail for this agitation, and
that Praja Socialist Party has also
withdrawn from this. I am pointmg
out this today because I am reminded
of the say that what is prevalent
today 1s the collapse of the character.

I request the hon Membérs who
are coming from Kerala whether they
belong to this party or that party—
unfortunately, Dr K B. Menon, the
only Praja Socialist member from
Kerala, 15 absent today—to suppors
this Bull; not only to support the Bill,
but if they have got any conscience
left, if they have got any bona Ades
in them and if they want to serve
the people of Kerala, let them stand
by their demand for a bench at Tyi-
vandrum Let them defy the party
whip of the pariy also, because they
have come here 1 know what
standing between the Home Minister
and Shri Easwara lIyer today in the
matter of support for the resolution
15 the party whip of the Congress
party, because undisputably every
Congressman has given his support to
this resolution If they have got
any bona fides, if they want to further
the promise they have given to the
people of Kerala that they will do
their best to get a bench at Trivand-
rum, let them vote for ths, becuuss
we are pressing for a division on this;
let them not go away without voting.
I also want to tell the Home Minister
that this 15 only a clarificatory
amendment There is no difficulty
n thai, not even an admunistrative
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Deputy Registrar and staff sitting at
Trivandrum. Only when the Chiet
Justice decided that hereafter no case
should be sent to the Division Bench
and the Division Bench should not
go to Trivandrum, the entire staf?
was withdrawn. So, I am telling that
the old arrangement of a Deputy
Registrar and only one clerk be res-
tored at Trivandrum. The building 1s
already there, lying vacant. The
library is there. Everything is there.
I cannot envisage, nor can any hon.
Member in this hon. House envisage,
any difficulty as far as the establish-
ment of the bench is concerned. If
at all there is any bona fide in the
stand of the Congress Party, let the
hon. Home Minister accept this
amendment and let the difficulties that
are suffered by the people of Tri-
vandrum be removed.

16.21 hrs.
{Mr. DepuTy-SPEAKER in the Chair}

The only interested party in the
Kerala State, which I could know
from the public utterances, was a
section of the lawyers of Ernakulam.
Of course, I fully understand the
grievances of some of the lawyers of
Ernakulam. Their grievance is that
if the Division Bench is given at
Trivandrum, some of the cases will
be lost. It might be that a few law-
yers may lose a few cases. But what
about the interests of the people of
the e:ntire district? Now, justice is
being completely denied to them
practically.

Shri Jinachandran (Tellichery):
What about the benches in the
northern parts of Kerala?

Shri Narayanankutty
could not hear him.

Menon: I

Mr, Deputy-Speaker: Then it is not
intended for him.

Shri Jinachandran: What about the
benches in the northern parts of
Kerala?

Shri Narayanankutty Menon: He did
not.stand in the way of a bench at
Calicut. If they want it they dare not
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ask because of politcal reasons.
Therefore what I am pointing out is
that a small number of lawyers is
there who seriously oppose it. They
may be very big lawyers but their
position is based on their own consi-
derations.

Mr. Deputy-Speaker: They are
troublesome everywhere.

Shri Narayanankutly Menon: I am
submitting thai feeble objections have
been raised by a few lawyers which
have been completely ignored. The
resolution has been unanimously pas-
sed by the Assembly. This demand
supported by the entire section of the
population not only of the Trivandrum
District but of the Quilon District also
be accepted in the absence of any
reasonable objection on the part of
the hon. Home Minister to accept this
clarificatory amendment. I will be
glad that the hon. Home Minister, at
least at this very late stage, will be
fulfilling a promise and an undertak-
ing given by the Congress Party in
the State long before, thrown over-
board by his own brethren in the
State because of some other reasons
now.

Pandit M. B. Bhargava (Ajmer):
Sir, 1 congratulate the hon. Mover of
this Bill for affording me an opportu-
nity to give expression to my views on
a very important questicn. The Bill
raises the fundamental question of the
power and jurisdiction of the benches
of the High Courts. On a plain read-
ing of section 51, clauges 1, 2 and 3,
one fails to understand as to why the
Kerala High Court should have come
to the decision to which it has come.
So far as the setting up of a bench
of a permanent character, as envisaged
by section 51(2) is concerned or so
far as setting up of a bench of a tem-
porary character as contemplated by
section 51(3) is concerned, that deals
only with the question of the tempo-
rary or the permanent character of the
benches. But so far as the jurisdic-
tion question is concerned. the bench,
whether it be permanent or tempo-
rary, must have the same jurisdiction
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as the main High Court itself. It is
un-understandable that on the langu-
age of the section, with due deference
to the views of the Travancore High
Court, how it could come to the con-
«lision that the jurisd.ction of a bench
temporarily formed under section 51
(3), which is to ‘be set up by the
Chief Justice in consultation with the
Governor, is restricted. That does not
deal with any restriction upon the
jurisdiction of such a bench.

If the matter is considered further
and if that interpretation is to prevail
that interpretation must only govern
the temporary benches set up under
section 51(3). But that can equally
apply to the permanent benches to be
set up under section 51(2). That
means that the institution of appeals
and other proceedings can take place
only at the main seat of the High
Court and the permanent or the tem-
porary benches will deal with only
such cases which are transferred by
the seat of the High Court. If this is
the interpretation the very utility of
this provision will go. I respectfully
submit that the question that is raised
by this Bill is of a fundamental and
substantial character. .If we go into
the genesis of the view that has been
expressed by the Travancore High
Court, it appears that the confusion
has been created by the Law Com-
mission’s report that came up for dis-
cussion before the House yesterday.
The Law Commission has, in its
interim report submitted on the 26th
of Augusi, come to the conclusion, to
a very firm and unanimous conclusion
that there should be in every Stale a
unified seat of the High Court. It
expressed unequivocally and in unam-
biguous language against the estab-
lishment of or continuance of Benches
in any State. This is a question of
fundamental character.

So far as the Government of India
is concerned, so far as the responsi-
bility of the President under section
51 is concerned, the Government of
India has chosen to take a lukewarm
attitude. It has not so far expressed
1self whether it is going to accept
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that recommendation or it is going to
rejeét it. It is on account of this
wavering and vacillating policy that
this confusion has arisen. The inter-
pretation that has been given by the
Travancore High Court restricting the
jurisdiction of a temporary Bench
under section 51(3), is, I respectfully
submit, a result of the wvacillating.
policy of the Government of India.
This matter should not be allowed to
go on in this manner. It has already
affected the State of Rajasthan inas-
much as the Rao Committee report
made thig recommendation of the Law
Commission as an excuse for its strong
recommendation in abolishing the
Bench from Jaipur. The question has
to be considered. Why is the Govern-
ment, which stands for equal treat-
ment for all, which is guaranteed to us
by the fundamental rights enshrined
in Part III of the Constitution, follow-
ing ithis discriminating policy from
State to State? If the policy of
Benches is to be accepted, all the
States must have the same facility.

So far as public opinion is concern-
ed, it has asserted itself and it has
been, wherever expressed, expressed
in favour of Benches. The reason is
quite clear. It is an accepted policy
or rather, it is primary duty of every
civilised State to make dispensation of
justice as cheap and as expeditious as
possible. The policy of having diffe-
rent Benches with jurisdiction over
different regions of the same State is
but a necessary result of this policy
of cheap dispensation of justice. I
would pray to the hon. Home Minis-
ter that, in view of the fact that this
vacillating policy has been responsi-
ble for creating injustice to the
people of Rajasthan, it will now come
to a firm conclusion and announce
whether it accepts the recommendation
of the Law Commission for a unified
seat. If that is to be done, it must
have the courage and determination
to implement that recommendation in
respect of all the States and not victi-
mise Rajasthan alone.

Again, if a unified seat of High
Court is to be located, it must be:
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located at the central place: in Rajas-
than 1n a place like Aymer or some
central place, not 1n a nook or cor-
ner where people will have to travel
300 or 400 mules for mstitution and
for hearing It is a well known fact
that lhitigants usually like their cases
to be conducted in the appellate court
by the lawyers whom they had engag-
ed m the lower court, and that means
2 great expenditure to the lhitigants

I respectfully submit that if Gov-
ernment accept the policy of unified
seat of a High Court, then 1n my
State, the High Court must be shifted
and brought to a central place, 1if
they do not, then the injustice done to
my State of Rajasthan should be un-
done by re-establishing a Bench at a
central place or at Japur or at anv
other place

With these words, I wholeheartedly
support the Bill

Shri Jimachandran: I oppose the
Bill brought forward by Shr1 Easwara
Iyer

When the Travancore and Cochin
States were Integrated, the Centre was
1 agreement with the proposal that
the headquarters of the State would
bpe at Tnivandrum, while the High
Court would be established at Erna-
«ulam That was how actually the
High Court was established at Erna.
kulam.

Now, according to Shr: Easwara
Iyer, a Bench must be established at
“Trivandrum If that 1s the case, then,
1 thunk,

Shri Narayanankutty Menon: No-
body asked for a Bench here

Shri Jimachandran: every dis-
trict will be demanding a Bench at
every district headquarters That
means that the sanctity of the High
Court would be lost. And tomorrow,
other States may also demand that
the Supreme Court should also bde
transferred to the different States in
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order that the expenses would dbe re-
duced very much. In my humbile
opinion, this should not be allowed,
and this 1s not called for Therefore,
1 oppose the Bill

Shri V. Eacbaran (Palghat) I had
no mtention to take part in the dis-
cussion But Shr Narayanankutty
Menon took this opportunity to accuse
the political parties, especially the
Congress The agitation for a High
Court Bench at Trivandrum, I may
point out, was not a political issue
It was only confined to the district of
Trivandrum They were simply
drawing the other parties into the
politics I may point out that all the
Bar Associations of Kerala, except
that of Trivandrum, have condemned
this move, and they have also passed
resolutions saying that this should
not be allowed and condemning the
way the agitation was being carried
on

As my hon friend Shn Jinachandran
has pointed out, when the Travancore
and Cochin States were integrated, a
convention was arrived at that the
High Court would be at Ernakulam
while the headyguarters of the secre-
tariat would be at Trivandrum At
the time of the establishment of a
Bench at Trivandrum, the Kanya-
kumar1 district was m the Kerala
State, and the people of the Kanya-
kumar district and other people who
were at distant places had to face a
lot of difficulties m gomng and filing
their cases and applications at
Ernakulam, that was why the Bench
at Trivandrum was allowed

Shri Vasudevan Nair: Is the hon.
Member aware that the Executive of
the Kerala Congress passed a resolu-
tion supporting this®

Shri V. Eacharan: That was the posi-
tion at that time

Shri Narayasankwity Memsw: Is
the hon Member aware of that factor?
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Shri V. Bachsran: The hon. Member
bhas had his chance alreedy; now, let
me have my say.

Now, the Kanyakumari district has
transferred to the Madras State. Now,
the Kerala State is small, and 1t con-
sists of only nine districts. The dis-
tance is not also very great, and the
High Court at Ernakulam 1s centrally
situated from Trivandrum on one side
and Kasargod and Cannanore on the
other. It is also a very convenient
place.

1 would submit once again that it
was not 8 political 1ssue The political
parties were not interested in taking
part in this movement It 1s only
the Bar Association and the advocates
who were interested in the establish-
ment of a Bench who supported this
movement The others who could
realise the difficulties and who were
aware of the expenses involved in
going to a High Court and filing cases
have passed a resolution opposing the
move and condemning it like any-
thing. Shn Easwara Iyer had stated
that all the parts of Kerala had sup-
ported this move But I would like
to point out, that all the parts of
Kerala except Trivandruan, have
condemned this agitation like any-
thing; it may be that all the political
parties .of that district might have
Joined, because that is a local demand
and nobody could be left out That
was the position at that time This
was not a political movement there

We have no objection to allowing
any number of High Court Benches
in a State. At the same time, 1t must
be remembered that Kerala 15 a small
State. When this sort of movement
was there, the people in other places
such as Cannanore, Kozhikode and
Palghat etc were also demanding
similar Benches; this is not a desir-
able thing. Of course, we have no
objection to have easy, cheap and
q dispensation of fjustice; in the
same way, supposing the people of
Kerala or any other State demand a
Supreme Court Bench at Madres or
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Mysore or in Kerala, what would be
the reaction. But accusing the poliMi-
cal parties with & certain motive is a
painful thing. It was a very painful
thing for me to find that Shri Baswara
Iyer and Shri Narayanankutty Menon
have taken this opportunity to accuse
the political parties.
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I have no objection to 1t it the
Government accept this Bill, but I
object to any Member taking this
opportunity to accuse others ‘This is
all I want to say.

Shrimati Parvathi Krishnan (Coim-
batore) So he has supported it

An Hon. Member: Yes

The Minister of State in the Ministry
of Home Affairs (Shri Datar): I heard
with great interest the passionate and
eloquent appeal of the hon sponsor
of this Bill as also of a number of
other hon Members. May I point
out at the outset that there are cer-
tain difficulties in accepting this
Bill because 1ts scope has wider signi-
ficance than what the hon Member
has in view?

We had the Report of the Law
Comnéksion They gave first an
Interim Report and thereafter their
Final Report, on this question and
also on other questions That is
already before the House. Only
vesterdav we had a debate on the
Law Commission’s Report regarding
the administration of justice There
were also suggestions for amendment
pointing out the need for having more
Benches That debate has been post-
poned; 1t 13 not yet completed There-
fore, I would not like to say anything
so far as that discussion is concerned.
But there are certain circumstances
which we should take into account.
The first that I would point out in this
connection 1s that we must under-
stand that the States Reorganisation
Act which was passed by Parliament
has made a clear distinetion between
a permanent Bench and a temporary
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Bench. Now, two aspects of this
question have been ignored by hon.
Members who have supported this
Bill. One is that we have to consider
and implement, to the extent possible,
the recommendations of the Law
Commission, one of which is to the
effect that there should be only one
seat of a High Court without either
a permanent Bench or even a tempo-
rary Bench. It is not possible to set
aside or ignore the views of the Law
Commission.

Shri Easwara Iyer: The Law Com-
mission in their present Report have
not dealt with the seat of a High
Court. They have referred to it in
their Interim Report which was placed
on the Table of the House prior to
the passing of the States Reorganisa-
tion Bill. So it must be deemed to
have been rejected by this House.

Shri Datar: T am not going to accept
that position at ali. So far as the
views of the Law Comrmission are
concerned, they had stated them at
an earlier stage in their Interim
Report. May I add that they have
confirmed the same in their Final
Report? What they say has to be
duly taken into account. The Law
Commission have definitely set their
face against having any Benches at
all.

Shri Easwara Iyer: Still we passed
the Bill.

Shri Datar: That view has to be
considered. Though, as a matter of
fact, there are certain Benches, I shall
try to say very briefly today exhaus-
tively when the debate on the Law
Commission’s debate is resumed, that
wherever there are such Benches,
they are as a matter of historical
importance, and the sooner those
Benches are abnlished the better. That
is the opinion of the Law Commission,
a body of legal experts consisting of
High Court Judges and others who
have had a very long experience in
this respect. They have considered
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the whole matter. Unfortunately, this
aspect of the question has escaped
the attention of hon. Members who
have supported this Bill. What is
essential is that the High Court has
always to maintain its highest place
and the standard should not be lower-
cd at any stage. This is what they
have said.

“The efficiency of the adminis-
tration of justice should, in our
view, be the paramount considera-
tion governing this matter. The
structure and constitution of the
courts should not be permitted to
be influenced by political consi-
derations. That this has happened
in the past in certain cases can
be no valid ground for the exten-
sion of that policy. The Commis-
sion is of the view that we should
firmly set our face against steps
which would lead to the impair-
ment of the High Court with the
inevitable consequence of the
lowering of the standards of ad-
ministration of justice.”

Therefore, we have the experts”
view that the High Court should be
only at its permanent seat and should
have no Benches at all. This is a
point which has to be fully considered
and accepted, in my opinion, to the
fullest extent hecause this is a very
important matter.

Shri Narayanankutty Menon: The
Law Minister speaking on the Law
Commission report said that some of
the recommendations made by the
Law Commission are not acceptable
to the Government. So, where is the
sanctity of the Report? You are
accepting whatever is convenient to
you.

Shri Datar: No question of con-
venience or anything. Let us not
bring in convenience or political
considerations. We do not deal with
this matter in this way. So far as
this question is concerned, 1let us
consider it solely on merits.

Now, we have before us the autho-
ritative opinion of the Law Commis-
sion. That is a matter which has to



9%  Swaie

be fully appreciated by the bon.
House. They desire that there should
be only one sest, the principal seat
of the High Court; otherwise, the
standards are WUkely to be lowered
That is their view,

As you are aware we had integra-
tions. First we had the integration of
the former Indian States Then we
bad the integration under the Union
Therefore, as a matter of histonc
record, there were High Courts in
some States and these High Courts
did continue for some time

Take the case of the former Cochin
State and the former Travancore
State There also we had weparate
High Courts for each of these States
When the question of the integration
of these two 11mportant Southern
‘Statcs arose, then the partie: agreed
There was an agreement It was u
term of the agreement of intcgration
that at Trivandrum there should be
the seat of the executive go:ernment
and also the Legislature

Sthri Narayanankutty Menon: Who
agreed to this*®

S8hri Datar: When the integration
took place 1 am quoting from the
agreement It was a term of the
agreement

Shri Narayanankutty Menon: You
mean the covenant

Shri Datar: Yes: it was a term of
the agreement If the hon Member
wants, 1 shall read 1t

“Before the integration of the
States of Travancore and Cochin
there were two separate High
Courts for the two States The
scat of the High Court of
Travancore was at Trivandrum
and that of the High Court of
Cochin  at Ernakulam The
Travancore and Cochin Integra-
tion Committce which was
appointed to go into the problems
of integration of the two States,
recommended that 1n order to
satisfy the sentiments and
wishes of the people of Cochin,
who were losing both the seat of
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thefr executive Govemment and
of the Legislature the seat of the
High Court for the new State
might be located at Ernakulam”

The executive Government as also
the Legslative machinery were kept
at Trivandrum This is a point which
has to be understood very clearly
That was agreed to between the two
parties when the integration took
place

Then, naturally. when this integra-
tion took place, we got the Travan-
core-Cochin High Court established
at Ernakulam  That continued for
some time Then, there was a desire
that o temporarv bench should be
established at  Trivandrum The
matter came up before Parliament
and Pailiament passed an Act known
as an Act further to amend the
Travancore-Cochin High Court Act,
Act No 38 of 1953 Theremn it has
been stated that such Judges of the
High Court not exceeding three n
number as may from time to time be
nominated by the Chief Justice shall
sit at Trivandrum It 1s a great
comncidence that the same expression
occurs also in the States Reorganisa-
tion Act

Then, we come to the States Reor-
ganisation Act Therein, they have
made a clear distinction between a
permanent bench and a temporary one
Permanent benches had been pro-
vided for under section 51(2) It 1s
for the President to establish a
permanent bench It reads-

“The President may, after
consultaton with the Governor
of a mew State and the Chief
Justice of the High Court for that
State by notified order, provide
for the establishment of a perma-
nent bench or benches of that
High Court at one or more places
within the State other than the
principal seat of the High Court
and for any matters connected
therewith *

Thus, it 1s not merely a wrong inter-
pretation of the order, as my hon.
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friend put it It s deliberately put
m here In this case we have been
told what a permanent bench would
be and how it 15 to be established
Now, kindly mark the distinction
between sub-section (2) and sub-
section (8) of section 51 Sub.section
(3) says

“Notwithstanding anything
contained 1n  sub.section (1) or
sub-section (2), the judges and
division courts of the High Court
for a2 new Btate may also sit at
such other place or places in that
State as the Chief Justice may,
with the approval of the
Governor, appont”

The States Reorganisation Act was
passed After the passing of that
Act, the Travancare-Cochun High
Court came to an end. It was auto-
matically abolished and in terms of
this Act, the Kerala High Court was
established at Ernakulam That was
under section 351(1), the seat also
was fixed

Then the question arose as to
whether there should be a perma-
nent bench at all at Trivandrum or
whether a temporary bench should
be established. There was some
agitation to which the hon Mem-
ber referred I would not enter
into the political or agitational aspect
of that matter at all In 1957, if 1
mustake not, under section 51(3) of
the Act, there was a temporsry bench
with the approval of the Governor
and 1t 18 now sitting at Trivandrum
That is the position which we have to
understand

Unfortunately, there i1s a difference
of judicial opinion between the
Kerala High Court on the one hand
and some of the other High Courts on
the other

Shri Easwara lIyer: All the other
High Courts
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Shri Datar: It cannot be said that
all the other High Courts had dis-
agreed

Shri Namyanankutly Menon: Can
you point out a single instance where
another High Court has concurred
with the ruling of the Keraia High
Court?

Shri Datar: You wil), therefore, Sir,
find a2 very delicate situation in this
ease The Bombay High Court and
the Madhya Pradesh High Court came
to the conclusion that it would bde
open even to a temporary bench
under section 51(3) to receive appli-
cations, appeals, etc In other words,
they have institutional powers as we
may put 1t roughly But here, in this
case, as 1t was the subject-matter
of a )judicial interpretation, the
matter went up to the Kerala High,
Court The Chief Justice of the
Kerala High Court came to the con-
clusion that section 51(8) did not allow
him to give the mstitutional powers
to the temporary bench at
Trivandrum and therefore, he did not
accept such of these cases that were
purported to have been filed at the
Trivandrum bench.

Then, as my hon friend has pointed
out, the matter went up before a
Bench of the Kerala High Court The
Kerala High Court came to the con-
clusion that Section 51(3) did not
allow the powers of receipt and
powers of institutions so far as the
temporary Bench at Trivandrum was
concerned Therefore, here we have
a judicial decisjon which should be
taken into account Though it 18 true
that 1n the case of some other High
Courts

Shri Easwara Iyer All other High
Courts

Shri Datar: I do not accept the
expression “All”

Shri Easwara lyer: Can the hon
Minister point out one instance?

8hri Datar: There are Benches only
in some States In Bombay and
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Madhya Pradesh they took the view
that such powers could be exercised
by the Benches also. That was a view
taken by some Judges, and therefore
the receiving powers are there. But
#0 far g8 the Kerala High Court 1s
concerned they took a view that the
Bench could have no powers. When
there was such a difference of opinion,
naturally the Government of India had
to take a view which was naturally
in consonance with, so far as Kerala
is concerned, the Chief Justice’s view
which we accepted for the time being.
Thereafter we consulted the highest
judicial authority that we have under
the Government of India, the
Attorney-General, and he gave the
opinion that, with due deference to the
views taken by the Bombay and
Madhya Pradesh High Courts, the
view taken by the High Court of
Kerala was quite correct so far as the
interpretation of section 51(3) was
concerned.

Under these circumstances, we were
at this position that it was open to the
party to seek & judicial interpretation
from the highest court, namely the
Supreme Court of India

Now, my hon. friend with vehemence
stated that a particular man did not
g0 to the Supreme Court because he
had no means or his particular require-
ments were satisfied. So far as that
question 15 concerned, it 1s certanly
open to any citizen of Kerala or any
other litigant to approach the Kerala
High Court in the first instance and
then take the matter to the Supreme
Court.

Shri Narayanankutty Menon; Free
of cost?

Shri Datar: Therefore, when the
matter was judicially interpreted by
the Kerala High Court, naturally it 1s
open to any hon, Member or any
¢citizen of India affected by this decision
to take the matter at any time to the
Supreme Court. There is no question
of this right being barred to all the
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citizens of India only because in one
case a particular order has been
passed. Therefore, I do not under-
stand why my hon friend, Shri Menon,
said that we are not going to the
Supreme Court at all.

Shri Narayanankutty Memon: It is
a very unfortunate understanding of
the law. Nobody can go to the
Supreme Court of his own accord.

Shri Datar: 1 have explained the
position and I do not wish to explamn
1t turther. Even now what wall happen
18 this. The Kerala High Court will
confirm the decision and against the
confirmation of the deasion it would
be open to the aggneved party to
approach the Supreme Court That
right cannot at all be denied. There-
fore, this 1s a matter eminently fit for
being taken to the Supreme Court, and
this was the answer that the Home
Minuster gave when a particular ques-
tion on this matter was asked,

Therefore, Sir, we have got these
two matters before us. One is that
the Kerala High Court has taken a
view and it has judicially interpreted
section 51(3), which wview finds
confirmation from the highest legal
adviser to the Government of India.
Secondly, we have got the larger
question as to whether Benches should
be allowed as a matter of course. So
far as the Kerala Bench is concerned,
that Bench is there. 1 would like to
£0 mto the merits and the advisability
or otherwise of having a permanent
Bench at Trivandrum. That question
was raised 1n Parliament and I have
already explained the pros and cons
of it Trivandrum happens to be at
a place which 1s very near the
southern border of Kerala, within a
few miles from the sea,—I am speak-
ing subject to correction Under these
circumstances .t would be open to the
Kerala Government to consider the
question as to whether there is a need
for the establishment of a permanent
bench at Trivandrum. If for instance,
any proposal is received from the
Chief Justice of the Kerala High
Court or from the Kerala State Gov-
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ernment, then that question will
surely be considered on merits with
such sympathy as it deserves.

If, as my hon. friend desires, we
should accept this Bill, the effect or
the impkcation may kindly be under-
stood. He is virtually removing or
‘wiping out all the differences between
-2 permanent bench and a temporary
bench. So, this aspect of the matter
has to be understood. I.et us not
look at it from the point of view of
-either Trivandrum or Jaipur or, as
one of my friends suggested, Ajmer
also. It is a question which has to be
considered by Parliament, and Parlia-
ment has to consider the Law Com-
mission’s report with the respect it
deserves. The Law Commission has
stated that so far as the high courts
are concerned, apart from the
Supreme Court, the high courts are
the highest seats of justice and the
‘highest seats of justice ought always
to be maintained without the lower-
ing of standards. They are of the
view that there ought to be no bench
at all. That naturally implies that
‘wherever there are benches those
‘benches should disappear as early as
possible and as conveniently as possi-
ble.

My friend needlessly accused the
Government of India of discrimi-
nation. There is no question of any
discrimination against any particular
place.

Shri Narayanankutty Menon: How
‘many times have you issued ordi-
nances in direct contravention of the
rulings given by the Supreme Court
to get over their judgments?

Shri Datar: This is a question which
affects the prestige of the Supreme
Court.

Shri Braj Raj Singh (Firozabad):
How is prestige affected by this?

Shri Datar: The authoritative opi-
nion of the Law Commission is a
thing which cannot be brushed aside
very lightly. Therefore, I would re-
quest the hon. Member to understand
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the implications. I can sympathise
with my hon, friend or with those
who want a temporary bench at Tri-
vandrum to have more powers, but
that question has to be considered in
the context of the larger implications
of having all other benches, perman-
ent or temporary. A final decision
has to be made in this respect, and I
am confident that we shall have a
fruitful discussion on this question.

I would not like to reply to the
Jalpur case because I have got some
grounds which I need not mention at
this time. We have got a report of
the special committee, the Rao Com-
mittee, which was appointed for this
purpose. The Rao Committee defi-
nitely stated that there should be nd
bench at Jaipur at all. It is only
under these circumstances that the
Jaipur bench came to be abolished.
When these two questions are pro-
perly settled, namely, whether the
Law Commission’s report should be
fully accepted and whether we should
or should not maintain a distinction
between a temporary bench and a
permanent bench, then only will this
question receive due consideration.

17 hrs.

There is particularly nothing so far
as the case for Travancore is con-
cerned, but whatever claim it has
either for a permanent bench or a
temporary bench will have always to
be considered with such sympathy as
it deserves. Therefore, I would re-
quest my hon. friend not to press this
particular matter. We shall consider
all the matters and we shall try to
follow the best course that is possible
after taking both the sides into con-
sideration.

I once again request my hon. friend
not to press this amendment.

Shri Easwara Iyer: One small point
in reply. My friend the Minister
stated that the Law Commission has
given a strong recommendation re-
garding the highest standards of jus-
tice. But I believe as a lawyer that
the highest standards of justice can-
not be attained by a high court judge
just because he sits in one place, in &
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very palatial building. It depends
upon hig legal erudition. It depends
upon his capacity. Just because he
sits in a division bench in Trivan-
drum, the standards are not going te
be affected. Then, the question of
abolition of benches was not within
the terms of reference of the Law
Commission. The Law Commission
came in August, 1955 with an interim
report voluntarily and  gratuitously.
This House desired the establishment
of a Constitutional Bench under the
States Re-organisation Act, ignoring
the voluntary and gratuitous repor:.
The Law Commission may be big,
but we need not accept it as final.

Shri D, C. Sharma: Let him give
the reply next time.

Mr.'Deputy—Speaker: What about
the appeal of the hon. Minister?

Shri Easwara Iver: I am
the Bill.

pressing

Mr. Deputy-Speaker: Then I will
put it to the House.

Shri Raghunath Singh: I may be
allowed to move my Bill in the end.

Shri Datar: The other Bill is ot
finished vet.

17.03 hrs.
» [MRr. Speaker in the Chair]
Mr. Speaker: The question is:

“That the Bill further to amend
the States Reorganisation Act,
1956, be taken into consideration.”
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The Lok Sabha divided”: Avyes 10;
Noes 94.

The maotion was negatived.

17.65 hrs.

MIRZAPUR STONE MAHAL
" (AMENDMENT) BILL

(Amendment of Section 3)

Shri Raghunath Singh (Varanasi):
I beg to move thal the Bill further to
amend the Mirzapur  Stone  Mahal
Act. 128% b t=2k. into consideration.

Mr. Speaker: The hon. Member
mayv continuc his speech the next
time.

BUSINESS ADVISORY COMMITTEE
FORTY-SECOND REPORT
Shri Rane (Buldana): I beg to pre-

<ent the Forty-second Report of the
Business Advisory Committee.

17.07 hrs.

The Lok Sabha then adjowrned till
Eleven of the Clock on  August 29,
1959/Bhadra 7. 1881 (Saka).

*Names of members who recorded votes have not bzen included undcr the direction
of the Speaker as the photo copy of Division result did not clearly show the names of all

members.
192 L.SD-—3.
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Cricket matches

Liguid rubber

Sale of scooters

Soall  inventions de-
velopment boand
Onentatin  course 1
Rursl Housing

trade

SNQ.
No.

Occupation of 1.adakhi
teritory hy Chinne
Foroes
Chinese mdn
about  Bhutan
Sikkim
Pakistan Presideat’s
with Prime
Gorakhpur Labour
Osrganisation
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CorLumns

4753—480

4753—56
4~56—60

4760—63
477264
4724—66

476667

4767—73
4773-74
4774—76

4776—79
4779 %o
4780- %1

a781—84

4784
4784—86

4787
478788
4788—01

4791

4792

. 4793—4800

4805—09

WRITTEN ANSWERS 'I'O

QUBSTONS

SQ Subdject

No.

871  Import of cycde com-
ponents .

875. Govemment  contrac-
tors .

K79 Conference  of Re-
habilitation  Secretaries
ar  Srinagar

881, Hospual for mice mines
at  Kalichedu .

884. Export of meat and meat
products

88s. Code of discipline in
industry

$go. Mamnufscture of news-
print

893 Automsuc lovms

Rg9¢ lootng of trucks by
Nogss

%9s. Raw film quota for
childrent’s films

896. FKilanis officer< 1in coml
mine«

9~ Manufaciure of  paper
and pulp machinery

898 Central Commuttee
o Employment

499. Documentary hlm wn
Tagore

900. Kashmir

9ot Foregn  markets for
Indian Films

902 Export of manganese
ore 0o USA

903 World fesuval of Youth
at Vienns

904 Tramed Teacher Ad-
minstrators

gos  Tractors

9o  Workers’ Education
Scheme

907 Setung  up of Alu-
minium Plant in
Salem (Madray)

908 Industries (Mevelop-
ment Regulation)
Act, 1951

90g9. Kashmir

910 India’s merabership
w U.N. Tnmeelhip
Council . .

gt1. Export of miom 10

US.SR.

»

Cotuens
490980

4809~10

Hto
481011
4811
Sr1-13

4813-13
*’r13

By
HBre-1s
4bis
4815 -16
4316-17

4818
4%t8-19

4419
4320
4820

4821
48321-22

4822
4823
4823
L)

B33
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‘WRITTEN ANSWERS TO
QUESTIONS—contd

Q.
No.

Subject

912. Nauonal  Productuivity
Counci

913,

Indian Trade Union
(Amend:

ment) Act, 1947

UsQ

No

1672

1673
1674

367¢
16~6

167~
678

169
16%0

1681
1682

1663
1684

168<

16%6

168~

1688

1689
1690
1691
1692
1693.
*694.

Nauonal Industrial
Development Corpo-
ration

Labour  Cuo-operative
Societies  1n Pumab
Films and food pro-
duction

Film on sik industry
Progress  m Housmg
Sivhemes

Slum  Clearance m
1 embay State
Displacea  persons in
T npurd

Power generation
Indin  leaule  Fx-
perts in [ VA

Central  Asusiance to
Andhra Pradesh
Rural 1lowsitng  n
Ornssa

Scientific dpparatus
Middlc Income Croup
Housing Scheme

Sieel guota for Pun-

Government built quer-
ters m  Compensation
Pool

Study of «alt industry
wm 1rance

Sage Truding Cor-
poranon of Indwe  Li-
muted

Boarding House m
Delln

Bmus to colbery
werkers

Economics n building
costs

Market for Indian
ares

Trade Development
Fund

lnvenm;’ m l;:'v::
Industry
Government .

{Dairy Dessnr]

Cosumns

4823

48325236

4826-27
4827

4827-28
4838

Presy
4828-29

4839
48

4330
483t

4831
4831 32

4832-13
4833

4833 4

4834-35

4835
4836
4836
4836-37
837
4837-38

4838

WRITTEN ANSWERS TO
QUESTIONS—contd

UsQ Subject
No

1695 Housng  colomies for
weavers 1n Bombsy

1696 Import of Tanganyika
cotton

1697 Cruel sporte

1698  Raming of addinonal
resotrces

1599  Consumption of copper
n Kerala State

1700  Purchase of iron  ore
by Statc Trading
Corporation

1701 Nauonal Advisory
Committee on  Public
Co-opcration

1792 Encounter with Ps-
kistangs 1n Jammu

1703 Nankana Sahib  Pil-
grimage

1~o¢4  Exhibioon of  Indaan

Handicrafts in Foraign
Countries

170 kxport of tobaco

1706 Cycles  production m
Punjab

170~ [ntan Arts and Crafis
Lahibitions Abroad

1708 Wood pulp mdustry
m Himachal Pradesh

109 Indins emploved in
UNO Secrctariar

1710 Small Scale Industries
in Fapidabad

1711 Factoriec at  Farda-
bad
3712 Framing of  weavers

1713 Export of Barytes
1714 Factory for photo-
graphic matenals

1~15 Development of back-
ward arcas

1716 Export of Kuth Ol from
Ksshmir

1717 Cellulose pulp .
1718 Employees of the
CBWD

1759 CHS  Scheme for
workcharged staff of
C.PWD .

1720 Amount allocated to
Punjab . .

1721. Handloom Industry in
Punjsb .

Cowrneus

4438-39

83
483940

4840
484041

4841

Ba-42
4842
484243

4843-14
A%
484445
4345
484546

4847

Rq7
4348

4848

#8s0-51

4851
435152

B354
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WRITTEN ANSWERS TO
QUESTIONS—tond.
U.sQ. Subject
No

1722, Disputes n  Calcutta
Tm;‘:wnynmd Caleutta
$

£723. Labour Appellate Tr -
bunal
1724. Populauon VIS-g-v3s

National Income
1725. Small Scale and Cottage

Industriec 1n Madhya
esh

1726 Centres of handicrafty
mn Assam

1727 Part time jobs 1n Delhy

£728 Nagas
1729 Bicycle unite 1in Mad-

me State

1730 ‘bmlg Scale ln;i)u:mcs
n ur 1strict
wpy

1731 U.P.L news agency
1732, Export ofteato U K

1733 Manipur State Hand-
loom Weavers' Co-
operative Society

MOTIONS FOR AD-
JOURNMENT
The Speaker withheld hiecon-

scnt to the moving of the

following five adjournment

MOUORT given notwe ol by

the members shown againat

them :

(1) Reported Nouces by Sar-
emry of vashn Hem
Chintse Barua.Nara-

troops In van (sanesh
to Indian  Goray, Bra)
territorv Rar  Singh,
andexcha- Hari.,h
nge offirc Chandra
betwecn Sharm and
Chinew Atal Bihan
forces and Vajpuyce,
Indian ba-
rder  pic-
kets m
NEFRA

(1) Alteged Nomce by
P Shn B. C.
Chinecse Kamble
forces  of
India’s de-
fences and
the aricude
of Govern-
ment in re-
oard there-

[Ditsee Dbk}

CovLumns

4854
48354
4855

4838
4858
4856
4856
4Rsh-57
48s)

485759
4859

4859 60

4860—73

PAPERS LAID ON THE
TABLE .

(1) Acopy of each of the fol.
lowing papers :

(1) Aanual  Report of the
Ashoka Hotels hmited for
the year ended 30th Sep-
tember, 1958 along with
the  Audited Accounts,
under sub-vection (1) of
Section 639 of the Com-
pantes Act, 1956

) Review v Governmem
on the above Report

(2) A capv ot cach of the fol-
lowing papers

() Annusl Report of the
Heavy Electricals Private
Limited for the year 195~-
58 along with the Audited
Accounts and * commenis
of the Comptrolier and
Auditor General thereon,
under sub-section 1) ot
Secnion 639 of thk Com-
pames Act, 1946,

tn) Review by Goverment
on the above repornt

MLSSAGL FROM RATYA
SARHA

Hoere ary reporicd 4 mossage
from Rajva Sabhs thar
Rajya Sabha had no  re.
mmendations to make to
1.7k Sgbha in regard (o the
Latcrnatinnal Muonetary
Fund and Banks ,Amcnd-
ment) Bill. 1959 paseed by
J ok Sabha on the a2nd
August 1959

CALLING  ATTENTION
TO MATTIER OF UR-
GENT PUBLIC IMPOR-
TI'ANCE

ShriS. M Bancrjce called the
attentton of the Minister ot
Finance to the reported 1o
commendation of the Pay
Cormmussion and the delay ap-
prehended 1n Government®s
decision thereon,

The Mumster of Finance (Shn
Marani Desai) made a siste-
ment 1n regand thereto,

]
Conunis
48739

4%74-78

4375—77



4983

MOTION RB: POLICY OF
GOVERNMENT IN R3-
GARD TQ PUBLIC
BORROWING . .

Shri A.C. Guhamoved for the
copsideration of the Report
of a moion ne: Policy of
Government in regard to
Pudblic borrowing. The
discussionwasnotconcluded.

REPORT OF COMMITTEE
ATE MEN-

SOLUTIONS ADOPTED

Forty-cighth  Report  was
adopted,
PRIVATE MEMBERS’

BILLS INTRODUCED .

(1) The Transport Co-ordi-
nazion Bill, 1959 by Shri
Jhulan Sinha.

(2) The Industrial Disputes
(Amendment) B-ll, 1959

(A
3) by Shri le Krishan
Gupta

(3) The Co-opermvc Su-
cities (for Union Ter-
ritories) Bill, 1959 by

Shri Ariun Singh Bha-
dauria
PRIVATE MEMBERS’

BILLS NEGATIVED

(1) Further discussionon the
motion to consider thte
Caode of Criminal Pro-
cedure (Amendment) Bill,
3957 (Omission of sections
107, 109 and 110 and
amendment of section 16:)
by Shri Jagdish Awasthi
concluded.

The motion was negatived.

192 LSD-—9

4911--78

[DaxLy Dioser)

CoLumns

PRIVATE
BILLS NBGATIVBHM

(3) Shri Easwara Iyer moved
that the States Reorgani-
sation (Amendment) Bill,
1958 (Amendment of
ssction S1) be taken into
considerstion. On  the
motion for consideration,
Lok Sabha  divided,
Ayes : 10 ;Noes : 94.

‘The motion was teeordin:ly
10 negatived

PRIVATE MEMBERS”’
BILL UNDER CONSI-
DERATION . .

Shri Raghunath Singh moved
that the Mizzapur Stone
Mahal Bill, 1958 ( Amend-
ment of section 3)  be
taken into consideration.
The discussion was not
concluded.

4910-1%

REPORT OF BUSINESS
ADVISORY COMMIT-
TEE PRESENTED .

Forty-second Reoport  was
presented

AGENDA FOR SATUR-
DAY, AUGUST 29, 1959/
BHADRA 7, 1881 (SAKA)

Further discussion on the
Demands for Supplcmen-
tary Grants in respect of
Kerala State for 1959-60,
further  Jiscussion on
the motion re: Policy of
Government in regard to
Public borrowing and dis-
cussion on the motion re:
Report of National Small
Industries Corporation,

4986

Corumxs

4978





